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I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present w their behalf this Hundred and 
Sixty-Eighth Report of the Public Accounts Committee (Fifth Lok 
Sabha) on paragraph 38 of the Report of the Comptroller and Audi- 
tor General of India for the year 1972-73, Union Gavernment (Civil) 
relating to Ministry of Works and Housing. 

2. The Report of the Comptroller and Auditor General of India 
for the year 197273 (Civil) was laid on the Table of the House on 
30th April, 1974. The Committee examined this Audit Paragraph 
at their sittings held on tl-E 23rd and 30th August, 1974. The Com- 
mittee considered and finalised this Report at their sitting held on 
28th April, 1WS. Minutes of these sittings form Part II* of the 
Report. 

3. A statement showing the summary of the main conclusionsj 
recommendations of the Committee is appended to the Report (Ap- 
pendix IV). For facility of reference, these have been printed to 
thick type in the body of the Report. 

4. The Committee place on record their appreciation of the 
assistance rendered to them in the examination of the paragraph by 
ihe Ccrmptroller and Auditor General of India. 

5. The Committee would also like to express their thanks to the 
officers of the Ministry of Works and Housing for the co-operation 
extended by them in giving information to the Committee. 

NEW DEI,HI: 
April 28, 1975 

.- - . - -- - 
Vaivakha fi, 1897(S). 

JY OTIRMOY BOSU, 
Chairman, 

Pu!)lic Accounts Committee. 

-- .. .- 
+Not printed . One cydortykd copy kid on the Table qf the House and five copies 

p ' . d  in the PulLmcnt Library. 



MINISTRY OF WORKS AND HOUSING 

Aoailabdit?~ and demand or quarters 

Audit Paragraph 

1.1. Government buildings in Delhi. --The Director of Estates in 
New Delhi, with his regional offices in Bombay, Calcutta, Simla, 
N w u r  and Faridabad is responsible for allotment of ollice and 
residential accommodation. management of Government hostels and 
shops jn Government markets, assessment and collection of licence 
iee (rent) of residential accommodation and shops in Government 
Markets, assessment and collection of rents for air-conditioning 
units, refrigerators and desert coolers and eviction of unauthorised 
occupants from public premises under his control. Total rent 
assessed was about Rs. 35 lakhs in 1942-43, Rs. 64 lakhs in 1947-48 
and in 1971-72 it was Rs. 362 lakhs. 

1.2. The principal function of the Directorate of Estates is 
management and administration of general pool acwmmodation, 
most of which is in Delhi. The total number of units/residences in 
the general pool on 31st December, 1972 was 49,318. Of this 41.337 
were in Delhi. The capital cost of the residences in the General 
pool in Delhi is about Rs. 34 crores. 

h'et additicnt to the pool accommodation 

1.3. During the three years ending 1.971-72 there was a net addi- 
tion of 1341 quarters (after accounting for the quarters given lor 
demolition, etc.) to  the pool of accommodation. The type-wise net  
additions in the three years 1969-70 to 1971-72 have been as follows: 
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1.4. The net addition to the general pool during the Fourth 
Plan period is expected to be about 5,336 quarters. The total num- 
ber of quartem in the general pool expected to be available in Delhi 
at the end of the Faurth Five Year Plan is 44,600. 

Type-wise demad and availability 

1.5. Appendix I shows the classification of residences, type-wise- 
eligibility, type-wise availability of general pod accommodation in 
Delhi cis-a-vis demand and type-wise satisfaction from 1970-71 
onwards. 

1.6. According to the existing practice applications for allotment 
of accoinmodation from the general poo! in Delhi are invited in the 
majority of the cases on a restricted basis, keeping in view the 
vacancies which are likely to become available during a particular 
allotment year. Whereas in the highest two categories (types VII 
and VlII) and in special pool categories such as the ladies pool (for 
all types) and 1.A.S.II.P.S. officers pod (types IV to VI) applica- 
tions are invited without any restrictions, for other types in the 
general pool as also in the reserve quota for scheduled casteslsche- 
duled tribes (types I and 11) applications are called for on restrict- 
ed basis, i.e., from those who had entered service up to a particular 
date or those who had started drawing pay at a particular stage on 
or before a specified date. 

1.7. For the year 1970-71 Government paid as much as Rs. 7.09 
crores as house rent allowance to Government servants in Delhi who 
had not been provided with government accommodation. In addi- 
tion those Government servants themselves pay to the owners of 
private residences in Delhi annually a few crores of rupees, being 
10 per cent of their emoluments, towards rent for private residences 
they occupy. 

[Sub-para of Paragraph 38 of the Report of C & AG for 
1972-73 (Civil) 1. 



1.8. The nvcrilubility of general pool awomnlodation in Delhi 
and other cities as on 31st Dwember, 1973 r;s-a-t:zx demand and 
shwtage with reference to demand is given in the statemen1 below: 

I>crmrd rlva~l- S h  rtilpc Pcrrrrtap 
ahrl~ry uwti re- c i f  hat!\- 

fcrcncc faccwn 

r i a  . 1,867 1.402 .165 " 4 ' 0  

---- ------- - .- -- 
1.9. It  is seen from the above that the total number of units1 

residences in the general pool was 49.223 as against the denland for 
1,03,725 units. As per Audit paragraph during the three years end- 
ing 1971-72 there was a net addition of 1.341 quarters (after account- 
ing for the quarters given for demolition etc.) to the pool of ac- 
commodation. The Committee desired to be furnished with details 
of new quarters added to the General Pool, demolitmn ot old budd- 
in@ and net additions during the year 1972-73 and 1973-74 separately 
for each city. In a note the Ministry have stated: "During 1972-73 
and 1973-74, 168 type 11, 288 type 111, 176 type IIr and 323 one room, 
two rcom apartments were added to the General Pool accosnmo- 
dation in Delhi. During the same period 50 Nos. 'E type, 4 Nos. 'B' 
type and 12 room barrack type quarters were demolished. Thus 
the total number of units of the two years adds upta 955 and the 
number rrf units demolished works out to (iG.. . .". The type-wise 
details of new quarters added to the General Pool and demolished 



during t he  years 1972-73 and '1973-74 in respkxt of Bombay. C':llculta. 
Madras, Nagpur, *la and Chandigarh is given belo*? 

1.10. It  is seen from the above that during the two years namely 
1972-73 and 1973-74, a total of 1538 residences werc added to the 
general pool accommodation. Thus the net addition to the general 
pool during the Fourth Plan period was 2,879 quarters against the 
expected number of 5,336 quarters, 

1.11. Explaining the reasons for adding only a few additional 
quarters in the general pool during the last two years, the Secre- 
tary, Ministry of Works and Housing stated during evidence: 

"During the last two years, we have been having a lot of 
financial stringency firstly, and secondly, cement, steel 
and other building materials have also become very 



Scalw, pvticrr11y after Ymh, 1971 in the wake of ~~ -. n e a ,  the cat of I.bous and material 
.Lo r o e  very lhprply during that period. The *heme 
included 2,000 flata-ktorryed in Dclhi But in Novem- 
ber, 1971 Government tmpored 8 ban on conrtruction of 
more than thm-storeyed flats in N.D.M.C. area. Thir has 
rather affected the over-dl construction programme be- 
c a w  we could not with short notice completely change 
the plans and designs and start constructing something 
lower. 

During thb period quite a few houses went out of the general 
pool. As a matter af fact 40? houses went to Lok Sabha 
pool md 572 h o u m  went to departmental pool. This had 
resulted in decrease of W74 houses." 

1.12. The Committee called for details of the year-wise alloca- 
tion of funds and the amount actually spent for the construction d 
new quarters or Central Government employees during the fourth 
R a n  period in Delhi, Bombay, Calcutta and Madras. The informa- 
tion hvnished by the Ministry is tabulated below : 
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1.13. In a note the Ministry have stated : "There is not much 
difference between the allocation of funds and actual expenditure. 
Shortfalls are there but negligible. Slight variations between the 
afiticipated expenditure an which allotments are based and the 
actual expenditure are bound to be there." 

1.14. According to the Audit paragraph. there were 41,337 units 
residences in the general pool in Delhi as on 31st December, 1972. 
From the Annual Report of the Ministry of Works and Housing it is 
sccn that as on 31st December. 1973, ?he total number c..f residences 
in Delhi was 40,904 only indicating that during the two years there 
was a reduction of 433 units in the availability of general pool resi- 
drnces in Delhi. This was attributed by the Secretary. Ministry of 
Works and Housing to thc transfer of some rcsidcnees from the 
general pool to the Ixjk !%bh;i pool and r,thcr 1)cpartmental pools. 

1.15. Referring to the dcmolitvm of cluaricri In certain areas of 
Delhi, thc Committee enquired why somv quarters were k i n g  de- 
molishrd when even the available quarlcrs wcrc not suflicient. jZ 
representative of the Ministry of Works and Housing explained 
during cviclcnce: 

t 

' Thc construct on of quarters in bem: taken up as a re- 
development scheme of the old tluarters 1117, Area and 
Mlnto Road area were hawn;r sin:le storeyed quarters, 
constructt%d on 1930;, and these had out-llvcd their life and 
the full optlmum utilisatlon of land was not there. Therc- 
Tcwe, the master plan provided that these quarters should 
ho demol~shcd and ~ntenslfied construct~on should he taken 
up. A.; a result of it. three and four storeyed quarters 
1int.e been constructed in DIZ and Minto Road areas" 

1.16. In reply to a question whether quarters had been demolish- 
~d hecausr they were unsafe. the Secretary. hlit~istry of Works and 
Housing stated: 

"In the Central Area. New Delhi area, land availability is tight 
m d  Government had taken a dccisiim some time ago that 
w e  should redeploy houses and make better utilisation of 
the scarce land resources in New Delhi area. That is true 
of all the areas." 

1.17. On being pointed out that in view of the tremendous 
shortage of building material and demand for more quarters, demo- 
lition of quarters should no,t be resorted to unless they are consider- 
ed unsafe, the Secretary, Ministry of Worlts and Housing deposed: 



"I fully endorse your view-point. Unless we are absolutely 
ready to re-develop the area where wc can accommodate 
much larger number of people which will perhaps mean a 
temporary inconvenience for nlininlum niunber of people. 
We should not think of demolishiny the quarters." 

1.18. The Committee desired to know the number of rcsidentinl 
quartcrs demolished in different areas of Delhr during thr period 
from 1970-71 to 1973-74 and how many of thew quarters were nc- 
tuallg considered unsafe for orcupation. and thwcforc demolisl~rd 
and how many were demolished in .~ccordnnw wlth tllc Master 
Plan for Delhi though they were considerctl suitable for occupnlio~. 
In a note the Ministry of Works and Housin!: hnvc state-d: 

"The total number of quarters delnollshtd durin:! thc above 
period was 375. Of these 130 \\-err demolished because 
these were unsafe. The remaining 245 quarters too. wcrc 
very old. and were demolishecl eithcr bec;~use the li111d 
sites were required for other uscs. viz.. for thu purposes of 
:3 hospital or Civic centre or for mnlxh intensive develop- 
mcnt. Thus in Timarpur nrra 210 n!d ho~isc.: werr dcmo- 
l i s h ~ d  to construct 432 new ones. Slnii!:~i~i!,., in thc City 
Extension Aren (Min to Road),  ;I mulli ::ivr.cyd hoqtel 
and 160 type I1 quarters, hoc~sing :I larr:~. nurnhcr o f  
people were constructed in an need which t*,~rlicr had 
only a very few quartcrs." 

1.19. In another note the Ministry haw. statcd: "1.k:molition of 
quarters in the past has been done in :rrc!a surh at; Min to  Road, DIZ 
area for the construction of new c.olon!cs 11 iicc.rr~.ri:!rl,~-! with !he 
Master Plan. However, no quarters t h n !  arc safq. f o r  occupntion 
and have nct outlived their lives have been dcmc11ishe:l for provid- 
ing open space and lawns merely to conform tl) the Mastcr Plan. 
The policy of the Government is that demolition of thc existing 
quarters is started nnly when they icclunlly comv in thc wav of 
development/reconstruction of new quarters in their 1)lacc." 

1.20. It  was stated during evidence that the sinclc storeyed ({LIW- 

ters in DIZ and Minto Road areas of Delhi, constructed in the 30s 
had outlived their life and three and four :;toreyctl yuarlers have 
been constructed in these areas after demolishing the old quarters 
with a view to ensuring optimum utilisation nf the available land 
in these arcas. The Committee desired to now whether similar re- 
development of houses and better utilisation of land in other areas 
of Dclhi, where the availability crf land is scarc5, have been con- 
templated and if so, what was the programme of construction of 



multi-atoreyed flPto in auch aroarr during the next two to three yeam. 
In a note on the subject, the Ministry have stated: 

"Nthougb a number of 3 to 4 storeyed and few blocks of 
multiatonyed units have already been constructed in the 
Minto Road and DIZ area, there is scope for further con- 
struction of similar houses there. The immediate plans 
of the Government are ta make the maximum use of this 
area. The Master Plan, however, provides for similar 
dcnsifkations in other areas also. A Committee called 
the New Delhi Re-development Advisory Committee is 
going into this matter from town planning angle and 
after they have made their recommendations and these 
have been accepted by Govmnmen?, further schemes, in 
accordance with their plan will be drawn up. In the 
meantime, the Government have a plan to build more 3 
to 4 storeyed houses in Badarpur-Mehrauli area in the 
South Delhi Region. 

1.21. During evidence the Committee enquired about the time 
lag between the date of demolition of quarters and the date of com- 
mencement of new works in their place. A representative of the 
Ministry of Works and Housing informed the Committee that: "the 
time taken varies from three to four years.. . .Time indicated by me 
includes that required for completicm of new schemes. Normally 
the work starts soon after, but certain hurdles come up which delay 
the work." In the same context the Secretary, Ministry of Works 
and Housing stated: "As a matter of fact I do not feel very happy 
about i t  and I have been conducting some studies." 

1.22. Subsequently, in a note furnished to the Committee, the 
Ministry have stated: "On further verification it has been found 
that where the demolition was done a s  a part of a plan for recons- 
truction by the C.P.W.D. and where such re-construction actually 
fructified, the works of demolition and re-construction were taken up 
side by side and there was only marginal time lag; rather the time 
lag was the time taken for demolition ancl re-construction, which, 
during the period under report, varied from 11 to 21 months depend- 
ing on the size of the construction and the availability of vacant 
houses for the p u r w  of demolition. Where, however, due to a ban 
or some other restriction the plan did not fructify the time lag 
could not be helped. No demolition of an otherwise habitable house 
has been done merely to prqvide a green area according to the 
Master Plan. However, in some cases, demolition was done to hand 
over vacant sites to other organisations. In such cases, the time lag 
in construction depended on the plans of that arganisation." 



1.28. The Committee drew attention to the very low percentage 
of availability of residential accommodation tks-ic-t ' is demand in 
stations other than Delhi, and desired to know the reasons for dis- 
crimination between one place and another. The Secretnry, Minis- 
try of Works and Housing stated during evidence: 

"These cities used to have and had till recently a very large 
private housing and perhaps it has been the policy of the 
Government and not the policy nf the State Government 
to a very great extent. to construct houses for cmplovccs." 

1.34. The Committee were informed that "Housini! difficulties in 
Bombay, Calcutta and Madras became apparent roughly from the 
first, second and third plan periods. respectively." 

1.25. In ancther note furnished at  the instance of the Commit- 
tee. the Ministry of Works and Housing stated: 

"The demand. availabll~ty and shortage for ihwcrnment quar- 
ters in Bombay, Calcutta and Madras since the time it was realised 
that accommodation problem in these ~ i t i e s  had become acute is as 
under: - 
-- --  - - - - -  - 

Bombay . . . . . lind of' first 
Plan 

*baaed 0.1 appliatiocm trccived. Potential denlard cwuld hr much higher. 

1.26. Ekplaining the r.easons for the large variation in providing 
Government accommodation at  Delhi, Bombay, Calcutta, Madras, 
Nagpur, Simla and Chandigarh, the Ministry have in a note stated: 
690 LS-2 



'Though there is need for more accommodation in the general pool 
in the various regional stations, the construction plans are drawn 
up depending upon the demand for residential accammodation in 
these stations and also on the availability of funds. Thus, in large 
cities like Bombay and Calcutta, where there is concentration of 
Central Government offices, more quarters have been built. Quar- 
ters in the general pool have been constructed in Madras, Chandigarh 
and Bangalare quite recently and it will take m e  time before 
sufRcient number of quarters become available in these stations. 
Another reason for variations can be, non-availability of land. -4s 
Delhi happens to be the H.Q. of the Central Government and peo- 
ple from all parts of the country recruited to Central Services come 
to this place, it is considered necessary to provide housing facilities 
to a larger number of Government servants stationed in Delhi. The 
greater emphasis has been on the construction at Delhi as there was 
not enough private ho,using here. If enough funds are available, a 
higher percentage of satisfaction can also be achieved at other 
places." 

1.27. The Committee note that, the total number of units/residcn- 
ces in the General Pod as on 31st Deeember, 1973 was only 49223 
as against the demand for 1,63,725 units/residences, i.e. the percen- 
tage of satisfaction was to the extent of 30.1 per cent. While the 
percentage of satisfaction for Ddbi was 41 per cent, for Bombay, 
Calcutta and Madras the percentage of satisfactiun as low as 10.9, 
9.6 and 7.8 rwpectively. The net addition to the General Pool dur- 
ing the Fourth Pian period was 2879 quarters i.e., a yeariy addition 
of only 576. The Secretary. Department of Works and Housing has 
informed the Committee during evidence that the major bottlenecks 
in the condruction of additional quarter in the General Pool during 
the last two years. i.e. 1,972-73 and 1973-74 were financial stringency 
and scarcity in the supply of cement, steel and other building mat- 
erials. 

1.28. The Committee are const.tained to observe that the perfor- 
mance of the Department uf Works and Rowing in the mattcr of 
construction of residential units for the Government servants is any- 
thing but satisfactory. It cannot be denied that there is a crying 
demand for accommodation from low-paid Govcnrnsemt employees 
those entitled to types I to I11 quarters. These categories consti- 
tute the largeat number of Govt, employees. But strangely emwh 
in Ddhi itself, only 40.0 per cent of them employees have been pro- 
vided with accommodation. The total allocation of funds for the con- 



struetion of new quarters for Central Government employees dur- 
h g t b P b u r t h P h ~ i n D a h i B o m h y , . n d M ~ a w ~  
Bat- 1US.03 lakb8,341.56 1.lrba and t88.59 lakbs, respectiveb. For 
Calcutta the allocptioa was as low ~rs Rs. 83.44 Iakhs. The gluing 
dbpui ty  between tbe four major cities should not be allowed to 
aentlrue. Considering the presrent over-dl shdrtages with refer- 
e m  to total demands, the allocations are disappointingly low. The 
Committee expect that ailoations during the Fifth Five Year Plan 
period will be suitably enhanced so as to provide increased percent- 
age of satisfaction, spaxially for Types 1 to I11 which are meant for 
low paid employees. 

1.29. The Committee note that the Department hnrc under-taken 
a programme of demolitim of quarters in areas such as Minto Road, 
DIZ Areas in New W h i  for construction of new colonies in accord- 
ance with the Master Plan. It has also bcen stated that the demoli- 
tion of the existing quartem is done only when they come in the 
way of development of colonies or reconstruction of new quarters 
after their demolition. The Secretary, Department of Warks and 
Housing, has informed the Committee during evidence that normal- 
ly the work (of construction) starts soon after demolition but cer- 
tain hurdles come up which delay the work. He has also informed 
the Committee: "I do not feel very happy about it and I have been 
conducting some studies." The Committee would like that the for- 
malities regarding the acqu is i th  of sites, procurement of building 
materials, preparation of tay-out f ins,  etc. should be completed 
well in advance and there should be prop& synchronisation of 
demolition and construction works. The Committee wndd like the 
Department to conduct detailed studies in regard to the delays in 
the demo1Won of houses and constructbn of new ones h tWir 
places so as to take remedial measures. Care should also be taken 
to see that demolition of quarters should not be resorted to unless 
they are unsafe. 

1.30. The Committee have noted the present varintions in pro- 
viding Government accommodation in Delhi and other places. The 
Committee desire that a phased programme for the construction 
of residential quarters for Government employees at .various 
regional stations should be drawn up and implemented. 

Coverage : 

Audit Paragraph 

1.31. The position of applications called and coverage on 15th 



October, 1973 in various types is shown below: 
Latest date of entry (for Latest date of entry (for types 

t y p  I to TV) or commence- I to IV) or commencement of 
ment of drawal of specified drawal of specified pay (for 
pay (for types V to VIII) of types V to VIII) of persons 
persons from whom applica- who have been allotted quart- 
tions were invited. ers. 

31st December ,. 26th Oc~c ber @ctc+cr 1 ~ 6 4  
1964 I V ~ I *  

3 I st 1)ccembcr 9 I 28th Dewniher No \\urirg 
1965 I 962. l is t  

- -- - - . - - -- - . - - -- - - -- - - - 
Reading the statement referred to in para above i t  would be 

seen that coverage in types I to IV, in comparison to the higher 
types, is much less. 

.. -- 
*Including those who have h e ~ ~  given ucrc~mmcdatic.n in r?tb.er 1 y p w  

1.32. The number of employees in types I to IV in Delhi who 
had put up to 30 years of service on 31st March, 1973 and had not 
been provided with general pool accommodation is as under:- 

Types 

I\' 3,016 3,016 - -..--- - - ---.. --- .- "- 
2.249 65 

[Subpara of Paragraph 38 of the Report of C & AG for the 
year 1972-73 (Civil)] 



1.33. It is seen from the Audit paragraph that a large number 
of eployees entitled to allotment of accommodation of Types I to 
IV in Delhi, who had put in upto 30 years of service on 31st March, 
1973 had not been provided with General Pool accommodation. 
The Committee called for typewise details of the position as on 
31st March, 1974 in respect of non-qllotment of accommodation to 
employees who have put in service:- 

(a) upto 20 years; 

(b) more than 20 years and upto 22 years; 

(c) more than 22 years and upto 24 years: and 

(d) more than 24 years and upto 30 years. 

The information furnished by the Ministry is tabulated below: 

Type 0 1  nocornm~ufni~c n Up-10-20 More than More thun h t c m  ctw 
year\ to yearL 22 year\ 2.4 ycan 

and up to and up 10 u11d up lo 
22 year$ 24 ycai~ 30 yean 

1.34. The Committee enquired whether there were cases of Cov- 
ernment employees not having been allotted any type of accommo- 
dation during their entire service in Delhi. In this connection 
the Ministry have stated:- 

"This information is not available with the Directorate of 
Estates. I t  is felt that it would even be dimcult for the 
various Ministries/Departments to furnish this informa- 
tion in respect of retired Government servants." 



1.35. According to the information furnished by the Ministry 
the demand vis-a-vis availability of quarters of type VI to type VIII 
as on 31st March, 1974 as under: 

1.36. During evidence the Secretary, Ministry of Works and 
How~ing stated that the percentage of satisfaction in all the cate- 
gories was uniformly unsatisfactory. On being pointed out by the 
Committee that as revealcd by the statistics given in the Audit 
paragraph the position regarding percentage of satisfaction in the 
case of categories I to IV was particularly bad, the witness stated: 

"The point is that we have not been conitructing many 
houses between type V and above over the last few years. 
All the same, the dearth is still remaining in types I, 11, 
111 and IV. It just shows that perhaps our proliferation 
in the lower categories such as Chowkidar, Peon, Lower 
Division Clml; and Upl~er Division Clerk, has been a 
little too rapid also." 

1.37. In reply to a question the Secretary, Ministry of Works 
and Housing added: 

"As a result of your amonition to the Government, if we get 
sanction for building more houses, we should do it. We 
should be happy if you make i t  very clear both to the 
Works Ministry and the Government that we should 
build more Types I, I1 and I11 houses." 

1.38. During evidence before the Ccmmittee, the Secretary, 
Ministry of Works & Housing stated: 

"Percentage satisfaction depends upon a number of factors. 
One is the demand and the other is the availability. For 
example, in Type I, the demand has gone up from about 
26,000 to 27,000 and the availability, unfortunately, dur- 
ing this period came down, because of demolition, etc. 
It has come down from 12,600 to 12,300. . . . . . . .Certainly 



in certain cases this percentage satisfaction has been 
quite unsrtkbactory." 

"We have been adding houses to these categories (I, I1 and 
111) over the last several years and not to other cate- 
gories. The addition to the numbers entitled to these 
categories has already been very much more. There- 
fore, unless we start building 10-15,000 houses for Type 
I and 7--8,000 for Type 11, it is not possible to accom- 
modate so many people." 

He added: 
"I hope the Committee will keep into consideration that fact 

that we have not built other types of houses over the 
last several years. All the same, we have not been able 
to provide accommodation to the lower category of 
people, because for various r e a m s  we have not been 
able to build a very Large number of lower category 
houses. One of the reasons, apart from the other rea- 
sons, is that there is a non-avaiiability of fund, acd a t  
the moment, there is a complete ban on construction of 
quarters by the Government. Sa, if we can get some 
relaxation and try to build a very large number of houses, 
we would be able to partly solve this problem." 

1.39. The Committee are surprised to And that as many as 3416 
employees who were entitled to Type I1 accommodation have not 
been provided with quarters despite their putting in as long as 
20 yeaas of service. There are 815 more Government employees 
who have rendered service for even more than 20 years and are 
without Government accommodation. Similarly in regard to Type 
III quarters, as many as 352 persons who have rendtued service 
for more than 22 years and upto 24 years, are without accommo- 
dation In regard to Type IV accommodation, there are as many 
as 1,670 empioyees who have put in more than 24 years and upto 
30 years of service but have not got Government accommodation. 
There may be a good number of Government emylsyees who could 
not get accommodation during their entire period of service. This 
indeed is a most unsatisfact~y pasition. The Committee are not 
satisfied with the laconic reply given by the Secretary, Department 
of Work and Housing that proliferation in the lower categories 
has been a little too rapid. The Committee fail to understand why 
the Department of Works and Housing did not consider it necessary 
to provide accommodatiaor to low paid Government employees who 
have not been provided accommodntion for more than 20 years or 
so. It was for the Depattment to Wte up the matter of providing 
finmas for c o r u t ~ c t i m  of quartera with the -try of Finance 



or with the Pl-ing Commiuion w that the perantage of ~8th- 
faction of the abwe categoriee could have shewn lloms positive 
improvement. If there is shottage of fund thc Gover~mcnt rboold 
consider to borrow money from institotions iike L.I.C., etc.. H i h  
priority should be givem k, provide Government accommodation fo 
low paid employees as bed as possible. 
Departmental Poob & Tenure Pool 

1.40. It wai stated during evidence that certain Departments 
like Income-tax, Customs, Excise, P&T, Railways and Defence have 
their own pools of accommodation and as and when they construct 
quarters they are declared ineligible for allotment from the Gene- 
ral Pool. On being pointed out that officers belonging to these 
Departments were also being allotted accommodation from the 
General Pool, the Secretary, Ministry of Works and Housing stated: 
"There may be cases when there may not be accommodation in 
certain types in the other Pools. Again, the Railways do not have 
separate accommodation for the employees in the Railway Board; 
that omce is regarded as part of the General Pool for housing pur- 
poses. On the other hand, the employees of the Northern Railway 
have their own pool. But one or two officers may be continuing 
in the House a l lo t td  by the Northern Railway, even after transfer 
from there; but by and large, the employees of the Railway Board 
are not entitled to accommodation from the Railways' Pool. The 
employees of the P&T Board get it from the General Pool, except 
for 3 or 4 persons like the Chairman who have their own, ear- 
marked houses. Similarly, IT05 serving in the Income-tax Depart- 
ment get accommodation from their own Pool; but when an I T 0  
works in the Central Board of Revenue or some other department, 
he is entitled to get house from the General Pod. The Defence 
employees have their own Pool. The Services personnel get ac- 
commodation from it, but the Civilian employees of Defence have 
to come to the General Pool. Again, the Delhi Police are not 
entitled to General Pool; they are in an entirely separate category. 
The other police organisations, e . g . BSF and Indo-Tibetan Border 
Force get accommadation from the General Pool." 

1.41. The Committee were informed that there was a special 
pool known as 'Tenure Pool' for oflcers belong to All India Services. 
In this connection the Secretary, Ministry of Works & Housing 
had the following to say: "It was actually there earlier, but was 
abolished subsequently. I t  has been revived in 1970. That is called 
the Tenure Pool, because All India Service m c e r s ,  vix. IAS and 
the IPS and the Indian Forest Service come to the Central Secre- 
tariat on deputation for 4 or 5 years. If they have to stand in the 



queue,*by the time they get the accommodation, i t  becomes time for 
them to go back The Home Ministry pointed out that because of 
this handicap, they were not getting people to come and work in 
the Centrd Government. Many people preferred to stay back in 
the State Governments, because they were not certain as to what 
type of accommodation, if a t  all, they would get in Delhi. The 
Home Ministry requested that the Government of India should 
revive the Tenure Pool. These officers do not get another appoint- 
ment in Delhi after they complete their tenure. It was on these 
considerations that the Tenure Pool was revived in 1970." 

1.42. Asked whether officers belonging to Audit and Accounts 
Services and other Central Services were eligible for accommoda- 
tion from the Tenure Pool, the Secretary, Ministry of Works & 
Housing htated: "They do belong to a separate category. For 
example, Income-tax Department. They +;we a large number of 
postings in Delhi. Similarly, an Income-tax Officer who has com- 
pleted his tenure in the Secretariat, has been posted as Assistant 
Commissioner of income tax in Delhi itself. As far as he is con- 
cerned. there is no complication. But in the case of IAS, IPS and 
IFS, there is a complication, because they come from the States 
and go back there; they come on deputation. So, in their case 
because of this particular request from the Ministry of H m e  
Affairs-the tenure pool which was there earlier and which was 
abolished, had to be revived." 

1.43. The Committee pointtd out that not all the Central Ser- 
vices officers on deputation to the Secretariat were posted in Ddhi 
on completion of their tenure and a large percentage of such officers 
were in fact transferred out of Delhi. Asked a b u t  the rationale 
behind the creation of a special pool only for officers of the All 
India Services, the Ministry have in a note explained: 

"Officers belonging to IAS. IPS and Indian Forest Service are 
at present eligible for allotment of accommodation from 
the 'tenure officers' pool'. This pool has been created as 
these officers are State-based and are required to man cer- 
tain Central Government posts for short tenure of three 
to five years. The pool was abolished with effect from 
1st May, 1966. The Ministry of Home Affairs then found 
it difficult to secure the services of IAS and IPS officers 
for manning various posts under the Central Government. 
The pool was, therefore, revised from February, 1970. 
M c e r s  belonging to Central Services are Central Govern- 
ment officers (not belonging to State cadres) and, accord- 
ing to the provisions contained in the allotment rules, 



the service rendered by them anywhere in India or out 
side is taken into consideration for determining their 
date of priority for allotment of accommodation from the 
general pool. 

In the case of Central Service Oftlcers, Delhi happens to be 
one of the nonnal places of their posting. As such, i t  is 
a normal liability of their service to get posted to various 
places in India, which includes Dalhi, as against All India 
Service officers, who are State-based, and are posted in 
various Ministries/Departments of the Government a! 
India, in Delhi only on deputation. 

A large number of Central Service OfIicers continue to be 
posted in Delhi for many years. The posting of an indi- 
vidual officer may change from one Department to an- 
other. This is, however, not so in the case of All India 
Service CMlcers, who are to return back to their Sh tes  
after completing the period of deputation. 

However, the Secretaries' Committee considered the question 
of extending this concession to other Central. Services 
Ofticers who are required to be posted to Delhi for a 
fixed tenure. It has been decided to assess the magni- 
tude of the problem in the first instance and various 
Ministries/Deptt. have been requested to give the num- 
ber of such omcers who are required to be in Delhi on 
tenure basis for a period of three to five years. The 
information is stiU awaited from some of the Ministries. 
A final decision in the matter will be taken after the 
information is received from various Ministries." 

1.44. In another note the Ministry have stated: 

"Officers of All India Services borne on the Union Territories 
cadre and deputed to Central Government posts in eligible 
ofices in Delhi are entitled to get 'tenure pool' accom- 
modation. 

The Union Territory cadre comprises Delhi as well as seve- 
ral other Union Territories. As compared to cadres of 
other State Governments, the Union Territory cadre of 
41 India Services is very small. Thus, officers, of aP 
India Services of the Union Territory cadre, getting posted 
in eligible ofilces under the Central Government in Delhi 



at any time would be a very small percentage of the 
strength of the W India Services. 

The rationale behnd making ofacers of the All India Services 
borne on the Union Territory cadre eligible for accommodation from 
the VTenure Pool' is given below: 

(i) The accommodation problem for omcers in the Delhi 
Administration is not very acute. Most of these officers 
a t  middle and senior levels are able to get accommodation 
from the Delhi Administration Pool. If these offlcers of 
All India Services brought to the Central Government 
posts in Delhi on deputation, are to be given accommo- 
dation from the 'general pool', then they may have to wait 
for long periods for getting such accommodation from 
the 'Genera! Pool'. This would, on the one hand, entail 
considerable hardship to these officers in the form of 
vacating De!hi Administration accommodation, and then 
waiting for a long period for getting accommodation from 
the 'general pool', and, on the other, act as disincentive 
to deputation to Central Government posts in Delhi. It 
has already been mentioned in the reply against item 
No. 27 that on the abolition of the 'tenure pool', the 
Ministry of Home AfEairs found it difficult to secure the 
services of IAS and IPS offlcers for manning posts in the 
Central Government. 

(ii) According to the existing circular on the subject, when 
an officer occupying a departmental pool accommodation 
is transferred from one post to another, and is required 
to vacate departmental pool accommodation, he is piven 
'general pool' accommodation on an ad-hoc basis in the 
next below the entitled type. This enables him to vacate 
the departmental pool accommodation and immediately 
thereafter occupy 'general pool' accommodation. Even 
on the basis 01 principle underlying this circular, if an 
ofacer working in the Delhi Administration and occupy- 
ing Delhi Administration pool accommodation, were to 
be transferred to a post in any of the MinistriesIDepart- 
ments in Delhi so as to make him ineligible to continue 
to occupy Delhi Administration pool accommodation, and 
make him eligible to get 'general pool' accommodation, 
he would get general pool accommodation, on &hoc 
basis. Both, v u .  such ad-hoc allotments and tenure pool 



allotments are made in one type below the entitled type. 
Thus, making such officers of the All India Services 
eligible to get tenure pool accommodation does not mean 
any preferential treatment to them. 

(iii) In the case of officers of the All India Services borne on 
the Union Territories cadre, on their posting to the Delhi 
Administration on transfer from eligible offices in the 
Central Government, they normally get accommodation 
from the Dclhi Administration pool, and leave the tenure 
pool accommodation. This is, however. not so in the case 
of officers of the Central Services who even on their 
reversion to their parent department and posting in 
Delhi, ~eneral ly  continue to occupy general pool accom- 
modation.'' 

1.45. In reply to R question as to what was the average period of 
waiting in respect of All India Set vice Officers entitled to 'tenure 
pool' accommodation, the Ministry informed the Committee that 
'roughly, on an average Tenure officers coming to Delhi got their 
accommodation in three months' time during 1973-74." 

1.46. The Committee were also informed that the number of 
houses, type-wise. in the Tenure pool and in the pools placed at. the 
disposal of other Departments/Ministries was under: 

'I'ypc Tcnurr pod Or kcr pc..ols 

VII - 1x7  

VIII  

1.47. The Committee see no justificntion for having an exclusive 
'Tenure Pool' accommodation only for the All India Services 
Officers who come to the Central Secretariat on deputation fmm 



the %tes for prescribed tenures. Tbe argument of the Ministry 
for not extending the tenure pool accommodation to omcers of other 
Central Sewices is not acceptable to the Committee. Though some 
of the Central Services OMcers may be retained in Delhi itself on 
the completion of their tenure in the Central Scretariat, the Minis- 
try cannot over simplify this issw by such a generalisation. The 
Committee understand that not all the officers of the Central Services 
on deputation to the Secretariat or posted to other Central Covern- 
ment offices for a certain period are posted in Delhi on completion 
of their tenure and that, in fact, a large percentage of such officers 
are transferred out of Delhi. Considering the fact that officers will 
have to wait a long time for allotment of accommodation from the 
regular pool and that, in the process, many of them do not get allot- 
ment during their tenure in Delhi. the Committee recomniend that 
the officers of the Central Services also should be eligible for the 
allotment of Tenure Pool accommodation and no distinction should be 
made in this regard between two classes of Mcers .  

1.48. The Committee have been informed that the Comnlittee of 
Secretaries have already considered the question of extending this 
concesson to other Central Services Officers who are required to be 
posted to Delhi for a fixed tenure. and that the magnitlrrlc of this pro- 
blem is being assessed in the first instance. in consulti~tion with vari- 
ous Ministries and Departments. The Committee desirc that this 
should be examined expeditiously aud the concession exte~~tled in the 
least possible time. so that there iq no discriniiniition in the matter 
of allotment. of accommodation from the Tenure Pod.  

Persons occupying tgpe oj uccoinnrodation lower thatt the entitled 
class. 

Audit Paragraph 

1.49. Till May. 1972, one occupying a type of ac:ommodation 
lower than what one was entitled to was required to pay the rent 
of the entitled accommodation, if allotted " it was more than the 
rent paid for the lnwcr type of accomn .,ation in his occupation. 
The rule was amended from June 1972, pdmitting such an occupant 
of lower type of accommodation to apply only for continuance of the 
existing accommodation, if he was not interested in having his 
entitled accommodat~on, and pay rent of the lower type of accom- 
modation. 

1.50. The number of persons occupying in December 1972 lower 
types of accommodntion is large as would be seen from the follow- 
ing: - 



A d -  Number Emit- Next Type 
ability of &- led t y p  below I 

ECCI) 

provided 
with re- 
sidence 
of mti- 
tlcd or 
lower 
type 

- \ -- ----- - 
TOTAL . 41,337 41,337 2%052 11,131 8 1407 558 103 76 a . . 
_ .-. -~ .- _ _ . --- ... . _  __ ..... _-._-_..._ - ... .--.- -..- .... .... .... ..... 

Number of offers oaupying residences in typr him than their entitled m. 
[Sub-para of Paragraph 38 of the Report of C. 8 A.G. for the year 1972-73 (Civil?] 



1-51. It was stated during evideuce that so far as oiRcers who 
were entitled to quarters of type V and above were concerned, their 
priority was reckoned on a basis different from the one followed in 
the case of ofacers entitled to types I to IV quarters. As to the 
reasons why different basis had been prescribed, the Ministry have 
in a note stated: 

"According to the Allotment Rules, which cam& into force 
on the 15th May, 1963. seniority for purpose of allotment 
of accommodation from the general pool was determined 
from the date from which the officer has been continuous- 
ly drawing emoluments relevant to a particular type in 
a post under the Central Government except for periods 
of leave. Allotment in next below types was admissible 
to officers entitled to all types except in type 11. As 
the percentage of satisfaction in types I1 and I11 was 
comparatively wry law orders were issued in March, 
1964 stopping allotment of next below types to ofRcers 
eligible for types I11 and IV. Subsequently, the matter 
was considered by an Ad H o t  Committee of Secretaries 
in November, 1964. The Committee was of the opinion 
that, while the bulk of omcers entitled to accommodation 
in types I to IV were permanently located in Delhi, those 
eligible for types V and above were usually those who 
were posted to Delhi on a tenure basis for short dura- 
tion. It was felt that abolition of next below allot- 
ments for types V and above would, therefore, entail 
hardship to ofRcers not belonging to the Central Secre- 
tariat Service. In order to give some relief to ofRcers 
entitled to types I1 to IV, in whose case next below 
allotments had been suspended, the rule was modified in 
regard to the procedure for determining the date of 
priority in April, 1964. providing that for officers entit- 
led to types 11, 111 or IV residences the date of priority 
should be reckoned from the date from which the omcer 
concerned had been continuously in service under the 
Central Government. In the case of officers entitled to 
types V and above, the date of priority was, however, 
continued to be reckoned from the date an officer was 
continuously drawing emoluments in respect of a parti- 
cular type in a post under the Central Government. The 
rationale of the decision was that generally, most of the 
ofilcers entitled to type V and above were posted to 
Delhi for short Axed tenures and would not be able to 
compete with those Delhi-based officers who became 



. .  
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entitled to higher types of accommodation after getting 
promotions. Government reviewed the position in 
June, 1973 in regard to the reckoning of dates of priority 
and decided that the status quo should continue, as a 
change would be disadvantageous to omcers entitled to 
higher types." 

1.52. Referring to the large number of cases of Government 
employees occupying lower types of accommodation, the Commit- 
tee enquired why the officers entitled to Type V or  above were 
allowed to stay in the lower types of accommodation. The Set- 
retary, Ministry of Works and Housing explained: 

"It happens so, because when they are entitled to Type V, 
if there i~ no quarter of that type available. they have 
got to be given in a Type one or two stages below their 
entitled type." 

1.53. According to the Audit paragraph till May, 1972. one occu- 
pying a type of accommodation lower than what one was entitled 
to was required to pay the rent of the entitled accommodation, if 
allotted, if it was more than the rent paid for the lower type of 
acconwrodation in his occupation. The rule was amended from 
June, 1972, permitting such an occupant of lower type of accom- 
modation to apply only for continuanec of the existing accommoda- 
tion. if he was not interested in having his entitled accommodation. 
and pay rent of the lower type of accommodation. Asked about 
the reasons for amending thc rule in June, 1972 to allow persons 
offered entitled accommodation to continue in a lowel type of 
accommodation and pay lesser rent thus depriving tl~ose entitled 
to the lower type of z~ccommodation, the Ministry have in a note 
stated: 

"Several officrrs represented that when they were satisfied 
with the lower type of accommodation and they had not 
applied for their entitled type ol when they did not 
want to m o w  to the entitled type. they should not be 
compelled to move to accommodation of their entitled 
type. It  was also noted from cxpericnce that generally 
officers, who were in occupation of lower types of accom- 
modation and were satisfied with it. refused to accept 
the allotment of their entitled type accommodation which 
remained vacant till receipt of their refusal or at least 
for 5 days, and was thereafter offered to another officer. 
It was noted that in such cases, the accommodation conti- 
nued to be vacant for some time before i t  was ultimately 
accepted by the officer lower in seniority, thereby result- 



ing in loss of revenue. After discussing the proposal 
at great length and in consultation with the Ministry of 
Flnance. it was felt that. when needs and requirements 
of an allotte@ m e  met with a residence of smeller type. 
he need not be armpelled to accept a htgher type of resi- 
dence. This new procedure reduced the work in different 
Allotment Branches as, otherwise. they were required 
to offer a particular house to a few officers one after 
another before it was finally accepted by one of them. 
With the change in rule, ofacers who are not interested 
in the allotment of entitled types. are required to indi- 
cate their option in the application form to continue in 
lower types and their names do not appear in the wait- 
ing lists for their entitled types. With this chanffr. in 
rule, it has been noted that the date of priority has 
started moving up." 

1.54 According to the information furnished by Audit. 11.131 
persons were in occupation of next below type of quarters as in 
December 1.912, the largest number being in Type 111 (4967). fol- 
lowed by Type V (2,127) and Type (1.848). 2098 more persons 
were staying in quarters of types lower khan the next below type. 
The Committee fail to appreciate the rationale of the decision of 
the Department that the officers who were satisfied with the lower 
types of accommodation and have not applied for their entitled 

types or when they did not want to move to thdr  entttkd types, 
should not be compelled to move to accommaSotion of their entitl- 
ed types are to pay rent of entitled accommodations, when offered, 
even if they contiuned in the lower type of accommodation. As a 
result of the intransigence on the part of officers to refuse to accept 
quarters of their entitled types when offered and to continue in 
lower types of accommodation, a large number of prospective em- 
ployees are deprived of allotment to entitled classes. The Commit- 
tee would like that the desirability of continuing this rule should 
be examined on a priority basis so as to remove the existing anomaly. 
Sharing of accommodation by Government servants 

1.55. As regards the rules in force in respect of sharing of accom- 
modation by Government servants, the Ministry have in a note 
stated: 

"According to provisions contained in S.R. 317-B-20(1). an 
officer can share the residence allotted to him or any of 
out-houses garages, etc., appurtenant themto, with 
employees of the Central Government eligible for allot- 
ment of residences under the Allotment Rules. They are 



not required to communicate the fact of such sharing to 
the Directorate of Estates. Subsequently, by relaxing 
the provisions under S.R. 317-B-25, i t  was decided that a n  
allottee 9f the general pool accommodation can also 
share his residence with the following categories of 
persons: - 

Central Government employees other than those who 
are eligible for allotment of accommodation from the 
general pool; 

Staff of semi-government organisations; 
Staff of a body corporate. owned or controlled by 
Government; 
With retired Central Government servants; 
With teachers of recognised schools, (extension on 
general policy matter is given on year-to-year basis); 
and 

Request:$ for sharing with foreign students studying in 
India are to be considered by the Director of Estates 
on merits provided their cases are sponsored by the 
Ministry of External Affairs/Education. 

In the above cases, no permission is required to be taken 
for sharing the accommodation. but the particulars of 
the sharer are required to be Sebt to the Directorate of 
Estates within two months from the date of commence- 
ment of the sharing." 

1.56. The Committee enquired whether Government had any 
information in regard to sub-letting of quarters of misusing of this 
facility. To this the Secretary, Ministry of Works and Housing r e p  
lied during evidence: 

"We do not really have any omcial information, even though 
we occasionally get anonymous and pseudonymous com- 
plaints. We do not have a machinery for any sort of a 
regular monitoring work to find out whether any part of 
anybody's house is being sub-rented out. We make ad, 
hoc enquiries whenever we get complaints." 

1.57. Asked whether there was any clause forbidding sub-let- 
ting in the conditions under which a Government servant occupies 
a house, the witness stated: 

"It actually fclrbids sub-letting. But sharing is permitted 
with another person eligible for Chernment  quarters.: 

I A 



h reply to a question the witness further added: 

"I do not think there is any provision for penalty; but the 
rules which are provided. would enable the Government 
to take action against the person concerned and also 
make him 3able for cancellation of the lease. I will reed 
out the relevant portion of the rules. viz. SR, 317(b). 21: 

Consequences of breoc?~ of rules and conditions 

(i) If an omcer to whom a residence has been nllntted, 
unauthorisedly sub-lets the residence or charges fees 
from the sharer at a rate which the Directorstr. of 
Estate; ccnsiders excessive or erects any unauthorized 
structure in any part of the residence or uses the resi- 
dence or any portion thereof for any purpose other 
than that for which it is meant. or tampers with the 
electric c r  water connections. . . 

I will now read the last portion of the rule: 
Director of Estates may without prcjudicc to any other dis- 

ciplinary action that may be tnkcn against him. cancel the 
allotment of the residence. Then he becomes deba r r~d  
from further allotment. In Delhi if  a Government scr- 
vant lose;; his house. it is o heavy penalty." 

1.58. The Committee desired to know the steps taken by Govern- 
ment to ensure that unauthorised sub-letting of Government qum- 
ters was not resorted to by the allottees and such subletting of 
quarters was not a source of profit to the allottecs. In a note cn the 
subject, the Ministry have stated: 

"To check the evil of unauthorised subletting and profitcer- 
ing in Govctrnment quarters. periodical surprise ir~spec- 
tions are made in various Government colonies. In 
addition. complaints received from members of puhlic, 
neighbows ctc., are also inquired into and action is taken 
against those who are ound to have sublet Government 
accommodstion. In proved cases of sublettinr!, the 
following punitive action is taken: 

(a) Cancellation of allotment and debarment for Covrrn- 
ment accommodation for specified period and c0n.e- 
quential ~ e n t a l  penalties; 

(b) Debarment from sharing of Government accommoda- 
tion for F. specified period and in the event of non- 
removal of the sharer, cancellation of allotment and 
conseqrrntial rental penalties." 



1.59. The Committee called for idonnation regarding instances 
of uhauthorised ~ b l e t t i n g  of Government quarters. thpt came to 
notice during the years 1971-72 to 1973-79 and the action taken !n 
such cases by the Director of Estates. In a note the Ministry hare 
intimated: 

"Cancellation of allotment and debarment from Government 
accommodation and also from sharing of accommodation 
has been done during the years 1971-72, 1972-73, 1973-7 as 
shown below: 

(a) Gnccllation of d l o t m t  a rd  dcburirg rhr ir- 
dividud from Grvt. acmmrnodnticm fcr npccifird 
period and mncgucnti.1 rental p r d t i n .  62 72 74 

(b) Dchvmcnt from ahuing of GOW. sm.rnrncda- 
tion for a specified pcrird ard In tCc evcrr c f rc n- 
rcmwrl of the sharer, consequcnrial rcnul pcr.al- 
tieh. 14 57 67 

1.a. The Committee note that there are already rules in force 
in respect of sharing of accommodation allotted Yo Government 
servants. Under S.R 317-B an allottee of the general pool accom- 
modation can share his residence with Central Government em- 
ployees, staff of numi-government organlsations, staff of public 
undertakings, retired Government servants etc. No permission is 
required to be taken for sharing such accommodation but the parti- 
culars of sharers are required to be redt to the Directorate of Estates 
within two months from the commencement of the date of sharing. 
The Committee note that under Rule SR. 317(b). 21, Government 
can 'take action against any person who sublets his accommodation 
a1 rates which are considered excessive by the Directorate of Estates 
or utilises any portion of his residence for other than the purpose 
for which it is meant. The Cornmfttee have been informed that 
during 1973-74, there were as many as 74 instances whore, due to 
unauthorised sub-letting, allotments of individuals were cancened 
and there were also 67 cases where Government officers were de- 
barred from sharing Government eccommodation for a specified 
period. The Commitke note that such cases are indeed very few. 

Government Servants Owning houses and allotted Government re& 
dential accomnrodattons 

Audit Paragraph 

1.61. The number of Government servants who are having their 
own houses in Delhi and are occupying Government quarters (type- 



wise) impinging on the availability in the general pool for those 
without any houm of their own in Delhi in December 1972 was 
according to information received by the Director of Estates from 
variow Ministries/depwtments etc. upto 19th December 1972 and 
furnished to Audit, as follows:- 

I1 . . . . . . . . . . . .  1.m 

111 . . . . . . . . . . . .  729  

I\' . . . . . . . . . . . .  ? X 5  

V . . . . . . . . . . . .  214  

M . . . . . . . . . . . .  $3 

VII . . . . . . . . . . . .  6 

VlII  . . . . . . . . . . . .  I 

1.62. Thus, because of unauthorised continued occupation of 
quarters by retired Government servants and allotment of Govern- 
ment quarters to those who own houses in Delhi as many as 4,748 
quarters were not available to those standing in the queue. This 
was as much as 11.5 per cent of the total number of quarters in 
Delhi. While many of those in occupation of Govt. Qrs. actually 
pay less than 10 per cent of their emoluments as rent those who do 
not get Govt. Qrs. often pay from their own pockets more than 10 
per cent of their emoluments as rent for much less private accommo- 
dation. (Sub-paragraph of paragraph 38 of the report of C & A.G. 
for the year 1972-73 (Civil). 

1.63. I t  is seen from the Audit paragraph that 4,646 Govt. ser- 
vants who have constructed their own houses in Delhi, have been 
allotted Government quarters of various types upto 39th December, 
1972. The Committee desired to be furnished with the latest posi- 
tion in this regard category-wise as on 31st March, 1974. The Min- 
istry, in a note stated: 

"The requisite information is not available with the Direc- 
torate of Estates. All the MinistriedDepartments of the 
Government of India have been requested to furnish it. 
The information will be made available to the Lok Sabha 
Secretariat, as soon as it is received from the Ministries/ 
Departments concerned." 



1.64. The Committee asked as to what was the policy 6f tbe Cov- 
ernment in regard to allotment of quarters to Govcmment ser- 
vants owning their own houses. The Secretary, Ministry of Warlrs 
& Housing explained during evidence: "The existing policy is that 
owning house in the same station by a Government Servant is not 
a bar for the allotment of a house from the general pool. Whether 
that policy should be changed or not, that is under consideration." 

1.65. In reply to question, the witness further added: "As a 
matter of fact, Government policy has changed over the last several 
years in regard to t h ~ s  particular issue. 

As a matter of fact before 1950, there was no restriction to such 
allotments. In 1950 restriction was f i~s t  introduced and such Govt. 
servants who had houses at the station of their posting were declar- 
ed ineligible. In  1962, there was another change; :hey were not 
ineligible, hut thcy were allowed to be allotted houses at higher 
rent. In 1966, that was withdrawn and the Governnient decided 
that there should be no dstinction between Government servants 
possessing houses in the station of. posting and those nct possessing 
houses. At the moment, we are again examining the issue. as to 
whether some sort of restriction, physical or financial should be in- 
troduced. That is the present position." 

1.66. The Committee desired to be furnished with a note indicating 
the various policies which have been in force at different points of 
time from 1950 onwards, in respect of allotment of Government 
accommodation to Government servants owning their own houses 
and what was the basis for the periodical change in policies. The 
notes furnished by thc Ministries are reproduced in appendices I1 
& 111. 

1.67. The Committee dlew attention to the reply given to a 
parliamentary question by Government on the 20th August, 1973 to 
the effect that the Government was reviewing the present policy of 
allowing those Central Government employees to retaid Government 
quarters who have constructed their own houses or purchased ready 
built flats from the Delhi Development Authority with the advances 
granted by Government. In this connection the Secretary, Ministry 
of Works & Housing informed the Committee that the Ministry had 
started collecting information on the subject from May, 1974 and 
that a meeting was held in April-May 1974 where certain tentative 
decisions were taken. On being pointed out that although the reply 
was given on the 20th August, 1973, the action in the matter was 



initiated in the Ministry only in May, 1974, the Secretary, Ministry 
of Works & Housing deposed: "First part of the question is very 
valid. But it is not that the Ministry does not start initiating action. 
In January this year w e  had called for the views of the other 
Ministries." He added: "I feel, Sir, while certainly this was a lapse, 
whether the views and facts should not have been collected together? 
n e t h e r  without getting the satistics and census certain action could 
be *ken in regard to officers owning houses in Delhi?" 

1.68. In a note furnished to the Committee the Ministry have 
intimated: "It has been decided to prepare a note on the subject for 
the consideration of the Cabinet. The notc is likcly to be rcady in 
consultation with the Ministry of Finance in about a month's time." 

1.W. The cmnmitbe  are surprised that 4,646 Govcrnmcnt servants 
have ms t ruc t ed  their own houses in New DJhi either with or 

u ~ t h ~ u t  Corernmcnt loans hare heen allotted Government quarters 
of various types upto December. 1972. It is a s t ~ n i s l h ~  that the Cov- 
ernment polir2- in this regard i.; vnscillating. Prior to 1950 therc was 
no restriction to such allotmcni. In 1950 rcstric.tion was first intro- 
duced and such Government servants who had houses at the station 
of their posting were declnrcd ineligible. In 1962, there was another 
change and hy virtue of that Covernn~enl wrvunts hwinK their own 
houses hccame eligible far Govcrnme~~t  quarters hut they had to pay 
higher rents for the same. In 1966, that restriction was withdrawn 
and it was decided that there should he no di~rinction hetwecn Cov- 
ernment servants possessing houses in the station of posting nnd those 
not possessing ho~rses. In this connection, the Committee note that 
in reply to a parliamentary question on the 20th August, 1873, it was 
stated that Government was reviewing the present policy of allowing 
those Central Government employees fo retain Government quarters 
who have constructed their own houses or purchrtscd ready built flats 
from the Delhi Development Authority with the advanrw granted 
by Government. The Committee regret to notc that although 20 
months have elapsed since the Government reply was given no final 
decision has yet been taken by the Department in this matter. All 
that the Committee have been informed is that "a note is likely to be 
ready in consultation with the Ministry of Finance in about a month's 
timev for the consideration of the Cabinet. The Committee have not 
yet been informed a s  to wbat decision has been taken by the Cabinet 
in the matter. The Committee would like the Go~ertIment to exa- 
mine the matter in depth keeping in view the imperative necessity 
of providing .ecommodation to those Government servants who have 
neither 0- houses in Delhi nor have been provided with any  
Government acco-odation so far from the General Pool. 
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1.71. The Committee desired to know the grounds (other than 
medical) on which out cf turn allotments are made. In a note the 
Ministry have explained: 

"Eksides for medical reasons, ad-hoc allotments of general pool 
accommodation are made also to the foJ!owing categories 
of Government servants:- 

(i) Key personnel in the Prime Minister's Secretariat a s  
recommended by the Prime Minister. 

(ii) Two members of the personal staff other than (Class 
IV) attached to Cabinet/State Minister as recommend- 
ed by him provided no ad-hoc allotment has already 
been made on the recommendation of that Minister, 
no fresh sanction is to be given with the change in the 
Minister's portfolio, if those members of the staff con- 
tinue to be with the Minister and are in occupation of 
general pool accommodation. In the case of a new 
Minister, two fresh allotments can be made on his re- 
commendations. if none has been allotted accommoda- 
tion on his recommendation. irrespective of the fact 
whether alreadv some members of the personal staff 
are in occupation of general pool zccommodation. 

(iii) One member of the personal staff (other than Class 
IV) attached to a Deputy Minister as recommended 
by him provided that no ad hoc allotment has already 
been made on the recommendation of that Deputy 
Minister; no fresh sanction is to he given with thc 
change in the Deputy Minister's portfolio if these mem- 
bers of the staff continue to be with him and are in 
occupation of the general pool accommodation. In the 
case of a new Deputy Minister, if member of the per- 
sonal staff has been allotted accommodation on his re- 
commendation, irrespective of tbe fact whether already 
some members of the personal stalf are in occupation 
of the general pool accommodetjon. 

(iv) One offlcer attached to each Minister whose services 
have been specially requisitioned ir0m a State Gov- 
ernment for working on the personal staK The allot- 
ment is to be made in fie entitled type in a central. 
area. 

(v) One jamadar or  peon attached to Minister/Deputy Min- 
ister as recommended by him. 



(W Two member8 of personal staff (other than  lass WJ 
attached to the Chairrnan/Deputy Chairman, Rajya Sabha. Spe?,!!er/Deputy Speaker, Lok Sabha; Man-  
bers of the Planning Commission and the Chief Justice 
of India may be given ad hoc allotments or change in 
localitie-, nearer to the places of the residence of the 
dignitaries. 

(vii) One member of the personal staff (other than Class 
IV) attached to a judge of the Supreme Court of India 
may be given ad hoc allotment or change in the locali- 
ty nearer to the place of his residence. 

(viii) One Jamadar or Peon attached t o  the Chairman De- 
puty Chairman, Rajya Sahha, Spcaker/Deputy Speaker. 
1 ~ ) k  Sabha, Members of Planning Commission, Chief 
Justice/Judges of the Supreme Court of India may be 
given ad hoc allotncnt/changc. nearer to the place of 
residence of the dignitaries. 

Any fresh allotment or  change will be sublect to the 
condition that the permissible number of the staff do 
not have already any accommodation allotted by Gov- 
ernment in the locality near the placc or residence of 
the dignataries concerned. Allotments on ad-hoc bass  
in categories mentioned in paras (vi), (vi i )  and (viii) 
above shall be made in the next below type except 
where the officer is senior enough to secure allotment 
in his entitled type. This will not apply to types I and 
I1 where allotments will be made in t h t ~  appropriate 
types. 

(ix,) Qne Private Secretary to a Secretary to the Govern- 
ment of India may be allowed one change on ad hoc 
basis to a quarter as near the Secretary's residence as 
possible; provided that no other Private Secretary to 
that Secretary is already having a quarter allotted 
near the residence of the Secretary. 

(x) Alternative accommodation to eligible Government 
servants mag be made in their next below type if the  
officers, on their transfer to offices eligible for general 
pool accommodation, are required to vacate depart- 
mental p o d  quarters. 

(xi) Ad hoc allotment of general pool accommodation in 
the next below type may be made in the name of wife/ 
husband, soh or unmarried daughter in case they are  

, .  . - 



of accommodation, on transfer 
lower *elhi or to ineligible zone. The 

of Outside * larked if helshe is entitled 
may be @ to the higher type. The to type of acmmmdation or . to apply wiUlin cne dependent member is required -: 

month of the transfer of the allot\&* 

(xii) Ad hoe allotment may also be made to a' depnden t  re- 
lation eligible for general pool a c c ~ m m o d a * ~ ~ .  on the 
retirement/death of an allottee. \; me*,, 

(xiii) Ad hoc allotment on compassioncite or other groutidk 
is also given with the approvnl of t!ic Minister on 
merits of each case. 

1.72. The Committee called for statistics regarding out of turn 
allotments made during 1970. 1971. 1972 and 1973 (a) on medical 
grounds. and (b) on other pounds. The information given by the 
Ministry is tabulated below: 

1.73. From the above it would be seen that ffom year to year the 
number of ad hoc allotments has increased. kccording to the Secre- 
tary, Ministry of Works and Housing such allctkents constituted 
about 9 per cent of the total figure in 1972 while the dtuation was 
worse in 1973. 

1.74. As to the procedure followed in making out of tuni @lot- 
ments the Secretary, Ministry of Works and Housing informed fhe 



Conrmfttec during evidence: "As a matter of fact, the procedure is 
that all such cases go to a Committee presided over by the Joint 
Secretary, which scrutinises and puts up  to the Mmister himself. 
The Anal order is passed by the Mfnister himself. Nobody else 
has any authority to give outsf-turn allotment." 

1.76. Tbe Committee are surprised that the number of outsf-turn 
allotment har registered a sbarp incsrease. In 1W0, 6% such ad hoe 
allotments were made wbereas in 1873 the numbtr has swelled to- 
918. It has been admitted by the Secretary of the Department that 
the llituation wan worse in 1,813. The Committee note that all cases 
of out-of-turn allotment are referred to a Committee presided over by 
the Joint Secretary who scrutinises and puts up the cases to the Min- 
ister himself. The Committee do not consider this procedure to be 
adequate. They would like that all caaee of outof-turn Plbtment 
made on medical grounds or special grounds should he scrutinised by 
a committee of Joint Secretaries  presenti in^ tbe MinistriesjDepert- 
ments of Personnel Health. Finance and Works and Housing. The 
unanimous recommendations of this Committee should be put up to 
the Minister of Works end Housing for his orders. The Committee 
would also like that the guide-lines for the allotment of quarters on 
medical or special grounds should be made known to the Govern- 
ment employees. The number of out-of-turn allotments made under 
each category during a year should be publisl~ed in the Annual Re- 
ports of the Ministry of Works and Housing. - 
Pooling of Standard Rents 

Audit Paragraph: . . 
1.76. According to rules, the standard licence fee of the residence 

is to be recalculated on expiry of 5 years from the date of the last 
calculation and the re-calculation is to take effect from 1st April next 
following or from such other date as may be prescribed. 

1.77. Grouping of the residential buildings in Delhi for assessment 
of licence fees was first done and standard rcnts fixed for each resi- 
dence from 1st November, 1952. The next revision took place in 1958 
and the rents Axed were given effect to from July, 1958. Another 
revision was given effect from January. 1965. The last quinquennial 
revision took place from 1st April, 1970. 

1.78. For determining pooled unit rates, residences are divided in 
two groups. Group I consists of 25,406 quarters of Type 11 to IV, 
while group I1 consists of 2,588 quarters of types V to VIII. Type 1 
is being treated as a separate category; licence fee of type I resi- 
dences are not fixed on pooled basis. 



1.79. The pooled unit rates are wortred out as under:- 

(a) In each group, the living area a t r i d  at on the basis of the 
formul approved by Government is totalled UP. Present- 
ly. the fornula for computing living area is a s  follows:- 

Main krildiiy: r.., 

( i )  Rooms 25*,, rrl' floor prcu. 

. ; i i i)  Courtyard Nil 

(b) The standard licence fees are calculaterl at 6 per cent in- 
terest per annum on the capital cost (excluding cost of site 
and expenditure on its preparation) for the houses in the 
group. 

(c) The pooled unit rate is calculated by dividing the total 
standard licence fee as calculated under (b )  above by the 
total living area calculated under (a) above. 

(d) The pooled licence fee for each individual residence is 
calculated by multiplying the living area of each house 
with the pooled unit rate of the qroup. 

1.80. Pooled unit rates of types I1 to IV and types V to VIII resi- 
dences, the latter including the Curzon Road Hostel and Vithal Bhai 
Pate1 House, were worked out based upon the capita! cost of the resi- 
dence and additions and alterations as on 31st March, 1967. For 
type I1 to IV residences, a period unit rate of Re. 0.86 per square 
metre (as compared with Re. 0.80 per square metre earlier) was de- 
rived, revised rents of the residences of those types calculated and 
were given effect to from 1st March, 1969. The unit pooled rate for 
types V to VIII residences worked out to Rs. 1.00 per square metre 
as compared with Re. 0.80 per square metre eerlier. But before re- 
vision of. the rents of types V to VIII residences was effected, Gov- 
ernment reconsidered the matter and in November, 1969 the fol- 
lowing decisions were taken to work out the pooled unit rates:- 

(i) The revised pooled rents should be enforced from 1st April, 
1970 instead of 1st March, 1969 earlier decided upon. 



(u) The cost of the buildings and additions and alterationb as 
on 31st March, 1968 should be taken into account for t h i s  
purpose. 

(iii) Curzon Road Hostel and Vithal Bhai Patel House should. 
be included in the Pooling of rent.. 

(iv) In the case of types V to VIII residenccs thc rents of which 
were to increase substantially, the increase may be stag- 
gered over three years viza upto 1.5 per cent in the Arst 
year, up to 25 per cent in the second year and the remain- 
der in the third year. 

1.81. In pursuance of the above decisions, the revised pooled rents 
of types I1 to IV and types V to VIII quarters were worked out. 
Their comparative position vis-a-vis the earlier rates is shown be- 
low:- 

Type Pooled unit Pmled unit rrtc J'oolcd unit rate calculrrcd Perccntagc 
rrrc  eyj.;t- c!Icl.htc,~ on the on the hash of capital cost increase of 
ing earlier hlsiq of crpitnl as on 3rr1 M.lrch 1968 for col. (4; ovy 

coqt H 1  on 31st bring givcn effect to from er Col. [ Z )  
hlarch 1967 April., 70 

11 to IV Re. 0.80 Re. 0.86 Re. 0.89 I 1.25 perwnt 
V to VIII Hc. 0.80 Rs. 1.08 Rs. I .oB 35 percent 

1.82. The increase from Re. 0.86 per square metre to Re. 0.89 per 
square metre in the case of types I1 to IV was on account of additions 
and alterations to those residences as well as due to additions of 
new buildings to the group between the period from 1st April, 1967 
to 31st March, 1968. The unit pooled rate of types V to VIII remain- 
ed Rs. 1.08 as the additions and alteration between 1st April. 1967 
and 31st March. 1968 were insignificant (increase in living area was 
only about 0.7 per cent). 

1.83. The standard rents of type I1 to IV qunrters calculated on the- 
basis of the new pooled unit rate of Rs. 0.89 per square metre were 
forced already with effect from 1st March, 1969. As mentioned ear- 
iier, the increase in standard rents of type V to VIII residences was. 
to be staggered over three years from 1st April, 1970. 

1.84. The question of fixation of standard pooled licence fee of 
types V to VIII residences was reconsidered in May, 1971 and it was 



then dedded that the cost of Vithal Bhai Patel House, which is pri- 
marily meant for Members of Parliament and Curzon Road Hostel, 
which is also not a normal graded and clnssified accommodation. 
should not be added to the cost of the residences in general pool of 
types V to VIII for arriving at the pooled unit rate of that group and 
determination of licence fees. As a result of excluding Curzon Road 
Hostel and Vithal Bhai Patel House from the capital cost, the revised 
pooled unit rate of types V to VIII worked out to Re. 0.97 per square 
metre (as against the earlier Rs. 1.08 per square metre). 

1.85. Actually rent had been recovered at the unit rates of 
Re. 0.92 (15 per cent increase on Re. 0.80) per square metre from 
April 1970 to March 1971 and Rs. 1. (25 per cent increase over 
Re. 0.80) from April 1971 to May 1972. From June 1972 the unit rate 
of Re. 0.97 was enforced. Thus loss on account of staggering of the 
increase as well as exclusion of Cunon Road Hostel and Vithal Bhai 
Patel House was Rs. 9.74 lakhs during April. 1970 to March 1971 and 
Rs. 5.68 lakhs during April 1971 to May 1972. The loss due to e n  
clusion ef Curwn Road Hostel and Vithal Bhai Patel House has 
been continuing at the rate of Re. 0.56 lakh per month since June 
1972. (These losses have been calculated assuming the occupan* 
pay standard rent). It may be mentioned that the increase in the 
unit rates for tvpes V to VIII quarters was 21 per cent while for  
types I1 to IV it was 11 per cent. At the time of quinquennial revi- 
sion of rents in 1958, the increase in the rents of types V to VIII 
quarters had been staggered (over a period of three years) but then 
the increase was 28 per cent while the increase (which was not 
staggered) for type I1 to IV quarters was only 3.7 per cent. 

1 86. Better material (for instance, timber) is used in construc- 
tion of type IV quarters than in type I1 quarters. Therefore, other 
things remaining the same, the unit cost of construction of the 
higher type (IV) of quarters is more than the unit cost of cons- 
truction of lower type (11) quarters. It appears that inclusion of 
tvnes IV with type II quarters in the same group and types VII 
and VIII quarters in the same grqup as types V and VI quarters 
results in transfer of a part of higher unit cost of construction of 
the higher type of quarters to the lower type of quarters. Then 
again, the higher type quarters have more of verandahs, corridors, 
porches etc., than the lower type quarters and only a fraction of 
such space is included in the living area for determination of stan- 
dard rent. Further, open spaces (lawns) are not taken into account 
at all. For these reasons occupants of higher type quarters get re- 
latively more facilities for the rents they pay than do the occupants. 
oi lower types of quarters. 

L- - - - - . . .  - _ _  s 



1.87. Government quarters of type VI and above have not been 
.cc;nstructed since 1988-69. Almost all the constructions during the 
last few yeam have been of types I to IV. As cost of oonstructlon 
has increased steeply in recent years, inclusion of types II M N in 
ane group and types V to VTII in another group for fixation of 
paoled rent means that, as more and more quarters are constructe(l. 
the pooled standard rents of types I1 to N quarters would continue 
to increase, while there would harly be may increase in the pooled 
standard rents of types V h VnI  unless  government*^ decision 
of October 1968 (mentioned below) is implemented. 

1.88. Government had taken a decision in October 1968 that rent 
should be so Axed that i t  is related to the accommodation (i.e. the 
number of r o w s  and Aoor space of the building) rather than to the 
date of construction and that the standard rents should correspond 
roundly to the percentage of salary a Government servant was 

expected tn pay towards house rent. 
1.89. The Central Public Works Department (Executive Engineer, 

Rents) had made an exercise, befwe the revised rents were brought 
into force from 1st April, 1970. to work out pooled unit rate which, 
if adopted, would have resulted in recovery of iicence fee of appro- 
ximately 10 per cent of pay of Gqvernment servants in occupation 
of different types of residences, and, for the residences as a whole. 
the total recovery would be 6 per cent of the capital cost. The unit 
rates for different types worked out by that offlcer and the unit 
.rates actually now in force are shown below: 

_ _-_ ._ . _ . ^_ . __ - . . 7- - --.-- 

T l p  of qunrtcr Pay scale tor allr~t- w i t  ratc t o  yield lo Unit rare row 
mcnt. ':;, of pay as rent for actually infoyce 

each type of acnm- (per FquP.rC metre) 
mndatior (per sqr. 
metre) 

- - - 
1 2 3 4 _.___._.__._.__._.-.-.--.-.-.--.-.-.----.---.-.-.-.-.- 

I IJpto Ks. I 75 
11 Hs. 175 t c )  349 F%?$'\ Rs. o ,89  
111 Rs. 350 t 0  499 Rs. 1 .  lo 
IV Rs. gco to 799 H s . r . 1 5  J 

v Rs. 800 to I 299 Rs. I .ZS 7 
VI Rs. 1300 1 0  2249 Rs. 1.50 1 Rs. 0.97 
VII HF. 225c ard aho\.c R s . 1 . 6 0  r 
VIII Secretaries Rs. 1 . m  J -- -- ------ 
Hutted accommodation: 

1.90. Hutted accommodation consists of residential units in the 
following hutments: - 

(i) Khyber Pass Mess, Delhi. 



(ii) Rrrlrbtial hutments in Metcalf Housc, Delhi. 
(W) Working Girls H d  
(iv) Pataudi H o w  Hutmenb. 

Standard rents of hutted acccupmodation are fixed separately. 
The last revision was from April 1970 on the basis of pooled unit 
rate of Re. 0.73 per square metre for this accommodation. The stan- 
dard rents fixed on the! baais of the above poaled unit rate are in 
the range of Ra. 22 to Rs. 108 per mensem for one roomed suites 
b five roomed suites in Khyber Pass Mess, Rs. 26 to Rg. 31 in the 
Working Girls Hostel and Rs. 22 to 54 for single suitea and family 
special suites in the Pataudi House hutments. 
Hostels: 

1.91. The following Government hostel accommodation is available 
'in De1hi:- 

( i )  Western Cmurr 74 (53 in M.Ps' Pool) 

(ii) Working Girls Hostel 137 (There arc 176 residents. The number is 
progressively dewamin with the amvcr- 
sion of d l  rmms into &gle units) 

(iii) Vithal BhPi Pate1 Houx 150 ( r  14 single and 36 double suites) 

(I\.) Curzon Road Ibstrl 
- 

472 - - ---- 
1.92. Western Court is an old hostel. Its capital cost is low (Rs. 7 

lakhs). The standard rent of the suits in this hostel is Axed, under 
the normal Government rules, with reference to its capital cost. 

1.93. The capital cost of Curzon Road Hostel is Rs. 1.08 crores 
while that of Vithal Bhai Patel House is Hs. 40 lakhs. If these two 
hostels are not poo,led with any other buildings the unit rate per 
square metre would be about Rs. 3.69 for Vithal Bhai Pate1 House 
and Rs. 3.22 for Cunon Road Hostel. The standard rents would, 
therefore, be quite high. Although for calculation of standard rent 
these two hostels are not included in any group, the standard rents 
of the suites in these 'two hostels are being calculated with reference 
to the unit rate of Rs. 1.08 per square metre, i.e. the unit rate for 
types V to VIII residences including these two hostels. Had the 
capital cost of these two hostels been included in those of residences 
of types V to VIII the standard rents of the residences of these 
types would have been more than what they now are. At the same 
time, the occupants of those residences would not have paid as rent 
more than 10 per .cent .d their emoluments. In view of this there 



does not seem to be good reasons for excluding the capital costs of 
Curzon Road Hostel and VithaI Bhai Patel H o w  from the capital 
costs of residences of types V to VIII and at the same time deter- 
mining the standard rents of suites in these two hostels at a 1eveI 
much lower than what they would be under the rules. 

Percentage of emoluments being actuully paid acr rent: 
1.94. Government servants occupying type I accommodation and 

drawing emoluments lees than Rs. 17.5 per mensem (belonging 
mostly to Class IV) pay as rent 71 per cent of their emoluments 
or standard rent, whichever is less. Those occupying type 11 accom- 
modation and drawing emoluments fmm Rs. 175 per mensem 
but less than Rs. 220 per mensem pay the pooled standard rent of 
the residence or 74 per cent of their emoluments, whichever is 
less. Government servants occupying types XI to VIII residences 
and drawing emoluments of Rs. 220 per menscm and above pay 
the pooled standard rent of the residences or 10 per cent of their 
emoluments, whichever is less. 

1.95. A sample study was conducted to ascertain what percentage 
of their emoluments was being actually paid as rent by allottees o f  
type V to VII residences. For this purpose. a sample of 157 
quarters of type V, 48 quarters of type V1 and 12 quarters of type 
VJI were selected. The results af the s!udy are summarised below: 

Number of quarters selectrd . . , . 147 12 

( I )  Paying 4 per a n t  of pap or less . . . . I -. I 

( 2 )  Paying above q per cent and upto 5 per cent of pay 10 5 -. 

(3) Paying above 5 pcr cent and upto 6 per cent of pay 22 1 5  8 

(4) Paying above 6 pcr ccnt and upto 7 per cent of pay 3 I 8 z 

( 5 )  Paying abovc 7 per a n t  and upto 8 p r  cent of pay 30 1 1  I 

(6) Paying above 8 per cent and upto 9 pcr cent of 
pas . . . . . . . 32 3 - 

(7) Paying above 9 per ccnt and upto 10 per ccnt of 
pay . . . . . . . . 21 4 -. 

1.96. A similar study embracing 32 cases oj allottees of types IV 
to VI from the IAS/IPS officers pool accommodation out of 206 



IS 
quarters forming part of the pool was conducted. The results of the 
study are given below: 

1.97. According to our sample study, abnut txdf of thc Covcrn- 
ment Servants occupving government residences of  tgpcs V. VI and 
V:I pap, as rent, a percentage of their rmolumcnts which is less 
than that of those (mostly Class IV cmplnyre.il occupving type I 
rcsidcnces. 

Rate of return on capital cost: 

1.98. A sample study was conducted to ~sccr tn in  the actual rntc 
of return (7.e. the rent actualls recovered less expenditure on 
maintenance and repairs as a proportion of the capital cost) from 
different types of residences. For this purpose, a sample of 360 type 
11. 228 type 111, 188 type IV, 112 type V, 40 type VI and 17 typc VII 
quarters was selected. A summary 9f the results of the s tudy is 
given below: - 

1 9 7 ~ - 7 1  4 . 1 3  2 .07  4 .11  2 5 6  1 W 2.24 
per cent per cert pcr cert prt c t r t  re1 crr t ~ L I  a r I 

1971-72 3'43 2'  33 4.19 3' 34 2 .46  2 ' 2 9  
per cent per cent yer cent per crrt per ctrt ptr ct r:t 

1.99. It would be seen from the above that  the rates of return 
a re  the highest for types 11 and IV residences and are the lowest 
for types 111, VI and VII. 



1.100. The avtragt rate of return on capital far dl types of Gw- 
ernment residences fn Dew war about 3 per cent in 1971-72 accord- 
h g  b the absvc sample study. 

[Sub-pan, of Paragraph 38 of the &port of C. & A.G. 
of India for 19?2-73 (civil)]. 

1.101 F.R. &A. I1 provides thot for the purpose of the assess- 
ment of licence fee the capital cost of a residence owned by Govern- 
ment shall include the coat of value of sanitary, water supply and 
electric installations and Attings, but exclude the cost or value of 
the site (induding expenditure on its preparation); and shall be 
either :- 

(a) the cost of acquiring or constructing the residence and any 
capital expenditure incurred after acquisition or construc- 
tion; or, when this is not known, 

(b) the present value of the residence. 
1.102 F.R. 45-A-111 (b) provides that in case of residence owned 

by Government, the standard licence fee shall be calculated on the 
capital cost of the residence and shall be either:- 

(i) A percentage of such capital cost equal to such rate of 
interest as may from time to time be fixed by the Presi- 
dent plus an addition for municipal and other taxes in the 
nature of house or property tax payable by Government 
in respect of residence and for both ordinary and special 
maintenance and repairs such addition being determined 
under rules which the Central Government may make, or 

(ii) 6 per cent per annum of such capital cost, whichever is 
less. 

1.103. F.R. 45-A IV(a) the licence fee chargeable from a Govern- 
ment servant provided with Government accommodation shall be 
the standard licence fee as defined in F.R. 45-A I11 or 10 per cent of 
his monthly emoluments. 

1.104 It is seen that while calculating the standard licence fees 
the cost of land and expenditure on its preparation are not taken into 
consideration. To a question as to the cost of Sand was not included 
for the purpose of calculation of standad licence fee, the Secretary, 
Ministry of Works & Housing replied: "Land certainly has a very 
high value in Delhi, there is no question in terms of rules that were 
framed. . . . . . . .perhaps you will take a view about it. . . . . . " : 

1.105 In another context the witness stated: "We have to follow 
Rule 45A. This does not apply only to Delhi but it applies all over 



the country. . . . . .Is it a point that so far as Delhi is concerned, we 
dmld do away with Fundamental Rule 45 A and change it by 
aomething else. If the Comrnittce expxwses its opinion, we may 
request tbe F'iname Ministry to look into it." The Committee asked 
why should the standard rent continue to be based on the OM capital 
cost when the cost of construction had increased manifold. The 
Committee also desire to know why the basis of calcaation of 
standard rent should not be changed to ensure that the recovery of 
rent corresponds to the percentage of his salary a Government ser- 
vant is expected to pay as rent. In a note the Ministry have stated: 
"It is not correct to say that standard licence fees continue to be based 
on the old capital cost. The standard licence fees under F.R. 45 A 
are determined and are based on the actual cost of construction of 
houses/blocks;dats available for allotment. 

1 

This Ministry is in agreement with the suggestion of the P.A.C. 
that the basis of calculation. of standard licence fees should corres- 
pond to the percentage of the salary an ofllcer is expected to pay 
towards licence fee. A similar recommendation was made by the 
Cabbet Committee on accommodation in 1968 and they were in- 
formed that the suggestion was already being complied with in 
the case of lower types of accommodation and in the case of Types 
VI to VIII residences where the recovery fell short of 10 per cent 
of emoluments of the allottees, it was expected that in the subse- 
quent quinquennial revisions, licence fees would increase by 20 to 
30 per cent of the present licence fees and, wit5 the pooling of 
newly constructed buildings, by and by the licence fees were ex- 
pected ultimately to go up and reach the 10 per cent target." 

1.106. The Committee enquired whether Government had con- 
ducted any study for considering a change in the basis of calcu- 
lating standard rent so that Government servant pay rent at  the 
prescribed percentages (71 per cent in respect of Type I and 10 per 
cent in respect of other types). In a note on the subject, the Minis- 
try have stated: "The suggestion that all employees should be made 
to pay 10 per cent of their emoluments as licence fee for Govern- 
ment accommodation allotted to them was considered in 1962 and 
again in 1969. In our note to the Cabinet Committee on Accommo- 
dation submitted on 19th December, 1969 it was stated that so far 
as lower types of residences were concerned, the recovery of 
licence fee at 10 per cent of the emoluments had generally been 
reached. In the case of Types VI  to VIII residencm, where the re- 
covery fell short of 10 per cent of the emoluments of the allottar. 
it ms expected that, with the subsequent upwwd q u w u m 1 a l  



mWshm of licence fees, the target of 10 per cent would be reached 
in their cases also. I t  was felt that to enforce recovery at the rate 
of 10 per cent of the emolumenti of the allottea of Government 
accommodation all a t  once and to call upon them to pay a t  higher 
rat- of licence fees was not justifiable, particularly in v i w  of the 
present hard times and the rising prices. Moreover, as already 
observed by audit, there is a large number of of8cers occupying 
lower types of accommodation, in many cases two types below to 
what they are entitled to. To charge them 10 per cent of their 
emoluments would not be in conformity with the rules of justice 
and equity. The rule to recover the standard licence feelpooled 
licence fee or 71 per cent110 per cent of emoluments whichever 
I s  less is, therefore, unquestionable and, if we enforce the recovery 
of licence fee at 10 per cent of emoluments of the allottees in all 
cases, irrespectivc of the type of accommodation allotted, Govern- 
ment would he hard put to i t  to defend the position morally or 
legally. The issue was considered by the 3rd Pay Commission, who 
did not consider i t  neccssarv to make any change in the present 
method of calculation or recovery of licence fees, except revising 
the limit of recovery of licence fee at the rate of 71 per cent of the 
emoluments of officers drawing below Rs. 220 per month to below 
Rs. 300 p.m. 

1.107. In reply to another question as to whether any study had 
been conducted to see after how many quinquennial revisions 
Government servants would have to pay 10 per cent of their emoiu- 
ments as rent on the present basis of calculating standard rent, the 
Ministry. in a note, stated as follows: 

"No proper study has been conducted to see after hoiv many 
quinquennial revisions Government servants would have 
to pay 10 per cent of their emoluments towards licence 
fees. Such a study would depend on many factors. in- 
cluding the actual cost of additions and alterations, new 
constructions, the revision of pay-scales etc. which 05- 
viouslv cannot be foreseen. The past quinquennial 
revision of licence fees have shown upwards trends. For 
instance. in the last quinquennial review in 1970, the 
unit rate y e n t  up from Rs. 13.80 to Rs. 0.89 in the case of 
residences from Types I1 to N and to Rs. 0.97 in the case 
of residences from Types V to VIII. The increase in the 
former case was 11.25 per cent and in the latter 21 
per cent. 



U#I. For dcterminias standard rents different types of resi- 
are grouped together to work out pooled unit rates. The 

grouping of different types of residences for calculating udt pooled 
rate results in the transfer of a part of the higher unit cost of cons- 
truction of the higher type of quarters to  the lower type of 
quarters. The Committee asked why would not the unit rate for 
each type of accommodation be calculated separately instead of 
grouping different categories of residences and whether this would 
not be a more realistic method of calculation of unit rate especially 
because the Government servants would not pay more than 10 per 
cent of their emoluments as rentsven if the standard rent on the 
basis of the unit rate works out to be higher. In this connection the 
Ministv have, in a note, stated: "F.R. 45-A IV-C(i) provides that 
Government may at any time after the standard licencc fee have 
been calculated, group a number of residences, whether in a parti- 
cular area or a particular class or classes for the purpose of assess- 
ment of licence fee, subject to the following conditions: 

(a) That the basis of assessment is uniform; end 
(b) That the amount taken from any officer shall not exceed 

10 per cent of his monthly emoluments. 
The decision to group the residences in the general pool into 

three :,k: - 
(i) Type I 
(ii) Type I1 to IV 

(iii) Type V to VIII. 

was taken in the year 1952 and the same grouping was adopted in 
the subsequent quinquennial review of licencc fees in the year 
1958 and 1965. The grouping was clone keeping in view the provi- 
sions of the Fundamental Rules and taking into consideration the 
following factors: 

(i) Living Area 

(ii) Amenities available 
(iii) Location 

(iv) Type of construction 

(v) Demand in each type 

The size of accommodation provided within the same tvpe same- 
fimes differs and, to achieve uniformity of accommc?~rla!ion in the 



same type of residences, reclassification, uppadat ion/dm grada- 
tion of residences is  resorted to whenever canridered nccesrerynccesrery 
Moreover, the intention and objective of pooling is to equalbe the 
licence fees for residences of the same type having similar areas, 
irrespective of old or new construction This is achieved by dividing 
the accommodation into two parts. Thus only a negligible fraction of 
the unit cost of construction of the higher types may be transferred 
to the lower type of accommodation. The matter was considered 
by the Cabinet Committee on Accommodation also and it was 
decided to have only three groups of residences as shown abave. 
In the circumstances, it is not considered necessary to have a unit 
rate for each type of residence separately. 

Licence fee at 10 per cent of the emoluments of an officer is 
charged when the licence fee determined under F.R. 45-A i .e. a t  
6 per cent of the cost of cwstruction of the house occupied by him 
excceda 10 per cent of his emoluments. It  would thus be seen that, 
whenever recovery is made at 10 per cent of en ol3cer's emoluments, 
Government is not recovering the fair return i e .  6 per cent of the 
cost cxf construction. It would not, therefore, be more realistic if 
omccrs pay at 10 per cent of their emoluments even though the 
standard licence fees are worked out to be higher. 

In accordance with the provisions of S.R. 324(2), the standard 
licence fees of Government residences are required to be re-calcu- 
lated on the expiry of 5 years from the date of last calculation and 
the revised rates so fixed take effect from the 1st April, following 
the revision or from such other date as the President may direct. 
The standard pooled licence fees in respect of types V to VIII resi- 
dences in the general pool in DelhijNcw Delhi were revised in 
March, 1970 and were given effect to from the 1st April, 1970. 

In the quinquennial revision of the rents for type V to VIII 
quarters made in 1969 the Curzon Road Hostel and the Vithalbhai 
Patel House were grouped with the residences of type V to VIII for 
the purpose of working out the revised pooled unit rate. As to the 
reasons why these two hostels were grouped with residences of type 
V to VIII, the Ministry have in a note explained. "Before 1969, li- 
cence fees for the hostels had been fixed on ad-hoc basis. The resi- 
dents had been representing against the high rates. The Curzon Road 
Hostel was intended for eligible Government OfAcers. A number 
of Government omcers had been allotted accommodation in the 
Vithal Bhai Patel House, though it was meant primarily for M.P.'s. 
Substantial investment had been made by Government on these 
hostel' For all these reasons, this aceommadation could not be left 



out of the purview of pooling of licence fees for general pool accom- 
modation. Having regmi to the type and quality of constructioa 
and the various facilities provided it was decided in consultation 
with the Ministry of Finance at the level of the Finance M~nister, 
to include tbese hostels in the grwp of types V to VIII for purposes 
of pooling of licence fees.' 

1.1m. As a result of the grouping of two hostels with the resi- 
dences of type V to VlII for the purpose of working out pooled unit 
rate, the new pooled unit rate worked out to Ns. 1.08 per sq. metre 
of the living area as against the existing rate of Rs. 0.80 Fer sq. 
metre. As the revised rates were 35 per cent above the previous rate 
of licence fees, the increase was staggered over a period of 3 years a s  
indicated below: 

(a) Durin the first year i.r. with effect By I!?,. c f  tkr ~-crltr' srrrSc:d rcrt rtc~.pil- 
fromke 1st April, ,970 to the 31st irg t , p  t1.r 31ot hlnrch, I$;('. 
h k c h ,  1971. 

(b) During the secar.d year i .r .  frrm the Ry 25:,. r f  TI r yc-c l t  c' st~r('vtd ~ r r t  p u i l -  
1st April, 1971 to the 31st March, irg uptv the 31sr hlardi, 1970. 
1571. 

(c) +ring the third ar.d following yean By 3 9 ,  c l  1 1 ' .  rtcitd ar;.lc'c:tl r c r - I  y~ctril- 
1.e. with effect frcm the 1st April, 1972. irg cpta the 31st b?r?rch. I!::. 

1.110. In a note furnished to the Committee the Ministry have 
stated: 'Because the increase of the revised licence fep was 35 per 
cent over the earlier rate, it was decided to stagger it over three years. 
From April, 1970 to March, 1971, recoveries were made at 15 Fer 
cent more than the earlier rate and from April. 1971 ta May, 1972 
at 25 per cent more. The revised rate after excluding the hostels. 
which was 21 per cent above the earlier rate, was enforced froin 
June 1972 without staggering." 

1.111. During evidence the Committee cnquircd what were the 
reasons for including the two hostels in the grouping in thc first 
instance and later on excluding them from the grouping for the 
purpuse of working out of pooled unit rates. The Secretary, Ministry 
of Works and Housing explained: ". . . .If I may give the sequence of 
events, (initially, the rent was 80 paise per sq. met.rc for these types 
of houses. With the inclusion of Vithal Bhai Patel IIousc and Curzon 
Road Hostel, the rate came to Rs. 1.08 per sq. metre, an increase 
of about 35 per cent and it was decided that this should be spread 
over three years. First, it will go up to 82 paise, then it will go up to 
one rupee and finally to Rs. 1.08. According to this scheme, it went 
up to one rupee. Then, a decision was taken to exclude Vithal Bhai 
Pate1 House and Cur- Road Hostel irom this pool. The revised 
rate came to 97 paise. So far as the second aspect is concerned, there 



was no further three year staggeting or anything like that. The 
rate was 97 paise instead of Rs. 1.08 per sq. metre. Really, a t  first, i t  
was 92 paise, then one rupee and then 97 paise. So far as the &st 
question is concerned, why, after including these two hostels, the 
purview of type V to VIII houses, were they excluded. This matter 
was examined very carefully and then a view was taken tq exclude 
them. Firstly, Vithal Bhai Patel House is not really meant for Gov- 
ernnlent servants. As a matter of fact, even now. there are only 
about 23 Government servants living there. Out of 150 flats in this 
house, only 23 are occupied by Government servants. So far as 
Curzcn Iload Hoistel is concerned, i t  is a really in the nature of 
transit accommodation. People stay therc till they become eligible 
for allotment of regular accommodation and when they get regular 
accommr~dation, they move oyer. There h i v e  been one or two ex- 
ceptions where bachelors and people like them continued to stav 
therc. These arc cx-ceptions. Normally, the accommo:lation is in the 
naturc r,f transit nccommodati~n. It was fclt that includinc t3r 
transit crccnmmodation, where the cost of construction was very 
heavv and where certain types of facilities and certain types of 
ndwntagcs like lifts and other things hw:e been given, which have 
also boosted up the cost of construction ver:y considerably and where 
vcrandnh space etc. are very much more than in a normal house. 
along with the regular residential houses. would be most unfair to 
the pcoplc living in regular houses. It is not the same kettle of fish. 
if I mav use the expression. That was taken out of this pooling 
husinc.;~.' 

1.712. Asked how were the rents for these hostels being calcli- 
lated n f~cr  txcluding thein from the general pool, the Secretary. 
Ministry of Works R. Housing informed the Committee: "So far as 
those iirc concerned, the calculations arc  based on the rate of 108 
pnisc per sq. metre. If I may mention !~rre,  cvcn for other hostels 
like Asia House Hostel, Minto Road Hostel. Tagore Road Hostel 
etc., f h e  rents were calculated a t  the ra!c of Rs. 1.08 paise per sq. 
metre. So far as hostcl accommodation is concerned. excepting very 
old hostels at Western Court, rents were calculated at the rate of 
Rs. 1.08 paise per sq, metre." 

1.113. In reply to a question he clarified: "The rate of Rs. 1.08 
paise, even though it allies with the figure which we have arrived 
at one stage, is more or less the standard rent we have fixed not 
mcrely for these two  hostels but for other hostels like Asia house 
hostcl. Minto Road hostel. Tagore road hostel etc. They were not 
included in the earlier pooling business. For hostels, we have more 
or less accepted an ad hoc figure of Rs. 1.08 paise per sq. metre." 



This is an ad hoe concessional rate, Sir. It could have been Bxed 
at any level once the principle of ad hoc rent IS accepted.' 

1.114. On the question of rationality of calculating pooled unit 
rate by clubbing the two hostels with the residence of Group V to 
VIII in the tirst instance and later on excluding them on recommen- 
dation, the Secretary, Ministry of Works & Housing had the follow- 
ing to say: 

'Ferhaps the decision to cIub two of the hostels, one of which 
was not in any case meant for Government servants, with residen- 
tial accommodation was not a rational one because firstly, the hos- 
tels are totally different kind of fish from the residential accommo- 
dation. They are fitted with such things like lifts, huge corridors, 
verandahs, shopping centres, etc. which have pushed up the con- 
struction costs. The inmates get certain advantages as a result of 
those things. But there is no particular reason why they should 
be subsidised by people residing in regular residential accommoda- 
tion. Secondly, the Curzon Road Hostel particularly--because the 
Vithal Bhai Pate1 House is an MP's residence-is really in the 
nature of a transit camp where people stay for a short period. So 
i i  was felt that the decision which was not considered rational to 
club the hostel or hostels, should be revoked. Once this: decision 
to revoke was taken, i t  would automatically mean that a recalcula- 
tion should be done in regard to the standard rent with regard to 
Types V to VIII and i t  came to 97 paise. The other question is. 
"why was this particular rate air. 108 fixed for Curzon Road Hostel 
and a few houses in Vithal Bhai Pate1 House Hostel where Govcrn- 
ment servants have been living?" The answer is that it was fixcd 
at 1.08 which was a concessional rent. If it was calculated on the 
basis of standard rent. it would be very high. Because this was fiu- 
ed at 1.08 which was, incidentally. the rate at which the rent in other 
hostels was fixed, therc was a confusion in my mind ns in the minds 
of others. But this was the figure decided upon to be the conces- 
sional rFnt for these hostels." 

1.115. The Committee asked since the rents payable by Govern- 
ment servants were limited to 10 per cent of their emoluments and 
even by paying on the basis of Rs. 1.08 pcr sq. metre the occupants 
of residences of type V to VIII would not have paid more than 10 
per cent of their emoluments where was the need for excluding the 
two hostels for the purpose of calculation of pooled unit rate. In a 
note the Ministry have stated: "The Curzon Road Apartments and 
the Vithal Bhai Pate1 House were excluded from the group of resi- 
dence of Types V to VIII for the following reasons: 



(f) The bortel accammodatfon was not compmbk to regular 
general pool residential accommodation as the former had 
less space and had common services. 

(ii) The Vithal Bhai Patel House was exclusively meant for 
Mernbere of Parliament who were entitled to concessions 
by way of rebate on the actual licence fees for the accom- 
modetion allotted and a ceiling on the licence fee payable. 

The then Minister felt that, on the above grounds, the inclusion of 
the two hostels in the general pool was not correct and, according- 
ly, in consultation with the Ministry of Finance, it was decided in 
1972 to exclude the two hostels from the general pool. The a p  
proval of the Cabinet Committee on Accommodation was also obtain- 
ed. 

Another reason for excIusion of the two hostels from the group 
of residences in Types V to VIII was that the increase in the licence 
fee in that group of residences was very steep viz. 35 per cent and 
it was felt that the occupants of the residences were burdened with 
higher licence fees on account of the inclusion of the higher cost of 
construction of the two hostels in the cost of the group of residences 
from Types V to VIII. 

I t  was for these considerations that the two hostels were exclud- 
ed from the group of residences in Types V to VIII even though on 
the basis of the unit rate of Rs. 1.08 per sq. metre, the occupants 
would not have paid more than 10 per cent of their emoluments." 

1.116. It  was stated during evidence that the rate of Rs. 1.08 per 
sq. metre fixed for the hostels was an ad hoc concessional rent and 
had no relation to the earlier pooled unit rate worked out for resi- 
dences in  type V to VI11. The Committee desired to be furnished 
with a detailed note indicating the basis on which it decided to levy 
a concessio,nal rent and how the ad hoe rate was fixed. In a note 
on the suhject, the Ministry have stated: 

(i) The Curzon Road Hostel (block 'A' double rooms) became 
available for ~llotment in the general pool in February, 1968. The 
licence fees under F.R. 45-A for the double suites worked out as 
under:- 

. . . . . . . .  Room rent Rs. Itb.00 

. . . . . . . .  Furniture Rs- 41'00 

. . . . . . . . .  Geyser 13'00 . . . . . . . .  Services. Rs. 80.00 
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As the licence fees and aenrice cbuges under F.R. 46-A w e  to be 
high and it was feared that thd suiDCII in Curxon Road Apartments 
may not be acceptable on such high licence fees, it w a  decided to 
adopt a rounded figure of Rs. 161 pm. per double U t e  on ad hoe 
M s .  Subsequently; block 'E' in Curzon Road Apartments (Sin~le 
suites) also became available. The licence fee for single room work- 
ed out as below under F.R. 4S-A:- 

. . . . . . . .  Room Rent Rs. 13j.m 

As in the case of double rooms, it was decided to adopt an ad ltoc 
rate of licence fee at Rs. 981- per month per room. 

(ii) The Vithalbhai Pate1 House was constructed for Members of 
Parliament and became available for allotment in September, 1965. 
As there were some rooms surplus to the requirements of Members 
of Parliament, these were allotted to Central Government OfRcers 
(at present 23 Central Government Officers are in occupation of 23 
suites--16 single and 7 double in Vithalbhai Patel House, New 
Delhi). The licence fees for double suites under F.R. 45-A worked 
out as below: . 

. . . . . . . .  Room Rent He. 205.00 

. . . . . . . .  Furniture Ru. 54' 17 

As the licence fees in respect of double suites in Vithalbhai Patel 
House were very high, it was decided to charge an ad hoc licence fee 
as follows:- 

. . . . . . . .  Room Rent Rs. 75.00 

. . . . . . . .  Furniture Rm. 54.17 
. . . . . . . . .  Geyser R". 8-17 

. . . . . . .  Services. . Rs. 22.90 

Rs. 160.+4 
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The licence fee in respect of single suites in Vfthalbhai Petel House 
under F.R. 45-A worked out rn below:- 

Furniture . . . . . . . .  . 27.44 

GeWr  . . .  Rs. 6 . 1 2  

As the rates were very high. it was decided to adopt an ad hoc 
rate of licence fee, as in the case of double suites. This was:- 

Room Kent . . . . . . . .  Rs. 50.00 

Furniturr . . . . . . . ,  Rs. 27.44 

(iii) The last quinqucnnial revision of licence fees of the general 
pool residential accommodation in New Delhi became due in 
January, 1970. 

While considering the question of revising the licence fees, it was 
decided that the Curzon R o d  Hostel and the Vithalbhai Patel House 
may be included in tlie group of residences of the types V to VIII 
for the reasons mentioned against point 40. With the inclusion of 
the two hostels, the unit rate in the group of residences in Types V 
to VIII worked out to Rs. 1.08 per sq. metre. The unit rate was work- 
ed out by dividing the total standard licence fees under F.R. 45-3  
i.e. 6 per cent of the cost of construction by the total living area. The 
details of the calculation leading to the unit rate of Rs. 1.08 per sq. 
metre may kindly be seen at Annexure VII. The revised rates 
were given effect from 1st April, 1970 after consulting the Ministries 
of Law and Finance. 



The immediate impact of the i n t d u c t i o n  of the unit rate of 
Rs. LO8 per sq. metre was that the licence fees in the group of resi- 
dences in Types V to VnI  went up by 35 per cent. This increase 
was c o n s i d d  very much on the high side. I t  was, therefore, de- 
cided in consultation with the Ministry of Finance, to stagger the 
increase over a period of three years as it was feared that an in- 
crease in licence fees of the order of 35 per cent all at  once would 
cause great hardship to Government servants concerned and would 
result in a large number of representations causing embarrassment 
to Government. Accordingly, licence fees were recovered at the unit 
rate of Rs. 0.92 (15 p?r cent increase on Rs. 0.80) per sq. mctrc from 
April, 1970 to March, 71; Rs. 1 / -  (25 per cent increase over Rs. 0.80) 
fram April. 71 to May. 72 and 35 per cent increa3e over Hs. 0.80 was 
to be effective from June, 72. The above arrangement of staggering 
was also brought to the notice of the Cabinet committee on Acrom- 
modation. 

Before, however, thc staggering could be completed the mnttcr 
tvas again reviewed and it was decidcd to rxcludc the hostcls from 
the group of residences in Types V to VIII for the reasons mentioned 
in reply to point No. 40. The concurrence of the Ministry of Finance 
to the exclusion of the two hostels and for working out an nd ltoc 
licence fee for the two hostels was obtained. With the exclusion of 
the two hostels from the group of residences of Typcs V to VITI, the 
unit rate in respect of that group worked out to Rs. 0.97 per sq. metrc. 
The details may kindly be seen in Annexure VIII. 

After excluding the two hostds from the group of Types V to 
VIII residences, the unit rate per sq. metre came to Rs. 3.69 per sq. 
metre in respect of Vithalbhai Pate1 House and Rj. 3.22 pcr sq. 
metre in respect of Curzon Road Hostel. On thc basis of thc unit 
rates, licence fees worked out as below:- 

Vir 1x1 J'I Patel Hous- Curzon Road Hosrrl 

Licence Service Total Liccncc Srrvicr Total 
Fee charges Fee chargcs 

Sirgle Si~ifcs 1 3 2 . ~ 9  68.75  zco. P4 79. co 60.35 139.35 

Double suites 217.68 118.95 336.63 135. oo 90.10 225.10 



~ ~ b e r s c n f r o m t h t a b o v c , t h c r a t a t m d s r F J L . I b A w ~ ~ k s d  
out to be very Mgh, as a h  mentioned by tbe ComptroIlcr and Audi- 
tor General of India in hfs report for the year 197273. I t  was, them- 
lore, decided to adopt a reasonable rate on ad hoc baais for recovery 
a f  licence fees. The rates of licence fees for the two hostels were 
.work4 out under various heads, namely:- 

(a) At the unit rate of Rs. 1.08 per sq. metre i.e. licence fee 
as if the two hostels were included in the groups of resi- 
dences from Types V to VIII. 

(b) Under F.R. 45-A 

(c) At the maximum limit of 10 per cent of the emoluments 
of fhe ofkers entitled to hostel accommodation for single 
and double suites. 

A comparative study of the amount of licence fees workd  out 
under the abovc heads may kindly be seen in Annexure IX. I t  will 
be seen that licence fees under F.R. 45-A worked out to be the 
highest. The raies on the basis of maximum 10 per cent of emolu- 
ment, MISO workcd out to be very high as against the licence fees 
which were being charged at that time. In fact, recovery at 10 per 
cent of emoluments is prescribed for accommodation of entitled 
types. Thc accommodation in hostel is much less than that in en- 
titled tvpw of  the oflicers who are allotted hostel accommodation. 
There would thus be little justification for recovering 10 per cent 
of the allottees c!moluments for hostel accomodation. The licence 
fees at  the unit rate of Rs. 1.08 could reasonably be compared with 
the then existing licence fees and could be enforced without causing 
a big stir. On consideration of all the aspects, it was decided to adopt 
the formula which would satisfy the residents and still Government 
would be charging increased licence fee on some basis and which 
would at the same time save Government from embarrassment be- 
cause of opposition and agitation amongst the occupants. The for- 
mula of working out the licence fees at the rate of Rs. 1.08 per sq. 
metre was thus adopted. The concurrence of the Ministry of 
Finance and the approval of the Cabinet Committee on Acco'mmoda- 
tion was obtained and the same unit rate of Rs. 1.08 wqs also app- 
lied for the hostel accommodation, which subsequently became avail- 
able in Minto Road Apartments, Tagore Road Apartments and the 
Asia House." 



1J17. The Committee find &at wWe dcdating the standards 
knee fee of G o v e ~ e n t  accommod.tion, under F.R. &-A.iI, tbe 
cart of land and expenditure on its preparation are not taken into 
tonsideration. Consequently the real cost of the Government aceom- 
madation is not re8eetsd. Since land has a very high valae in most 
of the major cities in the country, the Committee feel t h t  the coat 
of land and the apcMLiture on its prepmath should rigbtly be 
taken into account for the calculation of standard rent. The Com- 
mittee desire that this should be examined immediately and the 
rules in force in tbh regard amended appropriatel,.. 

1.118. The Committee are also distressed to note from the sample 
study conducted by Audit that the average rate of return on capitol 
for ail types of Government residences in Delhi was only about 3 
per cent in 1971-72. It is also significant from the study that the 
raia of return are the highest for residences of types U (meant for 
low paid employees) and IV which was respectively 3.43 per cent 
and 4.19 per cent in 1971-72 and are the lowest fm type 111, VI and 
VII, while the Committee can appreciate the low return of 2.33 per 
cent in respect of type III residences: the Committee can see no justi- 
fkation for the low return of 2.46 per cent and 2.29 per cent tea* 
pectively in the case oi type VI and type VII residences (far highly 
paid of8cers). It is an admitted fact that better facilities are provi- 
ded in the higher type of quarters and the unit cast of construction 
of type VI and VlI residences is also much higher than &he lower 
types. As such, the return on these residences should be adequate 
enough to absorb the higher cost of construction. The Committee de- 
sire that the reasons for the lower return on the capital cost 
of higher type of residences should be investigated into immediately 
and it should be ensured that the return from better type residen- 
ces is improved. This examination should be completed expeditious- 
ly and the action taken on the basis of the examination reported to 
the Committee within three months. 

1.119. The Committee observe that the pooling of different types 
of accommodation for the calculation of rent has also resdted in dis- 
parities, particularly among the low= paid categories of employees. 
For instance, the Committee are unable to appreciate the logic of 
pooling quarters of tyes U, 111 and N. Since better specification 
was adopted for the construction of type IV quarters than in type 

I 11 quarters, the unit cost of construction of the higher type of quar- 
ter (type IV) is more than that of the lower type (type XI). Conse- 
quently, the inclusion of type N quarters with type LI quarters in 
the same group resdts in the transfer of a part of the higher unit 
cost of construction of the higher type of quarters to the lower type 

-0LS-5 . - 



of warterr. It w d d  appear &at this is not a baud and q u b b l e  
metbod of determining tbo licence fees. Even tbough F.R. 15-A IV- 
C(i) provideti for tbe grouping of residences fat the p m  of cal- 
culation of licence fee, the Committee feel that it k necessary to cal- 
cadate the unit rate for eacb type of accommodation separtYtly in- 
stead of different categories of residences. In tbe opinloa of tbe 
Committee this would be a more realistic metbod of calculating the 
unit rate. 

1.124. The Commi~ee are also surprised to find from the sample 
study conducted by Audit to ascertain what percentcrpe of the emo- 
luments waa actually being paid as rent by anottsss of types V to 
V n l  residences tbat 66 2/3 per cent of the officers occupying type 
VII quarters, covered by the sample survey, were only paying rent 
above 5 per cent and upto 6 per cent of their pay. Similarly more 
than Sr3 per cent of the offlcers in occupation of type VI quartem 
pay rent only upto 7 per cent of their pay. In some cases, the Com- 
mittee And that the amount paid as rent is only 4 per cent or less. 
In respect of otlicers of the All India Services also only about 
31.25 per cent. of the officers covered by the study pay rent above 7 
per cent and upto ten per cent of their pay. What is more distressing 
to the Committee is tho fact revealed by the sample study that about 
50 per cent of the government servants occupying government re- 
sidences of types V, M and VII pay, as rent, a percentage of their 
emoluments which is less than that of those occupying Type I resi- 
dences which are mostly occupied by class IV employees. That such 
a si'tuation should prevail would indicate that the present method 
of recovering rent for Government quarters is heavily weighted in 
favour of those in the higher income brackets. This, in the opinion 
of the Committee, is a most unsatisfactory state of affairs. 

1.121. The Committee see no reason why the basis of atecovery of 
rent should not be changed to ensure that the recovery of rent cor- 
responds to the percentage of his salary a government s w a n t  is 
expected to pay as rent. The Committee note that a similar recom- 
mendation had been made by the Cabinet Committee on Accommoda- 
tion in 1968 and it is extremely distressing that this suggestion is 
being complied with only in the case of lower type of accommoda- 
tion and no poeitlve steps have been taken by the Ministry to imple- 
ment this recommendation in the case of residences of types VI to 
VIII. This would only strengthen further the apprehension of the 
Committee that tbe Ministry of Works and Housing is only interes- 
ted in safeguarding the interests of tbe better paid officers. 

1.122 Even though it bas beea expected tbat in the ease of resi- 
dences of types VI to VIII, where the recovery fills short of 10 per 
cent of 'the emoluments ab the allottees, tbe target of 10 per cent 



W d  be rsrebd with tbe lllllbbeqPsnt upward qdnq01enai.l red- 
don of licente fssr, tbe CIIIEuaittee &MI that w proper rtudy even 
hs bssn conducted by tbe Ministry to  see after bOW many qutm- 
qrlcndal revisions, Government servants would have to pay 10 per 
cent of their emohments towards Ucence fees. Therefore, the Com- 
mittee must necessarily recommend that officers occupying accom- 
modation of the type to  which they u e  entitled t o  should be made 
to pay 10 per cent of tbeir emoluments as rent irrespective of the 
fact whether the standard rent works oat lower. In respect of om- 
eers occupying a lower type of accommodation, however, tho rent 
may continue to be recovered on the basis of the standard rent or 10 
per cent of the emoluments, whichever is lower till they are offered 
entitled accommodations. In this context, the Committee consider 
it pertinent to mention that in the payment of House Rent Allowance 
to employees not in occupation of Government accommodation, only 
the rent paid in excess of 10 per cent of the emoluments is reimburs- 
ed subject to prescribed ceilings which vary according to the class of 
cities. The Committee, therefore, find no justification for the diffe- 
rential treatment between employees allotted government accommo- 
dation and those who have to fend for themselves, in the context of 
the present hard times and rising prices. The Committee desire that 
the recommendation should he given effect to immediately and a 
report submitted to the Committee within three months. The out- 
come should be reflected in the Annual Report of the Ministry. 
Expenditure on maintenance and special repairs. 
Audit Paragraph 

1.123. Under the rules the expenditure on maintenance and 
special repairs of a building during a year sho~.~ld be within pres- 
cribed limits (based on a fixed percentage of the capital cost). 

1.124. The permissible expenditure and actual expenditure on 
the two groups of quarters (types I1 to iV and types V to VIII) in 
1970-71, 1871-72 and 1972-73 are shown below:.-- - - . -.. . - -. . - - .- . -- .. . -. . . . . - .. ., . . . .. . .. . -. - . ... - . - . - .. .- - - 

No. of Permissi hlc A r l ~ u l  
Year Types Quartcrs cxpendi~urc (XI t r  %<:* 

(Lakhr of rupees) 
----, -- . . ..-- .. .- .-. - .. -- --- 

I 2 3 4 5 
-- . - 

1970-71 II to IV . . . 2 1,202 48' 29 31.25 
V to V I I I  (i~cluding M.P.'s Plats) 3.226 28.49 24.52 

1971-72 I 1  to IV . . .  22,927 44' 30 39-61 
V to V I I I  (including M.P's. Flats) 3!247 29' 74 26.49 

1972-73 I 1  to IV . . . 22,419 53.30 33 36 
V to V I l I  (including M.Ps. Flats ) 3,257 28 .69  23.83 

y- 
.Thr f i e v r s  ir -,.I.-rnn j do pot indude expenditure on m a i n t e t a r . ~  ar d 
repairs 01 u ~ c  eirc~iiccll ard  horticulturd paticr. cf the capiwl ccst c f  tujJdjrg. 



1.125. It shwld be seen from the above that the shortfall of the 
actual expenditure (on maintenance and special repairs) from that 
permissible hae been much more for types I1 to IV than for types V 
to VIII. 

1.126. In addition to annual expenditure 
maintenance, expenditure is also incurred 
ntionn to resfdences. 

1.127. Such expenditure on types I to VI 
73 was as fdlows: - 

, on ordinary repairs and 
on additions and alter- 

:I1 during 1968-60 to 1972- 

. -... .-..... . -- -- . -  -- ...... -, -. 

cLakbs of 
N f x C S  

................ .......... .-- 

1.91 . . . . .  
. . . . .  Y 72 
. . . . .  5 . 2 7  

1.61 . . . . .  
2 .  10 . . . . .  

. 13.52 
Total . . 34'13 

1.128. During evidence, the Secretary, Ministry of Works and 
Housing inform the Committee, "There is a schedule for maintenance 
purposes. If the building was constructed before March 1942, the 
permissible expenditure is 4.4 per cent whether it is for Type VIlI 
or Type I. If it was built between April 1942 and 14th August 1947, 
it is 3.2 per cent. If it was built between 15th August 1947 and 31st 
March 1962, jt is 2.20 per cent. If it was b u ~ l t  after 1st April 1962, 
it is 1.9 per cent. Quite a lot of the houses in the lower categories 
have been built after 14th August 1947 and more particularly after 
1952." 

1.129. In reply to a question as to the basis for fixation of per- 
missible expenditure on ordinary repairs and maintenance, the wit- 
ness stated: "The basis was the total floor area. You will appre- 
ciate that old houses will be needing greater maintenance than new 
houses. Similarly, temporary houses will need greater maintenance 
than permanent houses." 



1.130. Subsequently in a note furnished at the instance of the 
Committee, the Ministry explained: 

"Expenditure on annual repairs and special repairs to build- 
ings is prescribed as a percentage of the capital cost of 
the buildingslstructure taking into considerution the fob 
lowing factors:- 

(a) Year of construction; 
(b) Nature of construction, i.e., whether permanent or 

temporary; 
(c) Expenditure required to be incurred on day to day 

maintenance and upkeep with the help of workcharged 
staff and departmental mater~als and casual labour em- 
ployed when necessary; 

( d )  Annual repairs to be carried out to the buildings such 
as white-washing, colour washing, distempering of 
walls, etc. and painting of woodwork; 

(e) Special repairs of heavy nature tc be carried out to the 
buildings, such as replacement of doors and windows, 
replacement of floors, repairs to plaster, renovation of 
wall finish, renovation of electrical wiring, replacement 
of sanitary fittings. etc. 

2. As the buildings become older and the prices of labour and 
materials rise, percentages for repairs have to be revised at suitable 
intervals. As a general rule, older the building, higher will be the 
percentages for repairs. For determining the percentages for re- 
pairs, cost of workcharged staff and materials is assessed, taking into 
consideration the pay scales of staff and cost of materials and the 
yardsticks prescribed for employment of different categories of work- 
charged staff. For annual repairs like white-washing and painting 
anci periodical repairs like replacement of floors, replacement of 
doors and windows, replacement of electric wiring etc., typical de- 
tailed estimates are framed. 

3. Percentages for annual repairs, and special repairs were last 
revised in 1969 in case of civil works and in 1971 in case of electrical 
works. These are indicated in para 55 of Chapter 1 of CPWD 
Manual Vol. IT (page 40), (Annexure 56'1) ." 

1.131. I t  is seen from the Audit paragraph that the actual ex- 
penditure on maintenance and special repairs has been more in res- 
pect 01 quarters in types V to VIII than in respect of quarters in 
types I to IV. As to the reasons for this difference, the Ministry 
have in a note explained: -. . 



''During the period under consideration the expenditure on 
repeim and maintenance was qenerally below the per- 
missible percentage in all types of houses. This was due 
to Anancial stringency. The ban on annual white-washing 
and colour-washing was imposed in November 1971. The 
ban was lifted on 1st March 1973 but was again reimpos- 
ed on 9th August 1973. The expenditure was less because 
full maintenance work could not he done due to shortage 
of funds and imposition of bans. 

The expenditure on the higher types, i . e . , type V to VIII has been 
comparatively high, because of the following factors- 

1. Change in occupancy is more in the higher types than in 
the lower ones. Persons occupying lower tvpes of 
houses are generally not transferable. A change In occu- 
pancy invariably necessitates white-washing and other 
essential repairs. 

2. The ratio of old houses in the higher types is far higher 
than in the lower types. Nn type VIII house was built, 
after independence, and, even in the other higher types, 
the addition of new houses has been a t  a slow rate. The 
overall position is as follows: 

(a) Of the 21,202 type I1 to IV quarters, shown in the Audit 
Report as available in 1970-71, 19,569, i.e., 92 pcr cent 
were built after 1951 and of those 8,630 were built dur- 
ing the third plan or later. Thus, the bulk of the 
houses in the lower categories is less than 10 to 20 years 
old, whereas of the 3,226 type V to VIII houses, shown in 
the Audit Report, as available in 1970-71 only 2,031, i.e., 
62 per cent were built after 1951 and the rest are all very 
old. The old houses require greater expense for main- 
tenance and special repair work. 

Although the permissible percentage fixed far maintenance and 
special repairs varies with the age of the building. the fact is that 
these percentages have been laid down as l im~ts  for general guid- 
ance; but in actual practice some variation takes place. Special re- 
pair, in any case, will depend on the condition of the houses and will 
have to be done on "as required basis'. The older houses require 
greater expense for special repairs of roofs, plaster and flooring. 

Moreover, these percentages have been worked out on a slab 
basis. F w  quarters constructed before 1942, irrespective of their 
age, the slab rates are 5.4 per cent for ordinary repairs and maink* 
ance and 1.8 per cent for special repairs. For the quarters cons- 
tructed between 1932-1947, the slab rates are 3.2 per cent for ordi- 
nary repairs and 1.2 per cent far special repairs. For houses built - +ha =lab raw are 3.2 per cent and 0.73 per cent 



respectively. For all houses built from 1962 onwards the slabs are 
1.8 wr cent and 0.83 per cent. It is thus clear that for older house 
larger expense has been contemplated by Government while sanc- 
tioning the maintenance cost limits. Furthermore, for special re- 
pairs even the instructions provide that the permissible amount can 
be accumulated upto a period d five years and spent in one lot de- 
pending upon actual requirement.' 

1.132. In addition to annual expenditure on ordinary repairs aqd 
maintenance, expenditure is also incurred on additions and altera- 
tions to residences. It is seen that between 196869 to 1972-73 the 
expenditure on additions and alterations to 182 type VIII residences 
was Rs. 13.52 l a h  against Rs. 9.72 lakhs spent on 25,406 residences 
in types I1 to IV. The Committee desired to know the reasons for 
such a huge difference. In a note on the subject, the Ministry have 
stated: 

"The number of type VIII quarters on which the espenditure 
on additions and alterations was incurred during the 
period 1968-69 to 1972-73 was 18-3 and not 27 as indicated 
in the questionnaire. 

The reasons for the comparatively high expenditure on these 
quarters are as follows:- 

1. All these are ve;y old. prc-independence quarters, requir- 
ing not only substantial r ep i r s  but also extensive spe- 
cial repair to make them functionally suitable. 

2. The houses a r t  occupied by Ministers, Vice-President, the 
Speaker of the Lok Sabha, Supreme Court Judges, Chiek 
of the Defence Services* etc., who, in keeping with me 
offices they hold, have to be provided with bungalow- 
offices, space for visitors, security arrangements like 
barbed wire, gate and compound lights, guard rooms ctc. 
The Houses had not been built with these things in view. 
Hence additions and alterations have to be made from 
time t3 time. 

3. Except where accommodation is rent free the persons re- 
quirnig additions and alterations have to pay additional 
rent based on the cost of the additions/alterations. Re- 
quests for such additions and alterations, therefore, come 
only from those who are willing to pay the additional 
rent. Such requests are very few from the occupants 
of the lower types of houses who belong to the lower 
income group. Moreover, their houses/flats are group 
houses located side by side and there is very little scope 
for additions(a1terations whereas In the higher typee, 
particularly in bungalows of type VIII there is ScoPe, 8s 
well as, willingness to pay additional rent. -. 
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In the lower types, requests are generally received not on 
individual basis, but on group basis for the provisions. 
of certain additional amenities in all the houses falling 
in that group. These proposals have to be examined 
not only from the point of view of their reasonableness; 
but also from the point of view of their likely repercus- 
dons, since facilities or amenities like this, for which 
the occupants do not pay any additional rent, cannot be 
sanctioned for one group of cluster of houses; with- 
out raising similar demands elsewhere. Hence such p r o  
pcrjals are accepted on a very selective basis, and, if 
sanctioned, are executed. The details of sanctions given 
ar.d the works execuited or in progress during the 
period under review are given in annexure 51/1. 

1.133. Tbc Committee note that the actual expenditure on main- 
tenance and special repairs has been more in respect of 
quarters in types V to VIII than in respect of quarters in types II 
to IV which were occupied by employees in lower salary ranges. 
The Committee are not convinced with the argument advanced hy 
the Ministry that "although the permissible percentage fixed for 
maintenance and special repairs varies with the age of the building, 
the fact is that these percentages have been laid down as limits for 
general guidance, but in actual practice some variation takes place." 
The Committee would like that the expenditure on maintenance and 
special repairs to houses should be made on fixed norms and not 
at the behest of the individual occupants of the houses. 

1.134. The Committee note that between 1968-69 to 1972-73, the 
expenditure on additions and alterations to 182 type VIiI residences 
was Rs. 13.52 lakhs against Rs. 9.72 lakhs spent on 25,406 residences 
in #ypes I1 to IV. The Committee are surprised at the disparties 
in so far as the expenditure on additionslalterations to residences 
is concerned. The Committee would like the Government to exa- 
mine whether costs for all alterations and additions in types Vm 
quarters should not be borne by the occupants themselves as more 
augmentation of the rent due to such alterations is not enough. 
The Committee would also like the Government to see that uniform 
facilities and amenities are provided to all homes in the same 
group in so far as lower types of aecommodath are concernetd, 



Shops and Commercial Premises 

1.135. The Directorate has under it 30 Government markets of 
which Sarojini Nagar. Pleasure Garden, Kamla and New Central 
are rehabilitation markets. The number of shops and other com- 
mercial premises under the administrative control of the Director 
of Estates from the gear 1966-67 onwards is shown below:- 

( i i )  Flats . . . zfm 260 266 228 278 27.3 272 

(iv) Piatforms . . 6cj 624 592 (92 592 592 592 

(v) Other cnmmcrcial prc- 
mixs . . fit 80 71 74 72 65 6 5 

Number of marker$ . 2 5 2 5 '4 I 12 33 32 
- -  - -  - -  - - - 

Pleasure Garden Market (414 shops), Kamla Market (272 shops), 
New Central Market (1 10 shops). Sarojini Market (200 shops), 
Srinivaspuri Market (1 11 shops), Nanakpur Market (124 shops), 
Babu Mmket (120 shops), Lodi Road Market (152 shops), R. K. 
Puram (combined) 267 shops and I.N.A. Market (224 shops) together 
account for 1.5 per cent of the total number of shops. 

1.136. From 1965 the shops in the Government markets are 
being allotted after calling tenders. Prior to 1965 rents were being 
charged at economic rates (a prescribed percentage of the capital 
cost inclusive of the cost of land plus local taxes). However, when 
the shops change hands, the licence fees are enhanced by pages 
up to a maximum of twice the economic rates. Allotment of shops 
reserved for members of the scheduled castes (present reservation 
being 12.8 per cent of the total avaliability) is made by inviting 
applications and by drawing lots subjects to payment of licence 
fee at economic rates. Most of the shops in the markets are paying 
rents at economic rates. 

1.137. The licence deeds of shops in the non-rehabilitation markets 
provide that the licensee shall pay every month a licence fee at 
the rate stipulated or at such other rate to be Axed by Government 
from time to time. In December 1969 Government issued orders 
prescribing the principles for fixation of licence fees for shops and 



fie1 depots ln Government owned shopping centres. It was pro- 
vided therein that these orders would apply to cases where U c e n c e  
fees are to be calculated for the first time and are to be revised 
for any reason. 

1.138. The question whether the licence fee of all the shops 
should be revised in accordance with the Decembr 1969 orders is 
under Government's consideration (October 1973). The original 
licence fees of the shops have not undergone an revision so far. 
On an average annual assessed rent of markets during the five 
years ending 1972-73 was Rs. 25.74 lakhs. The average arrears of 
rent at  the end of each of these years were Rs. 9.17 lakhs which 
were about 75.5 per cent of the average assessed annual rent. Out 
-of Rs. 48.56 lakhs recoverable in 1972-73 (current Rs. 28.14 lakhs 
and arrears Rs. 20.42 lakhs) Rs. 28.84 lakhs were recovered in 
that year leaving Ns. 19.72 lakhs in arrears. As on 31st December 
1973 the arrears of Sarojini Market, R. K. Puram Sectors VIII and 
XII, Srinivaspuri Market and Mohan Singh Market (inclusive of 
Super Bazar) accounted for Rs. 1.64 lakhs Rs. 3.09 lakhs, Rs. 3.28 
lakhs, Rs. 1.27 lakhs and Rs. 2.05 lakhs respectively totalling Rs. 11.33 
lakhs ix., 60 per cent of the total outstandings (Rs. 16.37 lakhs). 

1.139. One rehabilitation market (New Central) and one non- 
rehabilitation market (R. K. Puram, Sector XII) were selected for 
a comparative study of the present level of rents per square metre 
of the plinth area. The rent per square metre of shops in the non- 
rehabilitation market was about Rs. 19.80 per square metre as 
against Rs. 1.40 per square metre of the shop in the rehabilitation 
.market. 

[Sub-para of paragraph 38 of the Report of C&AG for the year 
1972-73 (Civil) J 

1.140. In regard to fixation of rents at economic rates for shops 
in different Government markets, the Ministry of Works and Housing 

'have in a note explained: 

"Prior to 1964, economic licence fees for shops used to be 
flxed under F.R. 45-8. In the year 1964 a new formula 
for the determination of economic licence fees was evol- 
ved. The economic licence fees flxed under F.R. 45-B .. 

. -. were accordingly, revised under the 1964 formula. In 

. ... 196!5, it was decided to allot future vacancies as well 
as newly constructed shops only on tender basis. In 
1969, the 1064 formula was modified. A study by the 
CPWD showed that the revised economic licence fees 



under the 1969 formula would be much higher in some 
cases even 10 times. The following two issues are under 
consideration at present:- 

(i) Whether the formula laid down for the fixation of eco- 
nomic licence fees for shops under the control of the 
Directorate of Estates in December, 1969 needs review; 
and 

(ii) Whether the economic licence fee for shops should be 
revised periodically. 

As regards (i) above the question whether the 1969 formula 
would need any review has been under consideration in consultation 
with the Ministry of Finance. The Ministry of Finance have agreed 
to modify the 1969 formula to the extent that the area of land 
for ealculatinn to licence fee should be that much as under the 
building bye-laws is appurtenant to the structure of the shop con- 
cerned, as against double the plinth area provided in the 1969 
formula. That Ministry also agreed with us to take into account 
only 25 per cent of the area of the loft as against 50 per cent of 
the area prescribed in the 1969 formula in case of lefts of over 
6 ft. in height. The Ministry of Finance did not, however, agree 
to our suggestion in regard to apportionment of the land value 
over different floors in the case of multi-storeyed and single-store- 
yed constructions. Our preference was for the 1964 formula where 
the land value was to be divided between the ground and the first 
floor in the ratio of 2 : 1 respectivcly. The Ministry of Finance, 
however, insisted on the implementation of the 1969 formula under 
which the entire land value is to be recovered from the ground 
and flrst floors in the ratio of 2 : 1 and additional land value at 
half the rate for the first floor is to be recovered in respect of 
other floors in the case of multi-storeyed constructions. In the 
case of single-storeyed constitution, the entire land value will be 
recovered from the ground floor. 

As regards the quesbon whether licence fee already fixed under 
1964 formula for the shops should be revised, the Ministry of 
Finance have insisted that the licence fee should be revised on 
the basis of the 1969 formula. That Ministry also desired that 
the practice followed in this regard by the NDMC may be ascer- 
tained. The NDMC allot shops on purely temporary basis and 
allotments are revoked at the will of the licensor, except in the 
case of shops at  Yashwant Place where the licence is for a period 
of five years to be renewed thereafter on the terms and conditions 
ta be mutually agreed upon. The allotment of shops at other 



places is made for a period of one year and continues unless the 
allottee surrenders its possession or the shop is got vacated by 
the Committee on the violation of the terms of the licence. There 
is no periodical revision of the licence fee for the shops under 
the N.D.N.C. 

The present policy is to allot shops on tender basis except in 
the case of Scheduled Castes and Scheduled Tribes to whom allot- 
ments are made on predetermined economic licence fee. The for- 
mula is of no real significance in the case of shops allotted on 
tender. There are also 845 shopkeepers in the four rehabilitation 
markets who are paying concessional rates of licence fee as the 
original allotments had been made by thc Ministry of Rehabilitation 
to displaced persons as a measure of rehabilitation and the licence 
fee in their case cannot be revised. In fact, the revision of licence 
fee made as a result of the 1964 formula was not made applicable 
to them. The rehabilitation shops were allotted to refugees on 
concessional licence fee without execution of any lease or licence 
deeds. Those licence fee continue and we are advised that these 
cannot be enhanced since it is not possible to execute lease/licence 
deeds now with the allottees or their legal successors, providing for 
upward revision of licence fees. 

This leaves us with the question of the remaining shops which 
have been given on economic licence fee fixed under the 1964 
formula. The number of shops involved is about 2,181 at present. 
I t  is unlikely that the shopkeepers would agree to pay any enhanced 
licence fee for their existing shops and this might result in huge 
accumulation of arrears. The only course left to us would be to 
cancel the allotments and to take recourse to eviction and recovery 
of dues under the Public Premises (Eviction of Unauthorised Oc- 
cupants) Act, 1971 en masse. Such a course of action would create 
unprecedented legal as well as public relation difficulties and Gov- 
ernment may be placed in an awkward position. It is relevant to 
point out that the NDMC do not revise the licence fee for their 
shops periodically. 

I t  is, however, proposed to go ahead with the revision of eco- 
nomic licence fees for the shops in spite of the situation which 
we may have to face and enforce them. A Anal decisiop is still to 
be taken. 

1.141. During evidence the  Committee enquired whether the 
auctioning of the commercial shops had ever been thought of. The 
Secretary, Ministry of Works and Housing stated: " h m  1965 we 
have been putting these shops on tender. I do not think the idea 
of putting them on auction had been followed." 



1.142 On being pointed out that Government could earn lot 
of money from this source by way of initial payment and by way 
of additional rent, the witness stated: "I agree. At one time the 
poky was framed to attract people. The second stage was large 
n u m k  of refugees from Wcst Punjab had to be re-settled. But 
now, I think, the time has come when a third policy should bc 
evolved." 

1.143. The Committee were informed that during the last 5 years 
i.e., fram the years 1969 to 1973, 625 shops changed hands. Asked 
whether the licence fee of such shops was revised at the time 
of charge over, the Ministry of Works and Housing in a note stated: 

"Shops in Rehabilitation markets as well as in other Markets 
under the administrative control of the Directorate of 
Estates have changed hands except the shops allotted to 
members of the Scheduled Castes and Scheduled Tribes 
communities, and the licence fee of shops, which have 
changed hands, has been revised at the time of change- 
over, except in the following cases:-- 

(i) Due to the death of original allottee, in which case, the 
shop is regularised in the name of the applicant, if he/ 
she is the widow, son (including adopted son) or unmar- 
ried daughter of the deceased allottee, on receipt of an 
Affidavit (duly sworn before a first class magistrate) 
from thc remaining legal heirs to the effect that they 
have no objection to such allotrnent/regularisation. 

fii) Shops vacated by the previous allottees and then allot- 
ted to members of the Scheduled Castes and Scheduled 
Tribes communities (in which case shops arc allotted 
on economic licence fee e17en if the same had been 
allotted to the previous allottees on tender rates). 

(iii) Mutual exchange of shops within the same market or 
between different markets (in which case parties are 
to pay the licence fees fixed for the respective shops). 

2. Enhanced licence fee is charged at the following rates in 
respect of shops allotted on economic/concessiona1 rcnt/licencc fee: 

(a) 50 per cent more than the economic rent prescribed for 
the shop on first transaction; 

(b) 20 per cent more than the licence fee mentioned a t  (a) 
above on the second transaction; and 



(c) 10 per cent more than the lie&& fee mentioned a t  (b) 
above on the third and subsequent transactions succes- 
sively: 

Provided that the licence fee paid by an allottee/allottees in 
respect of a shop shall not exceed two times the economic rent 
Axed by Government from time to time for that shop. 

3. In regard to shops allotted on tender basis, the rent licence 
fee is charged at the following enhanced rates: 

Tim: of transac7icrn Rate of 11orr.a fee 

( i i j  When t tw trarsactwr rnkc * plcctc In thc ?'rrc!rrcd I:?r cr Icc piu< 15: c.r tre r c - 
2nd year. mic 1imr.a k c  

SO",, Itlurcc-1, whch cvcr i s  hghcr. 

In case of an allotment made on tender basis after its vacation 
by the previous allotter, the enhanced rate of licence fee is nor- 
mally the maximum amount of licence fee which i s  offered by 
tenderer." 

1.144. The Audit paragraph brings out that on on average the 
annual assessed rent of markets during the five years ending 
1972-73 was Rs. 25.74 lakhs and the average arrears of rent at the 
end of each of these years were Rs. 19.17 lakhs which were about 
74.5 per cent of the average assesscd annual rent. The Committee 
were informed that the total outstanding in respect of shops for 
the period ending 31-3-1973 was Rs. 19,72,226.98 and as on 31-3-74 
this figure came down to Rs. 15,43,532.91. The Committee desired 
to know the steps taken and proposed to be taken to effect recoveries 
of the oulstandings. In a note, the Ministry of Works and Housing 
stated: 

"A sum of Rs. 15.43 lakhs was due as on 31-91974. As regards 
action taken against defaulters to realise the arrears, 
when a shopkeeper falls in arrears for four months or  
more, show-cause notice is issued to him. This is fol- 
lowei by a notice of cancellation of allotment if he fails 



to pay the amount. If the party remains a constant 
defaulter for six months or more, action under the 
Public Premises (Eviction of Unauthorised Occupants) 
Act, 1971 is initiated against him to realise the dues and, 
after cancellation becames effective, eviction proceedings 
are &so initiated. OR cancellation, Shopkeepers are to 
pay damages @ 74 per cent over and above the licence 
fees in case of shops allotted at economic or tendered 
licence-fees and @ 50 per cent in addition to the licence- 
fees in respect of shops on concessional licence-fee." 

1.145. During evidence, the Committee enquired why such huge 
amounts were allowed to remain in arrears. In this connection 
the Secretary, Ministry of Works & Housing replied: "So far as 
markets are concerned, we do agree that the arrenrs have berm 
very heavy. There was a time when 9 months rent was in arrears. 
Now it has come to less than 6 months. We are cc?rtninly trying 
to bring it down to three months. After that we will see to what 
extent i t  could be further reduced. We will have to re-shape things." 
He further stated: ". . . . . .We had allowed in the past people to 
have more or less interest free loans from the Government. W e  
have brought i t  down from nine months to six months. Our target 
is to bring i t  to three months." 

1.146. In reply to a question the witness aded: "They do not 
pay the rent, they invest i t  in business." As to  the measures pro- 
posed to be taken to ensure recoveries of rents the Secretary, 
Ministry of Works and Housing informed the Committee that they 
were considering to charge penal interest on the arrears. He added 
that the rate of such interest will be much higher than the banks 
lending rate so that i t  has the deterrent effect. 

1.147. It is seen from the Audit paragraph that as on 31st Decem- 
ber, 1973, the arrears of (i) Sarojini Market, (ii) R. K. Puram Market 
Sectors WII  & XIT, (iii) Srinivaspur market and (iv) Mohan Singh 
Market (inclusive of Super Bazar) amounted to Rs. 11.33 lakhs r.e., 
69 per cent of the total outstandings (Rs. 18.37 lakhs) on that 
dates. In regard to the arrears in respect of Sarojini Nagar Market, 
the Ministry have in a note stated: 

"Sarojini Market was cmstructed in 1951 and was under 
the control of Ministry of Rehabilitation till 1-4-1958 
when it was transferred to the Directorate of Estates 
along with other Rehabilitation markets. The flats above 
the shops in the market were constructed in 1955. There 
were 68 shopkeepers who occupied the flats above their 

. . shops without proper authority from Government a n d  



they were treated as unauthwbed occupants when the 
market war transferred to this Directorate. Subsequently, 
in the year 1986, a decision was taken to regularise the 
allotments of such unauthorised occupants who came in 
occupation before 1-4-1958. Accordingly, offers were 
issued and allotments were regularised in most of the 
cases where they complied with the conditions of offer 
and also cleared the arrears of rent. 

There are 8 comer shops and 8 fuel depots in the market. 
The shopkeepers of these comer shops and fuel depots 
had been objecting to the payment of water charges on 
the ground that they did not have any water connection 
in their premises. There were other shopkeepers who 
wcre representing and avoiding payment of Government 
dues on one pretext or other. Their Association had also 
taken up  the cases. 

(a) The main points raised by them were: 
( i )  The shopkeepers, whose allotments were cancelled by 

the Ministry of Rehabilitation for non-payment of Gov- 
ernment dues relating to the period prior to 1458,  
the date on which the market was transferred to the 
Directorate of Estates, may be given one more chance 
to clear the arrears by some specified date and their 
allotments restored; 

(ii) The allottees of 8 corner shops and 8 fuel depots should 
also be given one more chance to clear the water charges 
by some target date and thcir allotments also restored 
after they clear the arrears: 

(iii) The shopkeepers, who actually came in occupation of 
the shops/flats in the said market and in whose name 
the allotments could not be regularised for some 
reasons, should be given the benefit of concessional rent 
which would have been charged from them had the 
allotments been regularised in their names by the M I 0  
Rehabilitation; and 

(iv) The remaining occupants out of the unauthorisedly 
occupied 68 flats in Sarojini Market, should be given 
one more opportunity to clear the arrears in respect 
of their flats by some specifie3 date and thereafter the 
allotments of these flats also regularised in their names. 

(b) All these points were examined and also discussed with 
representatives of the Sarojini Market Association a t  a 



7!i 
meeting held aar 90-10-1971 under the chairmu! of Shri 
I. K. Gujurl, the then Ministet of Works and Housing 
and the following dccbi6m w e n  taken in consultation 
with the Ministry of Finance: 

(i) Where allotments had been cancelled in respect of 
s h o p  and flats in SProjini Market on account of arrears 
of rental dues pertaining to the period prior to 1st 
April, 1958. the parties concerned should be given a 
chance to clear all the rental arrears at the pre-can- 
cellation rates of rents upto 22nd December, 1971, and 
if they should do so, their cancellation letters should 
be treated as withdrawn and the shops regularised 
in their names. In case they failed to do so, the cases 
should be proceeded within the normal course, ac- 
cording to the cancellation letters already issued. 

(li) In respect of the 8 corner shops and 8 fuel depots In 
Sarojini Market, the parties concerned should be given 
a chance to clear the arrears of water charges by 22nd 
December, 1971, and in case they did so, the shops 
should be regularbed in the names of the respective 
parties and the cancellation letters issued on account 
of 'default in payment of water chargcs should be 
ignored. In case any party failed to clear the dues 
as stipulated above, nonnal action for recovely of 
Government dues and eviction should proceed in terms 
of the cancellation letters already issued, if any. 

(iii) These shopkeepers, as were in possession of shops/flats 
etc., in Sarojini Market from dates prior to 1-4-1058, 
but were deprived of the benefit of the concessional 
rents on account of allotments having been made to 
them after 1-4-58, should be given the benefit of payment 
of the original concessional rents, provided they pro- 
duce convincing proofs to the satisfaction of the Direc- 
torate of Estates that they were actually in possession 
of the shop /flats etc., from dates prior to 1-41958 and 
that they were displaced persons from West Pakistan. 

(iv) The remaining unauthorised occupants of the 68 flats 
in Sarojinf Market should be given a chance to clear 
all their rental dues at the originally offeral rates of 
rents by 22-12-1971. In case, they did so, their occrt 
pation should be regularised In case8 of failure, evic- 
tion and recovery proceedings against the parties con- 
cerned should proceed in the normal course. 

090 LS-6. 



A decision was takar by the Minister of State in May, 1973 
whereby the shopkeepers in Sector VlTI and XI1 R. K. 
Puram Markets were allowed to liquidate the arrears 
in easy instalments. 

A 1 l o ~ e n &  of shops in these markets ware made by calling 
tenders. 'l'he allottees pleaded that they had quoted rather 
high rates of licence fee but thev could not stabilise 
t h e ~ l v e 8  in business and were incurring loss. In the 
circumstances, they fell into arrears of licence fee. They 
requested for clearance of the arrears in easy instal- 
ments. The Minister considered their request and 
allowed them to clear the arrears in instalments. The 
rates of instalments were Rs. 500 p.m. in respect of 
shops whose licence fee was upto Rs. 500 and Rs 1.000 
p.m. in respect of shops whoae licence fee was more than 
Rs. 500. The instalments of arrears were payable in 
addition to the licence fee for the current months." 

1.148. The Committee note that according to the findings con- 
auc td  by C.P.W.D.. the revised economic licence fees under the 
1969 formula in respect of shops in different Government markets 
would be much higher in some cases even 10 tilpes. m e  Committee 
also note that the question whether the 1 1 9  formula would need 
any review for the fixation of licence fee has been under conside- 
ration in consultation with the Ministry of Finance. The Commit- 
tee regret to note that so far no positive action has been taken 
to revise the licence fee which was fixed in 1964 although the 
question of revising the rent in the market was mooted out as 
far back as 1968. The Committee desire that steps should be taken 
for the upward revision of the licence fees in the markets as early 
as possible. 

1.148. The Committee have been informed that during the last 
five years, i.e. from 1930 to 1873, 626 shops had changed hands and 
that the licence fees of shops which have changed hands have 
been reviaed at the time of change over except in certain specified 
caaos. 'I% Committee would like the Government to examine 
whether any legal action can be taken to evict those occupants 
who were not the original allottees or compel them to execute pro- 
per lease deeds providing for increase in licence fees. 

1.1W. The Committee are surprised to note that a sum of Rs. 15.43 
lakhs was due as arrears of rent of markets as on 31-3-1974. The 
Committee arc unhappy that  thou^& the Ministry "do agrec that 
the arrears have been very heavy" the steps *en by the Minisby 
for liquidation of the ureur have been ut te ly  ku-mte. Since 



Building research 
Audit Paragraph 

1.151. The Central Building Research Institute, Roorkee, and the 
Structural Engineering Research Centre. Madras, undertake research 
in building materials, structures etc. The National Buildings 
Organisation (which is a part of the Works and Housing Ministry 
and on which about Rs. 20 lakhs are being now spent annually) 
disseminates the results of research. Four improvements suggested 
as a result of research are discussed below:- 
(i) Fly-Ash 

Fly-ash has binding properties and can be used as replace- 
ment of cement to the extent of twenty per cent i n  mortars 
and concrete, improving the propertics and reducing the 
cost. About 4 million tonnes of fly-ash are available 
annually in our country as industrial waste from thermal 
power stations. Over Rs. 12 million are now being spent 
annually on its disposal at an average cost of Rs. 3 per 
ton. 

Fly-ash has been used by thc Central Public Works Depart- 
ment in some blocks as an experimental measure. Its 
uSe pa a large scale has not been possible because stand- 
ard quality fly-ash in useable form is not being mar- 
keted at present. Unless fly-ash of standard quality 
which is inspected and supplied in standard containers 
for ready use like cement, is made available it will be 
difficult to use fly-ash on building works by construction 
agencies in a big way. Moreover, fly-ash being much 
lighter than sand or cement. mixing has to be carefully 
controlled under strict supervision to attain uniform 
strength in concrete and to avoid malpractices. The 
Cement Research Institute is carrying out experiments to 
determine how best fly-ash can be used so as to ensure 
quality control. 



5103. b* thick load bWDg walls, are generally adopted 
UPb two ~bfeys ody. By use d bet* quality bricks and rationa- 
l i d  dahp ,  single brW thlck w.U. can be adopted for 4 storeyed 
residential bulldinp instead of R.C.C. (reinforced cement concrete) 
framed structures resulting in about Ave per cent saving in cost. 

Single brick thick load bearing walls have been sueeafully 
used in construction of 96 four storeyed quarters by the Central 
Public Works Department and also by the Military Engineer Ser- 
vice in Delhi resulting in savings in consumption of cement and 
a teel. 

(iii) High strength deformed bars 
Use of new type of steel reinforcing bars-high strength deform- 

ed bars-in concrete structures and designing structures oq the basis 
at ultimate load theory results in, 

(a) saving upto thirty per cent in cnnsumption of steel; and 
(b) saving upto 10 percent in cost of constructicn. 

High strength deformed bars are being used by construction 
departments of Central and State Governments. There is, how- 
ever, scarcity of these bars. It is estimated that about l million 
tonnes of plain mild steel reinforcing bars are being produced 
annually. If this steel is made available in the form of high 
strength deformed bars, it can serve a demand equivalent to about 
1.3 million tonnes of plain mild steel bars. 

(iv) Waflle shells fo7 roofs and floors 

These are precast funicular shells of square. rectangular or any 
other suitable shape used for roofs and floors of residential and 
industrial buildings. Because of the structurally efficient shape, the 
shells do not require reinforcement in their body. Reinforcement 
is required only in the edge beams and in the supporting structures. 
According to the Structural Engineering Research Centre, Madras 
this system of roofing results in savings in steel upto 30 per cent 
depending on the size and shape of the building. These shells have 
been used for building single and multi-storeyed residential build- 
ings and workshop floors during the past 14 years. Some of the 
projects on which these shells have been employed are: 

(i) Defence Department's Amar housing project a t  Ambala 
over 1,6OO houses). 



(U) Four-rtonyed residential housing blocks for Tamil Ndu 
Slum Clearance bard  in Madras (250 tlouars). 

(iii) Two-atoreyed s t a  quarters for Bhamt Heavy Electricah 
Ltd., Tiruchirapalli (about 700 houses). 

(iv) Workshop floors at the National Institute ot Design, 
AhmedPbed. 

(v) Heavyduty transit shed for Madras Port. 

The above Lechnique has also been employed by the Central 
Public Works Department in some recent constructi~ns. However, 
this technique has not been employed by the Central Public Works 
Department in construction of residential units. 

[Sub-para of Paragraph 38 of the Report of C&AC fbr the year 
1971-73 (Civil) .] 

1.152. While pointing out that a sum of Rs. 20 lakhs was beittg 
spent annually on the research in building materials, structures 
etc., the Committee desired to know what has been the concrete 
achievement of the research efforts. During evidenct. the Secretary. 
Ministry of Works & Housing deposed: "What we are trying to do, 
and we hope, we would be able to do within the next twajthree 
months is to introduce totally standaxl specifications for buildings 
upto 15 meters. five-storeys. There the foundation wodd be 4-5 ft. 
We are laying down certain specifications, which would be very 
much different from the specifications already laid." 

1.153 The Committee enquired about the steps taken so fa r  for 
using fly-ash as a substitute for cement. In this connection, the 
Secretary, Ministry of Works and Housing stated: "As we know, 
Sir, ash of the coal does not have a standard specification. Some 
coal has got a higher percentage of ash, while some other cn,i! will 
have lower percentage of ash. The second is that the composition 
of the ash is not uniform. Some are high-silica ash and some high- 
aluminium ash. It will vary with the composition of the ash. So, 
mixing rrf this ash with c~mtwt  will h a w  to he done under control- 
led conditions, after testing it to find out what the composition of 
the ash is. This is an operation which has to be done very care- 
fully. 

Secondly, fly-ash, as you know, is very light and transportation 
of this particular item happens to be very difficult because it starts 
flying all over the place (as its very name implies) if you put i t  
in an open wagon and by the time it reaches the other end you 
will not get enough. 



I h.d made a study, wbm I was in the Industria Department, 
er to how to u t h  this fly-ash and the decision we look over them 
(end which I folkwed up in this Ministry) is that the mixing of 
fly-ash with cemmt should be at the fly-ash point rather than at 
the cement making point. In other words, cemmt will have to be 
transported to the vicfnlties of thermal power stations so that the 
mixing can be done there. We have taken a decision to allot a plot 
of land near a power station to a Cement Corporation so that i t  
can start this operation of mixing fly-ash with cement there. 

So, this is one use of fly-ash and the difficulties attendent on 
such use are as I have mentioned. 

Again, if you want to make pouolana cement, then only a cer- 
tain percentage of fly-aeh should be used, which is gf the order of 
20 to %5 per cent. depending on the nature of the fly-ash. 

There are other uses also, but we have not progressed very far 
with them. Some research work i s  taking place for using fly-ash 
with gypsum and line to make building blocks which would be as 
good as bricks or even better than bricks. If this particular experi- 
ment is successfu1 we can consume a lot of fly-ash in this way, 
whereas the consumption of fly-ash for making pozzolana cement 
would not be much. A larger quantity of, fly-ash can he consumed 
if this experiment gets off the stage and we are able to manufac- 
ture building blocks." 

1.154. In regard to specifications and standards of fly-ash, a rr- 
presentative of the Ministry of Works & Housing stated during 
evidence: "There are only two contents which limit its use in cons- 
truction: one is the carbon constituent and the other is the sulphur 
costituent. The carbon content for using fly-ash for concrete re- 
inforcements has to be limited to 6 per cent while for mortar and 
other plastering uses the carbon content limit can be raised to 18 
per cent. The sulphur content that we find in coals from which 
we get fly-ash i s  so Low that it does not exceed the limit in the fly- 
ash all over the country." 

1.155. The Committee drew attention to the following observa- 
tions made by the National Buildings Organisation in one of their 
publications, in regard to the use of Wash:- 

"It has been stated in the second para of this clause that the 
of fly-ash, as a by-product from burninq of coal, 

&fiere from plant to plant and even at the same plant 
from time to time depending upon the quality of the 
coal burnt and the emciency of the burning process." 
We & not agree with this view. There is n3 doubt that 



with the c b m g e  in quarry (rupplyinp cad) h u  By& 
will dfd.esr but quality/chunical urolysis of the fly-ash 
will not M e r  coaridvrbly. N.B.O. has collected &a 
about f l y 4  available a t  various power ~ t a t io ru  and 
it has been found that even tbough different grades of 
coal are used st different power stations, the chemical 
analysis of most of fly-ash conform lo the prescribed 
standard i.e. 1S:3812 Specification for fly-ash. 

As regards the loss in ignition i.e. per cent of unburnt carbon 
content, i t  depends more upon the burning efficiency of the 
power station and has nothing to do with the change of 
coal ! y uany. 

Similarly, it has been stated in the same para that "moreover 
fly-ash being much lighter than sand or cement, mixing 
has to be carefully controlled to attain uniform strength 
in concrete and to avoid weak pockets". W e  feel that 
mixing of fly-ash (even though it has low density) is not 
a very serious problem. It can be done efficiently in a 
concrete mixer. However, strict supervision will be re- 
quired, while mixing flv-ash. to avoid malpractices." 

"Indigenous fly-ashes for replacement of cement and for use 
with lime as an admixture for concrete and as fine aggrtb 
gate for mortar and concrete have already been success- 
fully tried out and greater attention is now being paid 
to fully exploit the potentialities of fly-ash as a construc- 
tion material." 

1.156. While commenting on these observations the Secretary, 
Ministry of Works & Housing stated during evidence: "IS1 
did accept in 1967 as one of the alternative standards for the 
use of fly-ash along with cement for building purposes. At that 
point of time, cement was available for priority construction. After 
that, as  I tried to explain on the previous occasion, th:ct the engi- 
neers, particularly when they were entrusted with the job of public 
building construction-engineers by nature of their being conserva- 
tive-at that point of time, they did not switch over to the use of 
fly-ash with cement in building construction on a large scale. A 
certain amount of housing work on experimental basis has been 
done by CPWD and other public works departments whcre fly-ash 
has been used along with cement for construction purposes and 
some more is going to be used. Ordem have been placed over the 
last few months for the supply of port land cement which is a mix- 
ture of port land cement and fly-ash. These orders have been 
placed by CPWD for construction work in port and other areais. I 



82 - 
h r v e b t e n d i s c u n i n g t h i r n u t t a w t t b a v j r ~ a g i r r c l t n o f ~ d  
tbss~-*f-pdntrtomake. ( 1 ) ~ t b w g h t b i r w u r - t  
ebuomoftbcdtan,atfircrcand.rQbg.thcIST,thnwertotbcr 
8 k m & h s  dm, prvtlcululy witb t& use at port land cunent. 
At that point of t h e ,  they did not think that they rhould switch 
wer from port land cement for RCC work, because cement was 
partly available. Then thin was a new thing for them and they did 
not went to witch over for a public building with four-storeys. 
Then there was a question of M n g  ,that is, where i t  should be 
mixed and to what extent i t  should be mixed." ". . . . . .if the mixing 
was allowed at the work dte by the contractor or even under the 
suprevision of the egnineer, a certain amount of malpractice was 
likely to be there. Because the percentage that they mixed and the 
type of things that would be mixed would be uncontrolled. So 
there is a very strong vjew among the engineers, whether it is a 
right view or wrong view, I am not in a position to comment. that 
mixing should be done In such a manner that the contractors do not 
have a hand in doing any further mixing. As you know, the con- 
tractors h a w  bcen mixing a11 sorts of things in the cement." 

1.157. The Committee desired to be furnished with a detailed 
note indicating the concrete steps so far taken to use fly-ash as a 
substitute for cement and also the steps taken for marketing stand- 
ard quality ash in ready usable form. The note furnished by the 
Ministry of Works & Housing is reproduced below:- 

"Steps taken to promote the use of fly-ash as a rllbstitute for 
cement. 

( i )  Information about the quality and quantity of flycash 
produced at various thermal power stations in the 
country was collected and the areas identified where 
fly-aih can be utilized with economic benefits. 

(ii) Seminars Iget-togethers attended by construction agen- 
cies, producers of fly-ash. research organisations build- 
ers etc. were organised at Delhi and Madras for the 
promotion of use of dly-ash in civil engineering cons- 
truction and to sort out the technical and allied pro- 
blems in the use of fly-ash. 

Technical Notes on Fly-ash 
(1) A technical note on 'Use of fly-ash as an admixture for 

concrete and mortar's was prepared and circulatecl 
widely to PWDs, Housing Boards etc. The note gives 
the advantages of using fiycash in concrete and mortar 
and provides guidance for preparation of fly-ash con- 
crete and morbm,. 



(3) An information brief on 'Adoption of Fly& in cons- 
truction' hfehlighting the economy rchiuved by using 
flpcorh was prepared and widely circulated. 

(iv) To promote the use of dy-ash in catmete and mortar as 
partial replacement of cement upto 10 percent, seven 
experimental construction projects mentioned below, 
lrponsored by various construction agencies like the Cen- 
tral PWD, Military Engineers Service, Delhi Develop- 
ment Authority and Tamil Nadu Housing Board have 
been undertaken under the NBO's Experimental Housing 
Scheme. 

(1) 32 Stag Quaners at the Hindwtan How~ng Factory, 
Ddhi (Completed) .-Cost of the projwt is Rs. 5,41.8001-. 
The Project has been sponsored by the Hindustan 
Housing Factory. Fly-ash has been used in concrete for 
making precast RC components for the rooling'flooring 
slabs, beams etc. 

(2) 50 dwelling units for the low income group at Pankha 
Roasl. New Delhi (completed).-Cost of 'the project is 
Rs. 5.40.600. The h j e c t  has been sponsored by the 
Delhi Development Authority. Fly-ash has been used 
in the foundation concrete. floor base and nlastering. 

(3) 8 t p p  11 double storeyed quarters at R.K. Piiram N P Z U  
Delhi (4 tppe I I  quarters have been conipleted) -Cost 
of the project is Rs. 67.800. The Project has been spon- 
sored by the Central PWD. Flv-ash has been used i n  
lean concrete ( I  : 5: 10) for foundation and cement mor- 
tars (1:3 and 1 :6) for thc masonary and plaster. 

(4) A single stme?/ed building at Kashmir House, New 
Delhi (completed) .-Cost of the project is Rs. 12.(:94. 
The Project has been sponsored by the Army Headquar- 
ters. Fly-ash has been used in cement concrete (1.2.4) 
for preparing cellular units for the roof. 

(5) 4 storeyed block of 16 tgpe I I I  quarters at  Dh,aulo Kuan, 
New Delhi (completed).-The cost of the project is 
Rs. 3,89,500. The Project has been sponsored by the 
Army Headquarters. Fly-ash has been used in cement 
concrete for RC channel adopted for flooring1 roofing 
slabs. 

(6) A 2 stareyed btciIding at the SER (0, Madrns ( c m -  
pleted) .--Cost of the project is Rs. 2,50.151. The pm- 



fact baa been sponsored by tbe Structurrl Engineering - 
Research Centre, Roorkee. Ply-rrsh was used n rein- 
forced and prcsatterred concrete channel uaita for roof- 
tnglfloorbg slabs and also in masonry mortar and 
plaster. 

(7) 144 middle ancome group jg<rtr crdoptcng &ngc panel pn- 
fQb+iC4Uon in Mod101 (under construction) .-Cost of 
the project M Rs. 30,33.40. The Project has been spon- 
sored by the Tamil Nadu Housing Board. Fly-ash will 
be used in cement concrete h r  manufacturing prefabri- 
cated panels for the walls of the building. 

1.1s. The Committee enquired whether any efforts had been 
made to make use of Surkhi. A representattve of the Ministry of 
W o r h  & Housfng informed the Committee during evidence: "The 
clay pozzolana which is manufactured Surkhi. and which is not pre- 
pared by grinding bricks, is now being manufactured at two places 
in the country according to the process developed by NBO. One 
plant has been established in Jammu, which has gone into produc- 
tion. The other is under erection in Calcutta." 

1.159. In reply to a question the representative of the Ministry 
stated: "In our future constructions, we propose to make use of ft. 
In the past we have not done it. We are using lime along with 
cement." 

1.160. The Committee were informed that the Indian Standards 
have already laid down specifications for clay pozzalana (Surkhi). 

1.161. The Committee desired to know whether any steps had 
been taken by the Ministry to reduce the use of cement and steel 
in the construction oE buildings in the context of the shortage of 
these commodities and their high prices. The Secretary, Ministry 
of Works & Housing stated: "Sir, we have now prepared certain 
new model laws, which we propose to make applicable to all types 
of constructions. These would be applicable to CPWD also. The 
use of cement in certain cases is going to be completely cut d o n . "  

1.162. A representative of the Ministry of Works & Housing 
stated during evidence: "Regarding the use of certain specifications 
so as to eliminate the use of cement and steel, we had some joint 
discussion." In a note on the subject, the Ministry of Works & HOU* 
ing have stated: 

"The question of conserving scarce building materials was 
considered in a meeting under the Chairmanship of Sec- 



of Wartf and Hourdng On July 26, 1974 
wbkh the nprsl~ltatives of the Ministry of Railways 
(Railway Baard), Ministry of Defence, Ministry of Indus- 
trial IkPcIopment, Ministry of Communications, Depart- 
ment of Steel, Planning Commission, Prime Minister's 
Secretariat and the Ministry of h w  were present. In 
this meting, the Director. National Buildings Organisa- 
tion, explained that the issue of cement and steel for 
cwtruction of various types of buildings was at present 
being made on a liberal scale and this could be reduced 
if more economic specifications were followed. A Sub- 
Committee consisting of the Engineer-in-Chief, Central 
P.W.D., and the representatives of the Ministry of Defence. 
Reilwavs, Communications and Law along with the Direc- 
tor, National Buildings Organisation discussed the matter 
and submitted draft specifications for buildings intended 
to be used for the purpose of residence. The speciflcations 
have been sent to the Chief Ministers of States and Lt. 
Governor, Delhi for giving directions to the h e 1  Bodies 
to sanction plans on the condition that these specifications 
would be followed." 

1.163. The Committee were informed during evidence that n regu- 
lar committee consisting of various officials had been constituted 
for advising alternatives for cement and steel. Asked about the 
decisions arrived at by this committee so k r  and the action taken 
by Government on the Committee's recommendations, the Ministry 
of Works & Housing have in a note stated: 

"The question of reduction in the cost of construction and 
effecting economy in the use of cement and steel in public 
buildings construction was considered in a meeting held 
in the Planning Commission on May 10, 1974, when the 
Minister of State for Works and Housing and officers of 
this Ministry were present. It was decided that a Techni- 
cal Committee should examine the present PWD Codes 
and specifications with reference to the National Building 
Code and make recommendations with a view to achiev- 
ing economy and efRciency in public construction activity. 
The Committee was accordingly set up by the Ministry 
Vide Order No. N-1601211173-PS dated July 8, 1974 (copy 
enclosed) with the Engineer-in-Chief, C.P.W.D. as Chair- 
man. The Committee was requested to  submit its report 
within six months. According to the indications given 



thech.frmanoftheCommfttccc,~tirufnparLofthe 
Committee itself b likely to be submitted to Covcrnwnt 
by tbt cmd of November, lQICn 

1.164. Tht Committee enquired about the steps taken to increase 
the productton of better quality bricks and for manufacture of hollow 
br*lo out of mud In a note on the subjecta the Adinistry of Works 
& Homing have stated:- 

"(1) ]WBO in collaboration with W India Bricks and Tiles 
Manufacturers Federation, Research Organisations and 
I.S.I. had organised Brick Forums at Lucknow and Banga- 
lore to acquaint the industry with the improved techni- 
ques of production such as better methods of clay prepara- 
tion, moulding handling, drying and Aring of bricks, so 
that better uuality bricks could be produced. 

(di )  MK) in collaboration with research institutions and in- 
dutry had studied the working of the kilns and as a result 
of knowledge gathered in the studies the improved kilns, 
which require less coal and produce better quality bricks, 
have been designed and installed at a few places. For 
praducing better shaped bricks simple machines, which 
fit in the present manufacturing practice and which are 
within thc financial resources of the brick manufacturers 
have been studied. Efforts are being made to introduce 
such machines in the brick industry. 

(iii) NBO has prepared feasibility reports for production of 
bricks by mechanised means at various places for improv- 
ing the quality and increasing production, and also super- 
vised best evaluation of clays available at various places 
by conducting factory trials by producting a few thousand 
bricks from the clays available in some of the mechanised 
brick plants. Due to efforts of NBO 7 mechanised brick 
plants--3 a t  Madras and one each a t  Delhi. Calcutta, 
Naharkatia (Assam) and Srinagar, have been established 
in the country. One more is being established a t  Madras. 
Plans for 3 plants--one each a t  Bombay, Chandigarh and 
Calcutta are under finalisation. Mechanisation will en- 
able production of good quality bricks from soils which 
are not suitable for production of good quality bricks by 
the present method and also enable utilisation of n o ~ a @ i -  
culture land which otherwise is not suitable for production 
of bricks by the conventional methods. The requirement 
of land for brick production will also be reduced to one 
third by mechanisation 



(iv) S w e g  of clay dcpadb .mund Hydmbad, Bangalore, 
b z i l b q  md Dalhi w8s carried out for locating suitable 
cky dcpodb f~ pMduction of bricks. It was observed 
that by mechanktion good quality briclca having strength 
over 100 Kg. per sq. rn. could be produced from poor quality 
soil available in Bornbay, Banrrglora and Hyrierabad. By 
the present methods of production the bricks have only 
a strength legs than 30 Kg. per sq.cm. and hence the bricks 
are not used for load bearing purposes for 3-4 storeyed 
construction. With better quality bricks (strength having 
100 Kg. per s.crn.) 4 storeyed buildings used 9" load bear- 
ing walls could be constructed saving considerable quan- 
tity of cement and steel as to RCC flramed structures." 

1.165. As regards the steps taken to increase the production of 
high strength deformed bars, t h e  Ministry of Works & Housing have 
stated: 

"The National Buildings Organisation was associated with the 
Technical Groups meetings organiscd by the Ministry of 
Steel for economy in the use of steel In Civil Engineeritlg 
Construction. Due to the efforts of National Buildings 
Organisation the capacity of the re-roller mills for pro- 
duction of high strength deformed bars has increased 
from 7 Iakhs tonnes (1970-71) to 1.16 million tonnes 
(1973-74). The present production of deformed bars is 
3.9 lakh tonnes (1973-74) as against 1.25 lnkh tonnes 
(1970-71). The p d u c t i o n  is much below the capacity 
because of non-supply of enough tested billets for produc- 
tion. 

1.166. The Committee desired to know whether any efforts had 
been made to increase the use of waffle shells for roofs and floors. 
In this connection, the Ministry of Works and Housing have in a 
note stated: - 

"Efforts have been made to promote the use of waae shells 
for roofingiflooring to experimerital construction projects 
as mentioned below under the National Buildings Organi- 
sation's Experimental Housing Scheme. 

(i) Cmutrvctirm of 144 middle income g m p  @ts in Mdrcu 
adoption panel ~p-fabrication (under constnrction) 

Cost of project is Rs. 30,33,4001-. The project, has ban 
sponsored by the Tamil Nadu Housing Board. 



(ii) Conrttuetiicm of an ofFcec11rn-tclbota~ building ot 
Madrot for tht IS1 tun& conmwQon). 
Cart of the project fr &. 451,5OO!-. The project bor 
been p m r e d  by the Indim Standarcla Institution, 
New Delhi." 

1.147. The CoramO(Sa b8ve been infonned that researeb is an&- 
t&n by the C8ntr.l B u w g  aarcnnL institute, IIoorke~, and tbs 
Structural bgineering ILslKUCb Centre, Madras in building mater- 
hlr, rtructures, ate. Tbe National Buildings Organisation disaemi- 
nrtea tbe resultr of research. As a result of reccrrcb it bas been 
ruggerttd that tly u b  which has binding properties, can be used u 
replacement of cement to the extent of twenty pcr cent in mortars 
and concrete, improving the properties and reducing the cost. 

1.168 By use of proper quality bricks. single brick thick walls 
can be adopted for four-sbreyed residential buildings instead of 
R.C.C. framed structures, resulting in saving of cost and rnaterirla 
which arc greatly in short supply.. The Committte suggest that a 
conference of engineers representing Public Works Department, 
Public Undertakings. the Railway Minirtrg and the Municipalities 
may be convened for the purpose of acceptance of this specification 
at the earliest. Thc specification should be made applicable to all 
Government and non-Government constructions throughout the 
country to rclicve the acute shortage of housinx. The Municipal 
bodies should also follow this specification. The action taken by the 
Department in this regard should be intimated to the Committee and 
also reflected in the Annual Reports of the Ministry. 

1.169. Use of high strength deformed bars--whicb material how- 
ever is at present in short supply, results in saving of 30 per cent in 
steel consumption and 10 per cent in cost of constructinn. Use of 
waffle shells for roofs and floors results in savings in steel upto 30 
per cent depending on the size and shape of the buildings. The 
possibility of the use of these materials in building construction should 
be explored. 

1.170. The Committee regret that the Department did no1 take 
any significant steps to implement the recommendations of National 
Building Organisation for the use of fly-ash instead of cement in 
the construction of residential quarters. So far only seven experi- 
mental construction projects sponsored by various construction 
agencies like the CWVD, MES. DDA and Tamil Nadu Housing Board 
have been undertaken under tbe NBO's Experimental Housing 
Scheme in which use of flyash in concrete and mortar as partial re- 
placement of cement upto 20 per cent bas been recommended. The 
Committee have also been infonned thrt same research work is 
taking place for using fly-ash with g.vpsum and lime Lo make build- 



hl blmh w d  be r g a d  u bricks r even betder tban 
hicL. The CoPMittee rroPld like that tba d b  d research -Id 
b pPUkbed uDd spa1&.tioncl bU down for pre of fly& along 
dtq cement for building ~trut t jons .  

1.171. Tbe Committee note that the question of conserving scarce 
bailding m8tedds was considered at a meeting under the Chairman- 
ship of Secretary, Ministry of Works and Housing on 26th July, 1974. 
At tbb meeting tbe Director, NBO, expldned that the use of cement 
.ad steel for coartructron of various types of buildings could ba 
reduced if ore economic specifications were followed. A Sub-Com- 
mittee submitted craft spcdfications for buildinp Inlended to be 
used for the purpose of midance. The Committee would like that 
the specifications should be finalised expeditiously and released for 
adoption by the construction authoritim. The Committee would also 
like to be informed about the findings of the Technical Committee 
which was set up by the Ministry on 8th July 1974. for examining the 
present PWD Codes and sperification with referencp to the National 
Building Code and for making recommendations to achieve economy 
and efficiency in public construction activity. 

NEW DELHI; 
April 28, 1975. 
-- - - - -  
Va~sakha 3.- 1897 ( S )  . 

JYOTIRMOY BOW. 
Chairman. PAC. 







Prior to 1 ->I y p  

From 1-2-50 to 23-12-55 -8 who caned hcucwr in Dtlhi ar h'tw Delh 
whether in ihcir ~ w n  nanus or, in t k  nmrcd of thcir 
a i v n  or ch i lbn ,  were not elrgrbk for dburxr t  cf 
r t s i d a a n ,  exapt in the follcmng cucs :- 

(i) Such a h o w ~  hd k n  rcquilriricrxd cr rahn 
on leme by Clovernnunt, or 

(ii) It orru pmved to the satisfaction of the EIlUe 
Officer t h a  such h l c  was givcn cut on Irwe by the 
ofscrr before being posted to Ntw Deb or Dclhr 
and thm he wsr unable, for reeans b m c d  hie 
wnuol, to  ohtsin w a n t  powmionof tt.ehcuae. 

Iz tm ~ - X ~ - S S  to 14-5-63 AD o E k r  owning a hauM in full or in part whether 
in his own n- or in the nunc of my o t k r  p r a m  
of, a house in Dclhi or New Delhi locltcd mithin 
six miles of the plaa of his duty and in which he 
could, in the opinion of the ,Cent+ Gowmmcnt, 
reside cnnristently with his c w  poMnn or r.wmng 
hwres in the nune of his mfe or any dependent 
child or w h m  father, mother or any other dcpcrdcnt 
relation owns a house located within nix miles of the 

and +re t+ ofhccr a d d  ,rcaiCe 
mthaut undue tnnn-  E Z  or to the owner thtrrd, 

waa not eligible for allotment rrf Govcrr mix t ac- 
commodntic n. 

(ii) A government servant pcquim.g a h' use n t I le oc - 
cuping Government accommodation was required to 
communicate t!..e fact tt) the Estate gfficef, the 
dlotrncnt m d e  was canalled a d  tbe c B a r  war 
required to vacate the afctrnmrdatim fonkwith. 

(iii) Central Government iould r callot the Gr vera- 
a n t  ammmcdation to. an , t f%xr or rculd allrw 
retention of m m m t d a t ~ o n  if : 

(a) the house owned by him, hi: wife, any dependent 
child o r  by his fatb.cr, mother or any other dcpcrdent 
relation had been requisitiorxd by Goverrwnt. or 

(b) it ww pmvcd to the sptisfacticm of the Central 
Government that such t r t s e  n-s given on lease, 
before his pasting to Dclhi,Ntu. Delhi or before the 
requisition of such house by the cfficer ccnarncd, 
his wife, any dependent child or by hi8 father, m o t h  
or other dependent relation or before 24-12-19 5 
or with the express apprord of the Govt. qf ~ n d a  
and the Government was wisded that ~t wps 
not possible for the Irssor, for reasons bcyc\nd his 
control, to obtain vacant possession of the house: 

(iv) Where my Government a a x ~ ~ m c n  bad 
been allotted or reallotted to an rfficer uac'er item 



From 15-5-63 to 10-7-6 I 

Frcm 2-7-64 to 11-1-66 

(v) Where the C i m m c n t  van smtldkd the sincere 
cfforrs SRR not king made to &rain the trmnt 
posxsucn of the house. the Ckwrtmtrt  a u l d  
a n a l  the Jlntxnent and farcr the nllorttc to vacbtc 
rhz Go\-emment Ammmcdatinn fcrtkwith c*r 
c h a m  rent Icr Gknwnrncnt m\muna duicn urdrr 
Govcrnmcnt nf Icdra's d c c i i n  No. a hcltw I.'.H. 
45-B or t r i m  the standard rcnt under F.R. 45-A 
or twia  the pooled standard rcnt undcr F.H., 4 5 4  
nr t 5 ~ ,  of the cmdwncnm, whichercr was the htghesr. 

(vi) The allotment cf m c f h r t n  whom provisions 
of Rule 3 above applied rr.d in whorc c w  the hrusc 
was 1.1 out after a4-1a-19iy and hcfcw 29-4-57. thc 
h o u r  WN required to k anccllcd with cdrct frcm 
the dues specified in the c~rdcr of auxcllrtit n .  I t  

crpn t e  Cmvcrnmcrt tcr dlr t  or rcdlc.4 Gov- 
crnmcnr m m m d a t i o n  to such m C&r vn ray- 
rncnr of rent as 3pecified undcr item (v) above. 

(i) No offKvr WM eligible for nllimcnt of mvcmmmt 
ecmrnmdation or. if he was a l d y  in cumpation 
of such ocmmmcxhtion to itn c-ndnunion if: 

He owned a houx or acquired a house sinic the allill - 
ment d mvcmmcnt srrommtdation in full or part 
in his own n m c  or in the name of any other person 
loated within six miles of the place clf his rluW 
on t his wife, ~'cfrcndcnr chilc', father, mother. CIC. 
as stated in ( i i i h h ) ,  (b) above. 

(ii) Govmmcnr could allot or realk~ Govcrnmcnt 
accommodation to an ofhrur if : 

(a) the houw owned by him, his wife. dcpndent 
child or hy hir father, mother or any other dependent 
relation had been requiv~uoned by the Governn~cnt, 
or 

'h) i f  it wnq proved to the satidaction of the Govern- 
ment that such house was given out on lease, before 
the posting t l f  the O K i  to Dclhi or before the 
acquisition of such hounc by him, his wife, etc. 
or before 24-11-55 or with the express approval of 
the Government of India and Govt. was satisfieJ 
that it was not pmeible for the leseor for reason 
beyond his control to obtain vecnnt pcnsession of 
the hwsc. 

(iii) The reat was to he charge~l as mentioned in item 
(iv) & (v) at page 2. 

(i) The atove rule ww modified by revising the dc 
finition of the house the distance which instead of 
six miles, w u  changd to 16 kilornctrcs, from the 
p l r c  of duty of the officer by the h m t  route and 
by chaa@g the dehition of family, mcricting it 
to hu W e  or husband, u the core may be, or dc- 
pendent child. 



(n j  On q u i r i n g  a house, the Gwr. ravrnr uas ,w 
quoltc a h  to r u n c d r  the Govt. .aammnf.Mn 
or p ly  the rent under F.R. 4 -B cn p d c d  standard 
rent urnlet P.H.-454, w h d k  w.s hrg.Lacr. 

Oii) The pmvisiun w a  not appliabk in the following 
aus at ji the dfifer wm occupying Ci~ve.nment 
rammodoliun, he could k allowed to ranin undu 
FA.-45-A in the folbaing cases :- 

(a'! where the houw baPme vested 1n a trubc acetcd 
by the o k r  nltcr 4 m n i n g  the permission of 
Ciwerruncnt under tbc Condua R u h ;  

(bj Where the houM belonged to tbc officer am a 
mtmher of a Hindu undivided family and where 
the Dirstor of buta w u  s a t l s f d  hat the partitmn 
of thr h o w  by means and bounds was not feasrbie 
to makc it fit as sn independent residence ; 

rc) If the plinth a m  of the house was In% than one- 
third ot thc plinth area of the houw to which the 
olficcr was eligible. 

f*mm 13-1-66 to 30-4-66 ( I )  Cilwernrncnt servanta owning h o w  at thc station 
c~f  pouting werc made elidhle for alltrtrncnt fretentit n 
on payment of rent under F.R.-q>-U or the pmLd 
standard m t  under FA.-45-A, whichever am 
higher. 

Prom 1-5-66 to-date. 

( i i )  The  rule was not applicahlc to euch (iovcrment 
servants PY fulfilled the wnditims mentioned 
under (a), (b) and (c) of item (iii' abovc. 

Govcmmcnt servants owning houses were trcatrd at par 
wlth thw who do not own houses and are required 
to pay n o r d  rent. 



(See para 1.66) 
Note on the eligibility rule 

As is clear from the information given in Appendix I1 to the ex- 
planatory-note for this item, not much change in the policy took 
place from 1st February, 1950 to 12th January. 1966. During this 
period, the rules have slightly been modified to change the definition 
of the family of the Government servant or the definition of the 
house or its distance from the place of duty. etc. This was 
done mainly for streamlining the rules in order to plug the loop- 
holes which came to notice while operating the rules. 

2. Government servants owning houses at the station of their 
ppsting were not eligible for allotment of general pool accommoda- 
tlon till 12th January, 1966. The posititrn was reviewed in 1965 as 
the Ministry of Defence did not implement the derision of the 
Cabinet in so far as Dcfcncta Service oficers were concerned and 
pointed out that the provision of accommodation to them was u 
condition of service. The other Ministries also represented that the 
rule of ineligibility could not be enforced in the case of certain 
essential categories of staff who were required to reside within the 
office premises in public interest. Many of the Government servants 
who were declared ineligible for Covernment accommodation on the 
ground that they owned houses represented that there was an in- 
vidious distinction between those who were in occupation of Govern- 
ment accommodation prior to 20th July 1964 when the new rule was 
notified and those who had not been allotted Government accommo- 
dation till that date. The former category of officers could retain 
Government accommodation under F. R.--45-B while the latter were 
ineligible. F u t h e ~  according to rent control law, a house owner can- 
not easily evict his tenant and the process of eviction takes several 
years. 

3. The main considerations which weighed with the Government 
in declaring those owning houses a t  the station of their pasting as 
ineligible for Government accommodation were:- 

(i) Those who own a htuse either in their own name or in the 
name of their dependents, whether in whole or in part, 
should live in those houses so that Government residences 
could be made available to other ofRcers who do not have 
a hous of their own. 
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(ii) Provision of Government accommodation for residential 
purposes is an amenity and not an essential condition of 
service. In  tho prevailing shortage of Government accam- 
modation, those who do not have a house of their own 
deserve preferential treatment over those who own a 
house. 

(iii) The house owners are reelising handsome rents for their 
own buildings and as such they have less claim on Govern- 
ment accommodatirrn which iire given at concessianal rates 
of rent. 

4. I t  was felt that the above mwtioned considerations were 
counterbalanced by !!ic arguments given helow in support of the 
view that Chvcrnmcnt scrv:di:ts riwning houscs should be treated as 
eligible for Govcrnmcnl ac:ommodatlon, the Gwernment took a 
major polioy t~ccir;ion In  1Y65 t o  revise the policy by declaring Gov- 
ernment scrvants trwiiing houses at thc station of their posting as 
eligible for allotment of C;ovwnmcnt accclmmodation on payment of 
rent under F.R.-45-B:- 

( i )  In the case of  service officers, as pointed out by the Minis- 
try of Defence, it is a part of their terms and conditions 
of service that they should be provided with accommnda- 
tion by Covel-nmcnt on payment prescribed rent. The 
position in respect of civilian oflicers is not identical but 
in principle it is the same. Although the provision of a 
house a t  a rent not exceeding 10 per cent of emoluments 
is not a part of the terms and conditions of service of a 
civil omcer, i t  has come by tradition to be taken as per- 
quisite and amenity of service. In their case also, taking 
away this amenity operators as a distinct withdrawal of 
what must officials have come to accept as a part of the& 
terms and conditions of service and has caused consider- 
able disappointment and discontentment; 

(ii) The present policy has the effect of discriminating against 
those Government servants who invest in residential ac- 
commodation vis-a-vis those who invest in other ways, as 
for example purchase of shares. Investment in a house is 
a laudable and legitilnate investment and no odium or 
handicap should be attached to those Government servants 
who put their investments in housing; 

(iii) A Government servant who owns a house, pays land dues 
and municipal taxes as well as income-tax a t  slab rates 
above the income from his salary, leaving a net income 



rfOet Payment of huts and interest of a very moderate m. several cases where the houses are d d  or md, 
the reat realised by the owners is very small; 

(iv) Ahnost dl Government servants owning houses have con- 
structed these by obtaining loans and advances. It would 
be impossible for them to repay these heatpy loans were 
they to be compelled to live in them themselves. In fact, 
a number of them have. sirkc the house owning rule was 
brought into effect, postponed construction or have signi- 
fied their intent to sell OR the residctltial houses already 
built or inherited hy t!iem. 

(v) Construction c)f privatc houses by Government servants 
ought to bc encouraged in view of the gwat dearth of resi- 
dential acrnmmndation throughout the rountry. Chvern- 
men! havr t'wmselvr!: introduced a numhcr of schemes 
offering inducement.: ft)r such cvnstruction. I f  Govern- 
merit serv:mts find t!lc,mselves cconomicnlly at a disad- 
vant?gt1 b\. brling dc.c::~t~c.cl inc!igible for Covrrnmcnt ac- 
commodntion for reasons of owning private houses or 
higher rents art. ihargcd for government accommodation 
alloted to them, private construction of houses by Govern- 
ment servants is bound to rcccive a setback. The exist- 
ing rule operates as a great damper to house building 
activity on the part o f  Government servants; 

(vi) Revwons of salaries of Government servants have not 
kept pace with the rising cost of living and increased wxa- 
tion. It, therefore, entails particular hardship on Govern- 
ment servants owning houses to deprive them of the allot- 
ment of Government residences or require them to pay 
higher rents if they continue to live in them; 

(vii) Out of the allottees of the 36,000 or so units of Govern- 
ment accommodation in Delhi (in 1965-66) under the 
administrative control of the Ministry of Works and 
Housing, there are only about 350 house owning cases. The 
administrative effort involved in screening them and in  
determining the suitability of accommodation in indivi- 
dual cases is considerable and not commensurate with the 
results to be expected; and 

(viii) Government servants owning houses are driven to resort 
to various means to obtain exemption from the house 
owning rule. I t  is not in the interests of good odministra- 
tion that Govvernrnent servants should be placed in a 



position in which they are f o t d  under a sense of in- 
iustice and discontentment to seek ways and means of 
circumventing the rules on the excuse or another. 

5. In view of the considerations mentioned above, i t  was sub- 
sequently decided in May, 1986, that the Government servants own- 
ing houses be treated at par with those who did not own houses or 
own houses in place other than the station of posting, and be charged 
rent for Government accommodation at normal rates. 
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I 1.27 hfinv. of Work\ & The Commit1r.e note that the total number of units/rddences 
How inp. in the General Pool as on 31st December, 1973 was only as 

against the  demqlri for 1.63.725 units/residences, i.e. the percentage 
o f  satisfa-tion -was ti, the extent of 30.1 per cent. While the per- 
centage of satisfaction for Delhi was 41 per cent, for Bombay, Cal- 
cutta and Madras the percentage of satisfaction was as  low as 10.9, 
9.6 and 7.8 respectively. The not addition to the General 'Pool 
during the Fourth Plan period was m9 quar ten  i.e. a yearly addf- 8 
tion of only 576. The Secretary. Department of Works and Housing 
has informed the Committee during evidence that the major bottle- 
necks in the construction of additional quarters in the General Pool 
during the last two years, t e .  1972-73 and 1973-74 were financial 
stringency and scarcity in  the supplv of cement, steel and other 
building materials. 

40- The Committee are constrained to observe that the performance 
of the Department of Works and Housing in the matter of construction 
of residentla1 units for the Government servants is anything but 
satisfactory. I t  cannot be denied that there is a crying demand for 
accommodation from low-paid Government employees those entitled 
to types I to I11 quarters. These categories constitute the largest 

C-L-- _C---- 
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number of Government  employee^. But strangely enough in Delhi 
itself, only 40.0 per cent of these employees have been provided with 
acrommodation. The total allocation of funds for the cons t ' c t ion  of 
new quarters for Cent i~1  Government employees during the Fourth 
pian period in Delhi. Bombay. and Madras was Rupees 1098.08 
lakhs. 341.50 lakhs. and 200.5i) Iakhs. respectively. For Calcutta 
the allocation was as low as Rs. 83.44 lakhs. The glaring disparity 
between the four major cities silnuld not be allowed to continue. 
Considering the present ow-r-all shortages with reference to total 
demands, the allocations arc disappointingly low. The Committee 
expect that allocations during t.hv Fifth Five Year Plsn period will 
be suitably enhanced so as to !mvide increased percentage of satis- 
faction; specially for Types I to 111 which are meant for. low padd 5 
employees. 

W. and H. The Committee not? that the Drpartment have undertake@ a 
programme of demolition of quarters in areas such as Minta -& 
DIZ Areas in New Delhi for construction of new colonies in accotd- 
ance with the Master Plan. It has also been stated that the dernoli- 
tion of the existing quarters is done onlv when they come 
in the way of development of colonies or  reconstruction of 
new quarters after their demolition. The Secretary, Depart- 
ment of Works and Housing, has informed the Committee 
during evidence that normallv the work (of construction) starts 
soon after demolitit~n but certain hurdles come up which delay 
the work. He has also informed the Committee: "I do not feel very 



happy about i t  and I have been conducting some studies." The Com- 
mittee would like that the formalities regarding the acquisiUon of 
sites, procurement of building materials, preparation of lay-out plans, 
etc. should be completed well in advance and there should be proper 
synchronisation of demolition and construction works. The Com- 
mittee would like the Department to conduct detailed studfee in re- 
gard to the delays in the demolition of houses and mnetruction of 
new ones in their places so as t.1 take remedial measures. Case 
should also be taken to see that demolition of quarters should not 
be resorted to unless they arc unsafe. 

40- The Committee have noted the present variations in providing 
Government accommodation in Deihi and other places. The Com- 
mittee desire that a phased programme for the construction of red- 
Jential quarters for Government employees a t  various regional sta- 
tions should be drawn up and implemented. g 

-do- The Committee are surpised to find that as many as 3,016 em- 
ployees who were entitled to Type I1 accommodation have not been , 
provided with quarters despite their putting in as long as 20 years 
of service. There are 815 more Government employees who have 
rendered se~vice for even more than 20 years and are without Gov- 
ernment accommodation. Similarly in regard to Type I11 quartem, 
as many as 352 persons who have rendered service for more than 22 
years and upto 24 years, are without accommodat'ion. In regard 
tq Type IV accommodatjon, there are as many as 1670 employees 
who have put in more than 24 years and upto 30 years of service but 
have not got Government accommodation. There may be a good 
number of Government employees who could not get accommoda- - ----- -- 
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tion during their entihe period of senice. This indeed is a most un- 
satisfactory position. The Committee are not satisfied with the 
laconic reply given by the Sexeta?. Departhent of Works and 
Housing that proliferation in the lower categolies has been a little 
too rapid. The Committee fail to understand why the Department of 
Works and Housing did not consider it necessary to provide accom- 
modation to low paid Government employees who have not been 
provided accommodation for more than 20 years or so. It was for the 
Department to take up the matter of providing finances for construe 
tion of quarters with the Ministry of Finance or with the Planning 
Commission so that the percentage of satisfaction of the above cate- 
gories could have shown some positive improvement. If there is , 
shortage of fund the Government should consider to borrow money 3 
from institutions like L.I.C.. etc. High priority should be given to 
provide Government accommodation to low paid employees as best 
as possible. 

W. 8r H. The Committee see no justification for having an exclusive 
'Tenure Pool' accommodation only for the All India Services OfRcers 
who came to the Central secretariat on deputation from the States 
for prescribed tenures. The argument of the Ministry for not 
extending the tenure pool accommodation to officers of other Cen- 
tral Services is not acceptable to the Committee. Though some of 
the Central Servicm Officers may be retamed in Delhi itself on the 
completion of their tenure in the Central Secretariat the Ministry 
cannot oversimplify this issue by such a generalisation. Thc Corn- 



mittee understand that not all the officers of the Central Services: on 
deputation to the Secretariat or posted to other Central Government 
offices for a certain period are posted in Delhi on completion of their 
tenure and that, in fact, a large percentage of such oficers arc 
transferred out of Delhi. Considering the fact that ofIicers will have 
to wait a long time for allotment of sccommodation from the regular 
pool and that, in the process, many of them do not get allotment 
d u ~ i n g  their tenure in Delhi, the Committee recommend that the 
officers of the Central Services also should be eligible for the allot. 
ment of Tenure Pool accommdation and no distinction should be 
made in this regard between two classes of officers. 

-do- The Committee have been informed that the Committee of Secre- 
taries have already considered the question of extending this con- 
cession to other Central Services Omcers who are required to be 
posted to Delhi for a fixed tenure, and that the magnitude of this iii 
problem is being assessed in the first instance, in consultation with 
various Ministries and Departments. The Committee desire that 
this should be examined expei-iitiously and the concession extended 
in the least possible time, so that there is no discrimination in the 
matter of allotment of accommodation from the Tenure Pool. 

40- According to the information furnished by Audit, 11,131 persons 
were in occupation of next below type of quarters as in December 
1972. the largest number being in Q p e  111 (4,987), followed by 
Type V (2,127) and Type I V  (1.848). 2090 more persons were stay0 
ing in quarters of types lower than the next below type. The 
Committee fail to appreciate the lationale of the decision of the 
Department that the officers who were satisfied with the lower 
- 
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types of accommorl,ation and have not applied for their entitled 
types or when they did not want to move to their entitled types, 
should not be compelled to move to accommodation of their entitled 
types, are to pay rent of entitled accommodations, when offered, 
even if they continued in the lower type of accommr&tion. As a 
result of the intransigence on the part of offtcers to refuse to accept 
quarters of their entitled types when offered and to continue in 
lower types of accommodation, a large number of prospective 
employees are deprived of allotment to entitled classes. The Com- 
mittee would like that the desirability of continuing this rule should 
be examined on a priority basis so as to remove the existing 
anomally. 5 

The Committee note that there are already rules in force in , 
respect of sharing of accommodation allotted to G ~ e n u n ~ n t  
servants. Under S.R. 317-B-an allottee of the general pool ammXb r 
modation can share his residence with Central Government em$+ 
yees, st. of semi-government urganisations, staff of public uader 
takings, retired Government servants, etc. No permidon b 
required to be taken for sharing such accommodation but the pd- 
culars of sharers are required to be sent to the Directorate of EskW 
within two months from the commencement of the date of Irhpring. 
The Committee note that under Rule SR 317(b). 21, Government 
can take action against any person who sublets his accommodation 

a t  rates which are considered excessive by the Directorate of Ebtater 



or utilises any partion of his residence for other than the jnqow 
for which i t  is meant. The Committee have been infonned that 
during 1973-74, there were as many as 74 instances where, due to 
unauthorised sub-letting, allotments of individuals were cancelled 
and there were also 67 cases where Government ofecers were debar- 
red from sharing Government accommodation for a specifled period. 
The Committee note that such casea are indeed very few. 

The Committee are surprised that 4,646 Government servants 
who have constructed their own homes in New Delhi either with 
or without Government loans have been allotted Government quar- 
ters of various types upto 17th December, 1972. It is astonishing 
that the Government policy in this regard is vascillating. Prior to 
1950 there was no restriction to such allotment. In 1950 restriction 
was first introduced and euch Government servants who had houses 
at the station of their posting were declared ineligible. In 1962, 
there was another change and by virtue of that Government servants 
having their own houses became eligible for Government quarters 
but they had to pay higher rents for the same. In 1966, that r e  
triction was withdrawn and it was decided that there should be no 
distinction between Government servants possessing houses in the 
station of posting and those not possessing houses. In this connec- 
tion. the Committee note that in reply to a parliamentary question 
on the 20th August, 1973, i t  was stated that Government was review- 
ing the present policy of allowing those Central Government emplo- 
yees to retain Government quarters who have constructed their 
own houses or purchased ready built flats from the Delhi Develop 
ment Authority with the advances granted by Government. The 

- --- -- 





should be put up to the Minister of Works and Housing for his 
orders. The Committee would also like that the guidelines for the 
allotment of quarters on medical o: special grounds should be made 
known to the Government employees. The number of out-af-turn 
allotments made under each categorv tiuririg a year should be pub- 
!ished in the Annual Reports of the Ministry of Works and Housing. 

The Committee find that while calculating the standard licence 
fee of Govexment accommodation. under F.H. 45-A. 11. the cost of 
land and expenditure on its preparation are not taken into consi- 
deration. Consequently the real cost of the Government accommo- 
dation is not reflected. Since land has a very high value in most 
of the major cities in the  country, the Committee feel that the cost 
o f  land and the expenditure on its prepacation should rightly be 
taken into account for the calculation of standard rent. The Corn- 
mittee desire that this should be examined immediately and the 3 
rules in force in this regard amended appropriately. 

The Committee are also rlist:ewd to note from the sample study 
conducted by Audit that the average rate of return on capital for 
ail types of Government residences in Delhi was only about 3 per 
cent in 1971-72. It  is also significant from the study that the rates 
of return are  the highest for residences of types I1 (meant for low 
paid employees) and IV which was respectively 3.43 per cent and 
4.19 per cent in 1971-72 and are the lowest for type 111. VI and VII. 
While the Committee can appreciate the low return of 2.33 per cent 
In respect of type 111 residences: the Committee can see no justifica- 
tion for the low return of 2.46 per cent and 2.29 per cent respectively 
in the case of type VI and type VII residence? (for highly paid --- - - - - -- 
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officers). I t  is an admitted fact that better facilitia are provided 
in the hlgher type of quarters ehd the unit cost of construction 
of types VI and VII residences is also much higher than the lower 
types. As such, the i-eturn on these residences should be adequate 
enough to absorb the higher cast of construction. The Committee 
desire that the reasons for the lower return on the capital cost of 
higher type of residences should be investigated into immediately 
and it should be ensured that the retu;n from better type residences 
is improved. This examination should be completed expeditiousl~ 
and the action taken on the basis of the examination reported to the 
Committee within three months. 

The Committee observe that the pooling of different types of 
accommodation for the calculation of rent has also resulted in dis- 
parities, particulaly among the lower paid categories of employees. 
For instance, the Committee are unable to ippreciate the logic of 
pooling quarters of types 11, I11 and 1V. Since better specification 
was adopted for the construction of type IV quarters than in type 
11 quartes,  the unit cost of construction of the higher type of quar- 
ter (type IV) is more than that of the lower type (type 11). Con- 
sequently, the inclusion of type IV quarters with type I1 quarters 
in the same group results in the transfer of a part of the higher unit 
cost of construction of the higher type of quarters to the lower type 
of quarters. It would appear that this is not a sound and equitable 
method of dekmining the licence fee. Even though F.R. 45-A 
IV-C (i) provides for the grouping of residences for the purpose of 



calculation of licence fee, the Committee feel that it is necessary to 
calculate the unit rate for each type of accommodation separately 
instead of different categories of residences. In the opinion of the 
Committee this would be a more realistic method of calculating the 
unit rate. 

The Committee are also surprised to find from the sample study 
conducted by Audit to ascertain what percentage of the emoluments 
was actually being paid as rent by allottees of types V to VIII resf- 
dences that 66 2 3 per cent of the officers occupying type VII quar- 
ters. covered by the sample survey. were only paying rent above 5 
per cent and upto 6 per cent of their pap. Similarly more than 50 
per cent of the officers in occupation of type VI quarters pay rent 
only upto 7 per cent of their In some cases, the Committee 
find that the amount paid as rent is only 4 pe: cent or less. In 
respect of officers of the All India Services officers also only about 6 
31.25 per cent of the officers covered by the study pay rent above 
3 per cent and upto ten per cent of their pay. What is more dis- 
tpessing to the Committee is the fact revealed by the sample study 
that about 50 per cent of the government servants occupying govern- 
ment residences of types V. VI and VII pay, as rent, a percentage 
of their emoluments which is less than that of those occupying 
Type I residences which are mostly occupied by class IV employees. 
That such a situation should prevail would indicate that the present 
method of recovering rent for Government quarters is heavily 
weighted in favour of those in the higher income brackets. Thfe, in 
the opinion of the Committee, is a most unsatisfactory state of 
affairs. 

- - -- __ _ -  .--- 
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16 1.121 :%' & H The Committee see no  reason why the basis of recovery of rent 

should not be changed to ensure that the recovery of rent corres- 
ponds to the percentage of his salary a government servant is 
expected to pay as rent. The Committee note that a similar recom- 
mendation had been made by the Cabinet Committee on Accomoda- 
tion in 1968 and i t  is extremely distressing that this suggestion is 
being complied with only in the case of lower type of accommoda- 
tion and no positive steps have been taken by the Ministry to imple- 
ment this recommendation in the case of residences of types VI to 
VIII. This would only strengthen further the apprehension of the 
Committee that the Ministry of Works and Housing is only inter- 
ested in safeguarding the interests of the better paid officers. rr s 

Even though it has been expected that in the case of residences 
of types VI to VIII, where the recovery falls short of 10 per cent 
of the emolutions of the allottees. the target of 10 per cent would 
be reached with the subsequent upward quinquennial revision of 
licence fees, the Committee find that no proper study even has been 
conducted by the Min~stry to see afte; how many quinquennial 
revisions. Government servantb would have to pay 10 percent of 
their emoluments toward licence fees. Therefore. the Committee 
must necessarily recommend that offlcers occupying accommodation 
uf the type to which they are entitled to should be made to pay 10 
per cent of their emoluments as rent irrespective of the fact whether 
the standard rent works out lower. In respect of officers occupying 
a lower type of accommodation, however, the rent may continue to 



bc recovered on the basis of the standard rent or 10 per cent of the 
emoluments. whichever is lower till they are offered entitled accom- 
modations. In this context, the Committee consider it pertinent to 
mention that in the payment of House Rent allowance to employees 
not in occupation of Government accommodation, only the rent paid 
in exceis of 10 per cent of the emoluments is reimbursed subject to 
prescribed ceilings which vary according to the class of cities. The 
Committee, therefore, find no justification for the differential treat- 
ment between employees allotted government accommodation and 
those who have to fend for themselves, in the context of the present 
hard times and rising prices. The Committee desire that the recom- 
mendation should be given effect to immediately and a report sub- 
mitted to the committee within three months. The oufcome should 
be reflected in the Annual Report of the Ministry. w 

C 
C1 

The Committee note that the actual expenditure on maintenance 
and special repairs has been more in respect of quartets in npes 
V to VIII than in respect of quarters in types I1 to IV which were 
occupied by employees in lower salary ranges. The Committee are 
not convinced with the argument advanced by the Ministty that 
"although the permissible percentage fixed for maintenance and 
special repairs varies with the age of the building. the fact is that 
these percentages have been laid down as limits for general guid- 
ance, but in actual practice some variation takes place." The Com- 
mittee would like that the expenditure on maintenance and special 
repairs to houses should be made on fixed norms and not a t  the 
behest of the individual accupants of the houses. 

_ _ _  . .  . _ - -C_ ----- 
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19 1.133 R'&H The Committee note that between 1958-69 to 1972-73, the expen- 
diture on additions and alterations to 182 type VIII residences was 
Rs. 13.52 lakhs against Rs. 9.72 lakhs spent on 25,406 residences in 
types I1 to IV. The Committee are surprised a t  the disparities in 
so far as the expenditure on additions'alterations to residences is 
concerned. The Committee would like the Government to exsmine 
whethe: costs for all alterations and additions in type VIII quarters 
should not be borne by the occupants themselves as mere augmen- 
tation of the rent due to such alterations is not enough. The Com- 
mit!ee would also like the Government to see that uniform facilities 
and amenities are provided to all houses in the same group in so 
fw as lower types of accommodation are concerned. w 

L 
N 

The Committee note that accoridng to  the findings conducted by 
C.P.W.D.. the revised economic licence fees under the 1969 formula 
in respect of shops in different Government markets would be much : 
hieher in some cases even 10 times. The Committee also note that 
the question whether the 1969 formula would need any review for 
the fixation of licence fee has been under consideraflon in consulta- 
tion with the Ministry of Finance. The Committee regret to note 
that so far no positive action has been b3ken to revise the licence 
fee which was fixed in 1964 although the question of revising the 
rent in the market was mooted out as far back as 1969. The Corn- 
mittee desire that steps should be taken for the upward revision of 
the licence fees in the markets as early as possible. 



The Committee have been informed that during the lest flw 
years, i.e. from 1969 to 1973, 625 shops had changed hands and that 
the licence fees of shops which have changed hands have been 
revised a t  the time of changeover except in certain specified c w s .  
The Committee wouldlike the Government to examine whether any 
legal action can be taken to evict those occupants who were not the 
original allottees or compel them to execute proper lease deeds p:o- 
viding for increase in licence fees. 

The Committee are surprised to note that a sum of Rs. 15.43 lakhs 
was due as arrears of rent of markets as on 3113-74. The Committee 
are unhappy that though the Ministry "rio agree that the arrears 
have been very heavy-' the steps taken by the Ministry for liquida- 
tion of the arrears have been utterly inadequate. Since realisation 
of arrears of rent from the various shopping centres has not been = 
very significant in spite of the extension of time given to the owners * 
from time to time, the Committee would like the Government to 
take penal action under the Public Premises (Eviction of Unautho- 
rised Occupants) Act, 1971, against all the occupants of Government 
shops who have failed to make payment of the licence fees for more 
than six months and responsibility should be fixed for appropriate 
action against the officials who were responsible for such a high 
accumulation of arrears. 

23 1.167 W&H The Committee have been informed that research is undertaken 
by the Central Building Research Institute, Roorkee, and the Struc- 
tural Engineering Research Centre, Madras in Building materials, 
structures, etc. The National Buildings Oyganisation disseminates 

-- 
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the results of research. As a result of research it has been suggest- 
ed that fly ash which has binding properties, can be used as replace- 

ment of cement to the extent of twenty per cent in mortars and 
concrete. improving the properties and reducing the cost. 

By use of proper quality bricks, single brick thick walls can be 
adopted for four-storeyed residential buildings instead of R.C.C. 
framed structures, resulting in saving of cost and materials which 
are greatly in short supply. The Committee suggest that a confer- 
ence of engineers representing Public Works Department, Public 
Undertakings, the Railway Ministry and the Municipalities may be 
convened for the purpose of acceptance of this specification at the S 
earliest. The specification should be made applicable t o  all Govern- 
ment and non-Government constructions throughout the country to * 
relieve the acute shortage of housing. The Municipal bodies should 
also follow this specification. The action taken by the Department 
in this regard should be intimated to the Committee and also reflect- 
ed in the Annual Reports of the Ministry. 

Use of high strength deformed bars-which material however is 
at  present in short supply, results in saving of 30 per cent in steel 
consumption and 10 per cent in cost of construction. Use of waffle 
shells for roofs and floors results in savings in steel upto 30 per cent 
depending on the size and shape of the buildings. The possibility 



of the use of these materials in building construction should be 
explored. 

The Committee regret that the Department did not take any 
significant steps to implement the recommendations of National 
Building Organisation for the use of fly-ash instead of cement in the 
construction of residential quarters. So far only seven experimen- 
tal construction projects sponsoierl by various construction agencies 
like the CPWD, MES, DDA and Tamil Nadu Housing Board have 
been undertaken under the NBO's Experimental Housing Scheme 
in which use of fly-ash in concrete and mortar as partial replacement 
of cement upto 20 per cent has b'een recommended. The Committee 
have also been informed that some research work is taking place 
for using fly-ash with gypsum and lime to make building blocks 
whieh would be as good as brick5 or even better than brick. The 
Committee would like that the results of research should be publi- 
cised and specifications laid down for use of fly-ash along with 
cement for building constructions. 

The Committee note that the question of conserving scarce build- 
ing materials was considered at a meeting under the Chairmanship 
of Secretary, Ministry of Works and Rousing on 26th July 1974. At 
this meeting the Director, NBO. explained that the use of cement 
and steel for construction of various types of builidngs could be 
reduced if more economic specifications were followed. A Sub- 
Committee submitted draft specifications fo: buildings intended to 
be used for the purpose of residence. The Committee would like 
that the specifications should be finalised expeditiously and released -.----- 
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for adoption by the construction aufborities. The Committee would 
also like to be informed about the findings of the Technical Commit- 
tee which was set up by the Ministv on 8th July lm, for examin- 
ing the present PWD Codes and specifications with refe:ence to the 
National Building Code and for making recommendations to achieve 
economy and efRciency in public construction activity. 




